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. (Amendment) Bill

Annual Report of CoMMissiONiai 
FOR Scheduled Castes and 

Scheduled Tribes

The Minister of Lciral Affairs (Shri 

Patâ r): On behalf of  Shri Datar, 

I beg to lay on the Table a copy of 

the Annual Report  (Parts I and  II) 

of the Commissioner for  Scheduled 

Castes and Scheduled Tribes for the 

period ended the 31st December, 1955, 

under article 338(2)  of the Constitu

tion.  [Placed in Library. See No. S- 

375/56].

DEMANDS FOR EXCESS  GRANTS 

(RAILWAYS). 1953-54

The  Minister  of  Railways  and 

Transport (Sliri Lai Babadar Shastri):

Sir, I beg to  present  a  statement 

showing Demands for Excess  Grants 

in respect of the Budget  (Railways) 

for 1953-54.

PETITION RE.  SCHEDULED  CAS

TES  AND  SCHEDULED  TRIBES

ORDERS  (AMENDMENT)  BILL

Shri Ramachandra Reddi (Nellor?: 

Sir,  I  beg  to  present  a  petition 

signed  by  17  petitioners  in  respect 

of  the  Scheduled  Castes  and 

Scheduled  Tribes  Orders  (Amend

ment)  Bill, 1956.

BUSINESS  OF THE  HOUSE

Dr. Jaiaoorya (Medak): On a point 

of  information,  may  I  know  when 

the  hon.  Minister  of  Railways  will 

be able to  give us a final statement 

which  he promised  with  regard  to 

the  recent  accident  at.  Mahbub- 

nagar'̂

The  Ministflt  of  Railways  and 

Transport (Shri Lai Bahadur Shastri): 

The  hon.  Member  mî t  probably 

kave read in the paper that the ofR-

cer  has  completed  his  enquiry.  We 

hope  to  get  his  report  in  a  day  or 

two.  Then  it  will  be  possible  for 

me to inform you, Sir, as to when I 

can make a statement.

Mr.  Speaker:  We  are  closing  this 

session on the 13th.

Shri  Lai  Bahadur  Shastri:  Before 

that. *

Mr.  Speaker: Before the session is 

over, not later than the 13th.

I  wish  to  fetate  about  the  half

hour  discussion  which  is  fixed  for 

today  on  the  motion  of  Shri  V.  P. 

Nayar,  that  the  hon.  Minister  con

cerned  is  not  able  to  be  present 

here.  On  a  prior  occasion,  he  was 

present but Shri Nayar was not pre

sent on that day. Therefore, this may 

stand  over  to  the  next  session.  But 

to  avoid  lapsing,  the  hon.  Member 

will  give  notice  once  again,  and  in 

the usual way a time will be provid

ed for it and discussion will be held 

in the next session.

SCHEDULED  CASTES  AND  SCHE

DULED TRIBES ORDERS  (AMEND

MENT BHJI—Concld.

Mr  Speaker:  The  House  will  now 

resume  further  discussion  on  the 

motion  to  consider  the  Scheduled 

Castes  and  Scheduled  Tribes  Orders 

(Amendment)  Bill. The time allotted 

is  six  hours,  time  already  taken  is

2 hours 21 minutes.

The Minister oi Legal Affairs (Shri 

Pataskar): This is  a very short Bill 

and  has  already  been  explained  at 

the time when the motion was mov

ed by  the hon. Home Minister. The 

purpose  of  the  Bill  naturally  is  to 

give  representation  to  certain 

Scheduled  Castes  and  Scheduled 

Tribes  who  are  enumerated  in  the 

lists attached and  who will  be; en

titled to get their franchise.

As hon Members are aware, their 

was  a  Commission  appointed and  it
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made certain recommendations. After 

consulting the State Governments con

cerned, ultimately the lists had been 

made.  With  regard, to  those  lists 

certain  suggestions  were  made  by

hon.  Members  and  I wiU  try  to

briefly  refer to  them.

Shri Raghavachari says  that  there 

is a possibility of the exclusion of a 

large  section  of  the  people  by  the 

method  which  we  are  trying  to

follow.  But  as  already  explained, 

hon. Members are aware that this is 

the only  method by  which we  can 

BOW try to make an estimate about 

the number of these people who will 

be  entitled  to  representation  on  the 

lists  provided.

Th«re  is  nothing  more  than  this

that  can be  done  so far as  matters 

stand  at  present.

Shri B.  S.  Murthy  raised a point 

and  contended  that  the  population 

of  the  Scheduled  Caste  poople  in 

Andhra was  over 30 lakhs and the 

Delimitation  Commission has  reserv

ed only three seats for them in the 

Lok  Sabha  although  in  the  1952 

elections  there  were  four  seats 

allotted  to  them  in  the  Lok  Sabha. 

The  delimitation  work  was  already 

over,  in  1954.  An  Act  had  been 

passed and final order given. I do not 

think  that  anything can  be done so 

fir as that matter is concerned at this 

stage of the Bill.

Shri B. S. Murthy (Eluru): If it is 

a mistake by the Delimitation Com

mission,  is  there  no  remedy  for  it?

Shri Pataskar: The  present  Bill 

deals with certain  other aspects.  If 

there' is any mistake,  it is a matter 

which  will  have to  be  taken  into 

account  by  the  Delimitation  Com

mission.  The  hon.  Member,  Shri 

Rishang  Keishing,  raised  certain 

points.  One  of them  was  with  res

pect  to  a  community  called  *Lois* 

and he seems to contend  that  they 

are  not  untouchables  and  asks  pro

bably why it is included in the list 

here. I  have  already  pointed  out 

that these ar«  enumerated  on  the\

basis of information supplied by the 

State  Governments  and  on  their 

recommendations.  Another  point 

that he raised was this.  There is a 

distinction between Assam and Mam- 

pur  in the  matter  of  description  of 

the  Kuki  and  Naga  Tribes.  But,  it 

should be remembered that in Assam 

all the sub-tribes of Kuki have been 

shown under  the heading  ‘any Kuki 

Tribe’  whereas in Manipur all these 

have  been  shown  separately.  That 

is  the  only  difference.  There  is  no 

ground  for  suspecting  that  some

thing  imfair  is  being  done  to  them 

because  of the  description of  these 

tribes.  It is done according to  the 

recommendation  of  the  State  Gov

ernment  and  the  Backward  Classei 

Commission and as such, there is no 

discrimination.

Shri  Eacharan  raised  a  point.  In 

respect  of  Malabar  and  Travancore- 

Cochin State, communities which are 

common  for  these  areas  should  be 

treated  as  Scheduled Castes  for the 

whoU  State.  ^When  preparing  the 

list  of  Scheduled  Castes  for  the 

Kerala State, probably this point wiU 

be gone into.  As regards the omis

sion of certain castes, the State Gov

ernment  has  stated that  these  are 

Scheduled  Castes  only  in  tiie  Mala

bar  and Nilgiri districts. Kanakkan, 

Pulayan and Vettuvan are Scheduled 

Castes  only  in  the  Malabar  snd

I
 Nilgiri  districts  and  so  we  hirve 

scheduled  them  with  this  area  res

triction.

With  reference  to  most  of 

points, I can only say that all these 

provisions made here  are  on  the 

basis of information furnished by the 

State  Governments  themselves.  Shri 

Anandchand  has  made  certain  com

ments  saying  that  Jogi  and  Lohar 

are functional castes with the tradi

tional  occupation  of  fortune  tellers 

and  blacksmiths  and  that  they  are 

not untouchables. In all these matters, 

I think we have to follow some uni

form rule and  that rule is that we 

Ibase  these  things  more  or  lesss  on 

Whe  report  submitted  by  the  Back- 

Werd  Classes  Commission  and,  la
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[Shri Pataskar] 

the second place,  the report submit

ted by  the State  Governments  as 

they  are  in  a  better position  to

know.

Shri  Ivachiah  has  said  that  the 

lists  of  Scheduled Castes  and Tribes 

have  been  prepared  on  the  basis  of 

the existing States  and not as they 

would  be atier  reorganisation. 

Naturally that is what we can do be

cause the new States will come into 

•fleet on the 1st  of November.  But, 

as  the  hon.  Memb€»rs  are  aware, 

provision  has  been  made  in  the 

States Reorganisation  Act  with  res

pect  to  these  matters  being  dealt 

with.  That  would  be  done  under 

the  provisions  of  that  Act.  He  also 

made  a  suggestion  that  the  Jadu 

Malo  community  should be included 

in  the list of Scheduled Castes  for 

Mysore and Hakki Pikki in the list 

€f Scheduled Tribes.  It is proposed 

to include Hakki Pikki in the list of 

I Scheduled  Tribes  for  Mysore  and 

/enquiries will be  made of the  State 

I Government  regarding  the  Jadu 

' Malo.

Shri Jangde has said that the list 

is  defective, inadequate  and  many 

communities have been left out.  The 

only reply that I can give is that it is 

pas  ̂on  the report of the  Back- 

jward  Classes Commission and  the 

jre<K>mmendations  of  the  State  Gov- 

êrnments.

,  Some  comments  were  made  that 

«ie  census  enimierators  deliberately 

made  wrong  entries  in  the  case  of 

ĥeduled  Caste  Members.  It  is 

really a serious charge. I can assure 

the  hon.  Members  that  it  is  not  so 

and  it  is  not  justified  to  say  so. 

There  is no reason why  the enume

rators should  deliberately  do  any 

such thing.

Shri  Naval  Prabhakar  also  comp

lained  that the  census  figures  of 

Scĥ uled Castes  in Delhi  State are 

ihĉ rect and  that  the  Scheduled 

Castes  of other States should be dec

lared as Scheduled Castes  for Delhi

also.  As  I  have  been  saying.  II 

could  not  be  uniform.  Then,  yo* 

will have to prepara  an  All  India 

list  of  Scheduled  Castes  and Tribes. 

The tribe or caste which is scheduled 

in one province is not necessarily 00

f
in the other.  Therefore, we hava to 

make  all  these  lists  Statewise.

Shri Barman has pointed out that 
the area restrictions  in  regard to 

Scheduled  Tribes  give  rise  to  aa 

anomalous  position.  I  may  inform 

him that tiffs matter has been care

fully  considered  in  consultation 

with  the  State  Governments.  Ulti

mately, a decision has  been  taken. 

These  restrictions  are  more  or  less 

with respect to Madhya Pradesh and 

Madhya  Bharat.  Whatever  views 

were  put  forward  by  the  membeic 

of  the  Commission  were  taken  into 

account.  The  State  Governments 

were  consulted.  Uttimately,  this

list has been prepared.

I  believe  these  are  the  important 

points which had been raised.  I caa 

only  say  that  generally  we  have 

followed  the  line  of  relying  firstly 

on  the  recommendations  of  the

Backward  Classes  Commission  and

secondly  on the recommendations of 

the State Governments.  I hope there 

will  be  some  more  discussion  while 

we  take  up  the  amendments  pro

posed.  So,  I  commend  the  motion 

to the acceptance of the House.

Shri B. S. Murthy: We  had  an

informal  meeting  with  the  Home 

Minister  on  Saturday  and  then  he 

accepted  certain  communities  to  be 

inculded;  certain  amendments  were 

accepted. 1 want to know what the 
Minister of Legal Affairs has to say 
about them.

Shri Pataskar: I  know  that there 
was such a meeting.  Whatever was 
agreed to by the Home Minister at 
that time will be accepted.

Mr. Speaker:  That  will  come  at 

the time of the clauses.  There is as 

amendment to this motion for consi

deration, tabled by Shri VelayudhaiL
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It is an amendment for circulation 

for the purpose of eliciting opinion.

Shri Pataskar: May I say a word 

on that motion? It is only a dilatory 

motion and no purpose would  be 
served by circulating the Bill again. 

This matter has been finanlised after 
due consideration,  on the report  of 
Hie Backward Classes Commission and 
tifter a good deal  of  .consultation 

with the State Governments.

Mr. Speaker: 'Die question is:

“That the Bill be  circulated 

for the purpose of eliciting opi

nion thereon by the first  week 

of November, 1956.”

The motion was negatived.

Mr. Speaker: The question is;

“That the Bill to provide tor 

the inclusion in, and the exclu
sion from, the lists of Schedulea 
Castes and of Scheduled Tribes, 

of certain castes and tribes ana 
matters connected therewith, be 

taken into consideration.”

The motion was adopted.

Shri  Kelappan  (Ponnani):  Sir,
before the  clause-by-clause  csonsi- 

dleration is taken up, I want an elu
cidation from the hon. Minister  if 
A particular individual is not in the 

list of Scheduled Castes of a parti

cular State, he will not get all these 

concessions and privileges that they 
•re given.  Here is an instance. About 
a tiiousand families  from  Travan- 
«ore-Cochin are going to be settled 
tai some other State.  Some of these 

families may happen to belong  to 
Scheduled Castes.  If their  names 
«re not in the list in the new State 
where they are to be settled, though 
they may belong to the  Scheduled 
Castes and the names of their castes 
may appear in the list in the State 
of  Travancore-Cochin,  I  do  not 
toow if they would get these con
cessions. Is it not enough if we have 

« consolidated list for the whole ot 
India so that wherever these people 
fOfipen to be, they 'will get these
—PciiMions
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Mr. Speaker: Hon.  Members  are 

starting discussion on  the  clauses 

now. They will kindly see from the 
Schedule, wherein the castes attach

ed to various States are given, that 
somebody who belongs to a Schedul

ed Caste in one State  is  not  a 
Scheduled Caste in  another  State 

and so he is not treated as an un

touchable in that State.  Even  in 
the same State, one particular com

munity going by that name is con
sidered a Sdieduled Caste in Chit- 

toor but not in Srikakulam or Nor

thern Circars.  Therefore, on an all- 
India basis it  he  done.  As

Hindu carries his persofmal law 

wherever he goes, if a person is a 
Schedided  Caste  in  a '  particiilar 
State and Jhe go« and settles in an- 

olKef~~Stete. then it  mav  possibly 

Se said that he is still a Scheduled 
Caste.̂_I leave it to the hon. liHkis- 

ter to decide as to w4iat ought  to 
be done in that matter.

Now we will  proceed  with  the 

clauses.  I find there are no amend
ments to clause 2.

Shri  Velayndhan  (Quilon- eum- 

mavelikkara-Reserved-Sch.  Castes): 

Government amendments are there.

Mr. Speaker: I do not find  any 
amendment in  the  Order  Paper. 

What is that  amendment  to  tĥ 
•lause? I  think  Shri  Velajrudhan 

said l̂ at  there  are  Govemmmt 
amendments.

Shri Velajndhaa: No, I just asked 
my friend here.

Mr.  Speaker:  Hon.  Members
should be more  responsible,  espe-' 
cially when I want to proceed and 
save as much time as popsible.  I 
will put the clause to the vote  of 
the House.

The question is:

“That clause 2 stand part  of
the Bill.”

The motion was adopted,

Clamae 2 was added to ̂  BilL  I
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Clause S— (Amendment of Schedul

ed Castes Orders)

Shri Ramachandra Reddi (Nellore): 
Sir, I beg to move:

Page 2— 
after line 3, add:
“Provided  that  the  CentraJ 

Government, after  consultation 

with the  State  Governments, 

may, as soon as possible, recast 

the lists or add from time to time 
to the lists of Scheduled Castes 
on the basis of the States Reorga

nisation Act of 1956.”
Sir, the object of this amendment 

is very clear.  As it is, the Schedule 

do not seem  to be perfect  for the 
simple reason that  they  have  not 
taken into consideration the  States 
Reorganisation  Act,  according  to 

which the lists have to be recast and 
realigned.  The other day,  when  I 
moved this matter, the hon.  Home 

Minister said that all those  things 

will be looked into by the Govern
ment.  But without a specific pro

vision in the Act itself there will 

not be the possibility for the Gov
ernment to recast these lists, or  add 

or subtract certain items from cer
tain lists. For instance,  take  the

case of Hyderabad.  Hyderabad  is 
divided into three units and added 
on to three  different  States.  The 

result is, certain names which do not 
occur in the future Andhra Pradesh 
will still be there and certain names 

which do not occur in Bombay will 
still be there.  So, in that view I iwsh 
that  the Government  takes
power  to  recast  these  lists 

as early  as  possible,  or  in

due course whenever they  find  it 
necessary to do it.  That is why 1 
made this provision, that the Central 
Government may take power  that

after consultation  with  the  State 
Governments they may, as soon as 
possible, recast the lists or add from 
time to time to the lists of Scheduled 
Castes on the basis of the  States 

Reorganisation Act of 1956.

IRii* is a simple enabling provi
sion, Sir, and I hope that the Gov- 
•rnment will not have ®ny objection 
W tkk.

Shri B. S. Murthy; Mr.  Speaker,

Sir, I would like  to  support  the 
amendment moved by  Shri  Rama

chandra  Reddi.  When  we  were 

having a di'>cussion last time I  f«lt 
that there seems to be  a conflict  of 
opinions as to who  are  Scheduled 
Castes  and who  are not, and  who 
are Schedule Tribes and who are not. 
As a matter of fact, some of the Mem
bers of Parliament from the various 

areas have been asserting that certaia 

communities  belong  to  Scheduled 
Castes and Schedule Tribes, but the 
difficulty arises because the State Got- 
ments do not agree to some of  the 
lists.  The Backward Classes Commis
sion had given certain communities as 
Scheduled  Castes  and  Scheduled 
Tribes in certain areas, whereas  the 

State Governments concerned expres

sed a different view.  Naturally, the 
Central Government  accepted  the 
view  of  the  State  Governments. 
■Therefore, some of the Members made 
a request to the ifome Minister, who 
promised to get urgent  information 

either by trunk calls or telegraphical
ly from the Chief Ministers of  the 
States.  So,  even if eleventh  hour 
attempts are made, there may be some 

communities which might have been 
left out from being included in  the 

lists given in the Schedules attached 
to this Bill or there may  be  some 
others who might erroneously  have 
got into these lists.  Therefore, if  a 
power like this is being given to the 
Central Government, I think any mis
takes that  shall  be  made  known 
later on can be rectified.  I, therefore, 
support this  amendment.  After  all, 

it is a salient feature to give power 
to the Central Government, and  1 
think the Central Government will try 
to do justice to these communities at 
it has been doing uptill now. There
fore, I consider that the Minister will 
have no objection  to  accept  thii 
amendment which will  enable  the 
Government to rectify mistakes with
out coming before the Parliament.
Shri A. M. Thomas (Emakulam): 

Mr. Speaker, Sir, I wish to make a 

few observaticHis on clause 3.

10 SEPTEMBER 1956 and Scheduled Tribes 641O
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Mr. Speaker:  Haa the hon.
ber already apokeo?
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Shri A. M. Tliomas:  No, Sir.

Mr. Speaker: I just wanted to make 
a general request that hon. Members 
‘who have already spoken need  not 
speak; let them give preference  to 
other hon. Members.

Shri A. M. Thomas:  Sir, you 

find that clause 3 (1) says:

wUl

"The  Constitution  (Scheduled 
Castes) Order, 1950,  is  hereby 

amended in the manner and to 
extent specified ^ Schedule I.” 

Schedule I says;

“1. For pargraph 3, substitute:—

‘3. Notwithstanding  anything 
contained in pargraph 2, no per
son who  professes  a  religion 
different from the Hindu or  the 

Sikh religion shall be deemed to 
be a member  of  a  Scheduled 

Caste*.”

In my observations on this clause I 
wish to raise a point of fundamental 
importance, and on  which there  is 
practical unanimity as far  as  my 
State is concerned.  I approach  this 
question from two angles.  Tlhe pri
mary intention of the  Constitution 
(̂ heduled Castes) Order as well as 
this Bill is to catalogue a list of Sche
duled Castes for the purpose of reser
vation of seats in the House of  the 
People and the  Legislative Assem
blies of the States.  One  qualifying 
criterion for this is the îeligion that 
the person professes and a restriction 
is made, according to paragraph  3 in 
Schedule I, that a person who pro
fesses any religion other than Hindu 
or Sikh will not be entitled to  the 
benefits conferred by this Bill.  But- 
that restriction does not apply to the 
Scheduled  Tribes.  In  effect,  the 
Hindu Schedule Castes are entitled to 
the privileges conferred by this Bill. 
According to the first  Constitution 
(Scheduled Castes) Order, the  Presi
dent conferred this benefit only  to 
those persons who professed the Hindu 
religion, but later on those who pro
fessed Sikh religion were also brought 

into this category.
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Shri A. M. Ifiomas:  You will find, 
Sir, that the Sikh religion does  not 

recognise any caste system.  All  thS 
same, Hindu Schedule  Castes  who 
ha'̂ adopted Sikh  religion  suffer 
sotw disabilities and on that  basis 
they were  also taken in.  I submit, 

Sir, the very basis, if extended  to 

Scheduled Caste converts to other re
ligions—converts to Christianity  and 
Islam—in many parts, especially  in 
the south, they also would be eligible. 
If the same criterion is extended, they 

are also to be included without  any 
distinction of religion.  You will find 
from page 6 of the Report of  the 

Backward Classes  Commission,  that 

there is a note by the Chairman which 
says:

**We discovered to our pain and ( 
sorrow that  untouchability  did  ̂
obtain in the extreme south among 
Indian Christians.....”

Mr. Speaker:  Has the hon. Mem
ber got any amendment in his name, 
or is he just generally discussing the 
dause?

Shri A. M. XluHnaa:  I tabled an

amendment for deletion of this para
graph, but as it was for deletion that 
has not been admitted.

Mr. Speaker:  He wanted deletion

of a portion or the whole paragraj;̂?

Shri A. M. Thomas:  I wanted dele
tion of paragraph 3.  Clause 3 says 
that  the  “Constitution  (Scheduled 
Ĉ tes) Order is hereby amended in 
the manner and to the extent speci
fied in Schedule I”.  So, I can make 
my observations only with respect to 
that amendment.

12.00 Noon.

Now, let nie quote from page (vi) 
of the Report of the Backward Claa- 
ses Commission,  Vol. I.  What  the 
Chairman of the Commission says is 
this:

ShH B. S. Mnrthy: 

dhista. •

And also Bud-

**We discovered to our pain and 
sorrow that  untoUchability  did 
obtain in  the  extreme  South 

amongst Indian Christians,  and 
Indian Christians were  preparod 
in many places to assert that ihitjr

Q-)
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were still guided by caste  not 
only in the matter of untouchabi- 
lity but in social hierarchy of high 

and low.  Their social and  rel̂, 

gious leaders in their anxiety W  
secure some Governmental  help 

for their own people  supported 
the cOTitention that caste was ram
pant among  Indian  Christians 

also”.

Again, at page 28 of the  report 
also,—̂in the body of the  report— 

more or less the same  observations 
have been made.

the purpose of representation in  the 

House of the People and in the vari

ous State Legislative Assemblies.

Shri Velayndhan:
cle 341 (2).

Please read arti-

Slirl A. M. Thomas:  That only re
fers to variations.  So, if it was only 

for the purpose of reservation of seats 
in the House of the People and in the 

various  Legislative  Assemblies  of 
States, I would not have raised  this 
question.  But, because  the  various 
Scheduled Castes are catalogued  in 
this list, only those Scheduled CastesMus 1151, oniy uiose ocneouiea v̂asies 

•■We were informed that  this  A are entitled to other benefits,  such 
segregation has spread even be- y ̂   ̂educational concessions, State  aid
yond the secular side of Ufe and
sometimes Harijan converts were 
n<̂ allowed to pray together with 

the upper class  Christians. We 
were also told that in scnne places 

in the South these  classes are 
forced to have a separate cemetery 

for their dead.”

So, although they became converts  _  cessions m uu

to other religions, still, they suffer the (|ji jwill find from
same social disabilities from  whidi President's
they were suffering  formerly.  This 
discrimination, because of the fact of 

conversion to another religion,  will 
result in great hardship to those Sche
duled Caste Hindus who  have  got/ ! 

themselves converted to other  reli-\ 
gons.  I know that this list is mainly 
for the purpose of reserving seats in 
the House of the People as well as in 
l̂e variolas Legislative Assemblies of 

States, .

This list is  purported to  be pre

pared under article 341(1)  of  th»
Constitution which says:

‘*The President may, after conr 
sultation with the Governor  or 
ĵpramukh of a State, by public 

notification, specify  the  castes, 
races or tribes or parts or groups 
within castes, races or tribes whidi 
shall for the punwses  of  this
Constitution ibrteemeSTtô be 

Sdfeduled dastes in relation  to 

that Stated*.

I would not have rîiksed this ques

tion at this stage if  ̂was only  for

in several forms, etc.  It is because 
of this that I have sought your  per
mission to raise this question here.

You will find that when the Schedu

led Castes Order was promulgated by 
the President, a point was  raised 
from various States, namely, whether 
this list would affect the grant of con
cessions in other matters also.  You 

letter received from 
the

**I should however state at once 
that so far as educational  and 
economic facilities to the  back
ward classes are concerned, it is 

not the intention of the Govern
ment of India that there  should 
be any differentiation on groun<te 
of religon or caste”.***̂

li?r 8|MkirP The Scheduled Castes 

-Order is sought to be amended  to 
some extent.  We have had the gene
ral discussion.  The policy has been 

accepted by the House.  We are now* 
in clause 3 which says that cmly cer
tain castes among the Hindus and the 
Sikhs are entitled to this benefit.  I 
do not think we can go  into  this 
matter now, having disposed of  the 
principles which have been agreed to. 

If other communities are to be broû t 
in here, then, that would become  a 
major issue.  We should now  con
fine ouiseWes to cVblvob 9,  which 
speaks of only certain portions  or
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classes among  the Hindus  and the 

Sikhs.  We have di<>posed  of  the 

principle of the Bill, and there  has 

been no amendment to  clause 2. 
Under the circumstanceŝ I do  not 
feel called upon to allow such dis
cussion at present.  The hon. Mem

ber  referred  to  Christians  and 

others.  But then Parsees and Bud
dhists also may come  under  the 
class *Hindus*.

Shri a S. Muhhy :  The Buddihists 
mce ixududed among the Hindus.

Mr. Speakor:  There is no knowing 
bow they will be expanding this list 
I am really sorry that  I  cannot 
allow such a discussion as the hon. 
Member was concentrating upon.

Shri A. M. Thomas: I wisb to ask 
for a clarification from the Govern

ment, namely, whether this list  is 
prepared only for the purpose of re- 
pîesentation in the IParliament and 
in the State Legislative Assemblies. 
If the Government is guided by this 
list and this list alone, the other con- 
cessiom such as aid given to  the 
Scheduled Castes in the matter of ■ 
education, etc. will be awarded only 
on the basis of this list. My objec
tion is to that aspect of the matter.

Mr. Speaker:  There may be sub
stance in that point.  Was there  a 
different  Scheduled Castes  Mst  for 
the purpose of representation  and 

another list for the purpose of other 
benefits?  But whatever  was  there 
eîlier  is  now  sought  to  be
continued.  If there wm one list for 
the purpose of scholarships, etc. and 
another list for tiie purpose of re

presentation  in  the  Legislative
Aŝ êmblies of States and in Parlia- 
liament,—if  there  were  different 
lists—then,  either  they  could  be 

unified  or they  might  continue the 
two lists.  That is  a  matter of 
policy.  Whatever  was  prevailisg
iiartier,  is now  continued.  Wert
lliere two different lists earlier?

Sltfi A. M. Tbomas: No.

|fr<  Speaker: So, that wotdd be
a matter of policy.
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Shri A« M. Tliomafl:  I wcmld re

quest you to go through paragrajdi 

3 in Schedule I.  My objection  is to 
that aspect.  I can urge arguments 
over that paragraph and ask for the 
deletion of it.

Mr. Speaker: I do not agree. TIhia

is an amending BilL  Some portions 
of the previous  Constitution  Order 
are .sought to  be  amended.  The 
paragraph now sought to be amend

ed relates to Hindus  and  Sikhs. 

Whether it ought to be enlarged or 
not is a matter of principle.

Shri A. M. Tbaniaa: It is not  a
question of enlargement.

Mr. Speaker: The hon. Member's
question appears to be that the list 

should aw>ly not only to the repre
sentation in Parliament and in the 
State Legislative 'Assemblies but to 
the other amenities that are provided 
for the Scheduled Castes.  That  is 
also an enlarging of the purpose in 
view.  This is only an amending Bill. 
Whatever the original Bill contemp

lated and to whatever the original Bill 
applied, this Bill will also apply.  If 

the original list applied only to the 
question of representation, this will 
also apply only to that question.  If 
the origiiial list applied to scholar
ships also, this list will also apply to 
scholarships.

S)iri A. S. Mnrtliy: There is on*
point for clarification.  This  BiU is 
intended to give political representa
tion to communities known as Sche
duled Castes who are suff̂ing from 
the stigma of untouchability,  where
as, in the matter of  welfare  and 
other ameliorative  measures, 
Scheduled Caste Chrîinns,  wher̂ 

evefTHey are, are being included in 
ttie other Ust. r'

Bfr.

list?

Speaker:  What is  ̂ other

Shri a S. 
classw list

Muftty:  Hie backward
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:<S).

Mr. Speaker:  The list regardine

the backward classes  is  different 

from the list of Schedxxled Castes.

Shri A. M. Thomas: That  is a
different matter,  I am  entitled  to 
vurgue in favour of  the detention of 

this  paragraph.  An amendment of 

mine  was not admitted  because it 
was for the deletion of paragraph 3. 
So, I can  oppose  the  inclusion of 
paragraph 3.

I shall not take more time.  1 shall 

take only a few minutes so that  I 
4:an  finish  my  point.  From  the 
President’s Secretariat, a  communi> 

nation was issued which said:

‘*The only  differentiation  be-, 

tween the backward claŝ   ani 
other backward groups wftio are 

 ̂ called  scheduled  castes can be 
in regard  to  certain  political 
rights such as separate represen

tation”. I

Liater on, it has been clarified and 

it has been said that “the President 

has not decided any such thing by the 

order made by him xmder article 341 

of the Constitution”.  It  was  said 

that the “enumeration of the Schedul

ed Castes among Hindus is maltuy 

ior purposes of reserving seats  for 

their representatives  in Parliament

and State  Legislatures.  It_has

thing  to,̂ a-3yith -aid  and

ButliT^ îce, what happens is that 

when the question of aid and other 

facilities comes up, the aid and faci

lities are conferrred  only  on those 
Scheduled  Castes  who  are  either

\ Hindus or Sikhs.

Shri N. Racfaiah (Mysore- Reserved- 

Sch.  Castes):  It  has  definitely
recommended  that  the  backward

classes are eligible for such aid and 

facilities.

Mr.  SpeiAer:  The hon. Member

mapr wait for his turn.

A. M. Thmnas: I have read in 

the newspapers that all the benefits 
that  are  given  to  the  Scheduled 

Castes  Hindus  arc  extended  to 

Scheduled Castes  conyerte alsô  ̂

•Hk. State of
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Shri Velayadhan: Madras State.

religSiif

Shri A. M. Thomas: As far as my
State, Travancore-Cochin, is concern

ed, they  are  treated on a different 

footing  and  they do not enjoy ihm 

same benefits enjoyed by their bro- 
thren among other Scheduled Castes. 

That is my grievance.

My request at this  stage  to  tlie 
Home Ministry  would be  to clarify 
the position that this list is drawn up 
only for the purpose of reservation 
of seats to tp6""̂iwise'‘''5rTHe~Peô e 
and  the  State  Assemblies.  With 
regard  to  aid  and  other  facilities, 
all  those  who  are  in  the  Sche- 

Castes. of  their

"wll  be given tne DenefltJr̂ 

It  ̂a matter of great  ftnpSTCancer 
As far  as my  State is  concerned, 
almost all the members of the erst
while Legislative Assembly, irrespec
tive of caste or community—Nayars, 
Ezhavas, Scheduled Castes etc.—have 
all jointly demanded that  all those 
benefits  should be  enjoyed by  the 

Scheduled Castes converts also.  All 

the same, I understand the  Central 

‘Government has not thought it.,fit̂  

give Jhem the concessions.  That is 

mŷ grievance.  5b, 1 again and again 

request the Home Ministry to clarify 
the position that this list, espacially 

its qualifying prescription with regard 

to  religion,  will apply only in thê 
matter of reservaCIon 01 seats to ihe 

House of the People and the Legisla

tive Assemblies.

Shri Balakrishnan (Erode—Reserv

ed—Sch. Castes): Mr. Speaker, Sir, I 

oppose the suggestion of Shri Thomas 
who wanted to include converts in 

the list  of  Scheduled  Castes.  Jn 
some institutions  which are run by 

Christian  Missionaries,  unless  the 
Harijan students convert themselves 

into Christianity, they are not admit

ted into Christian schools.  Knowing 
that  there  are  certain  educational 

facilities in Christianity, they joined 

that reUgion.  In such cases, how can 

we include them  in  the  Scheduled 

Caste list?  He says Harijan converts 

also suffer the same social cMcultles. 

Then why should  they  join  in a
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religion  which  does not give them 

equal rights.  If they give up Chris

tianity and come back to Hinduism, 

we can include  them  in  the  list? 

Otherwise, how can we include them?

Regarding the list, I find there are 

thousands of castes  included  here. 
If you want to maintain a list for 

giving special facilities for represen

tation  in  Peirliament and the Stale 

legislatures, it is enough if you main

tain a few common  names  in  the 

whole  country.  For instance, Adi 

Dharmi is a common name throughout 
India except in the south.  In  the 

south,  there  are.  certain  common 

names like Adi Dravida, Adi Andhra 

and Adi Karnataka.  These are the 

names applied  to  all  the  Harijan 

<rommunities.  It is enough if such 

common names are maintained in the 

list.  Otherwise, theo-e is a loop hole 

Ihrough  which  non-Harijans  also 

•manage  to enter into the list under 

«one or other  of  the  thousands  of 
names mentioned in the list.  For 

example, in Madras State there are 
two castes Vettuvan  and Kanakkan 

Vettuvan and Kanakkan is a common 

name for  Harijans  and  also caste 

Hindus; and some caste Hindus who 

belong  to  the  Vettuvan caste, are 

very rich pjeople.  Kanakkan  com

munity is a very orthodox commimity 
just like the Brahmins.

Shri  Veeraswamy  (Mayuram-Re- 
served—Sch. Castes):  There  is  no

caste by name Harijan in any part of 
ihe country. '

Shri  Balakrî an:  In  the  last

genera!  election  one  caste  Hindu 

Vottuvan contested with me; I object

ed to his nomination saying that he 
was not an untouchable.  Even then 

ĥe Returning Officer did not accept 
my  objection,  because  the  name 

“Vettuvan” was found in the list of 

•Scheduled Castes.  So, in my opinion, 
it is enough if a few common names 
are put in the list.  I do not knew 

why the name “Harijan”, whibh was 

mentioned  by  Mahatma  Gandhi, 

father of the Nation, is not included 

in ê list.  Though several represen- 

-iatiOM were madt to tht Backward

Classes  Commission to include th* 

name “Harijan” in the list, the nnm̂ 

was not included.  So, I request th« 
Government to introduce the  nam« 
“Harijan” in the list.

There, are certain unwanted names 

like “Chandala” in the list.  Instead 

of that the name “Harijan” should be 

put  Who is a Chandala?  There are 

Chandalas in every  conununity.  I 

request the  Government to replace 

all  such  ugly  names by the name 
“Harijan”.

Shri Thimmaiah  (Kolar—̂ Reserved 

—Sch. Castes):  I shall first refer to

the observations made by my friend, 

Mr. Thomas.  If I understood him 

correctly, he said that the converts to 

Christianity must also be recognised 

as  Scheduled  Castes.  Scheduled 
Castes  are decided on the basis of 

untouchability.  Certain communities 

in India had to suffer from untoucha
bility and they were treated as out

casts.  They were not allowed to mix 
with the society and enjoy the facili

ties available to other  communities 

since time immemorial  This is the 
only  criterion  to  judge whether a 

particular community is a Scheduled 

Caste or not.

After the Britishers came to India, 
some people were being attracted by 
the missionaries because of the hî  
status and other amenities available 

in Christianity.  I do not object to 

that; whatever help  the  Christian 

missonaries have, given to the Sche
duled Castes people is good.  Some 

of the Scheduled Castes people con

verted their religion into Christianity. 

The rest of them stuck to their  old 
faith in Hinduism, even though they 

were treated like dogs by their own 
brethran.  Then,  when  Congress 
Government came, to power, we  got 

some privileges.  I do not call them 

privileges, but some concessions which 

are given to us to  become  human 
beings and to rise to the  level  of 
others.  Now, our friends here who 
were long back converted to Chris

tianity hecxme they wanted to have a 
higher  status,  who betrayed their 

fiith and changed it, now wy that
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they  should  also  be  treated  as 

Scheduled  Castes people and given 
the same concessions.

I request  the  House  to consider 

whether there is any justice in these 

communities being treated as  sche

duled caste peoplci.  I  request  my 

friend to judge whether what he says 

is just.  I do not say that the conver

ted Christians should be discouraged 
or they should  not  be  given any 

preferences.

But there is another list,  list  of 

backward  classes and they can as 

well be grouped as backward classes 

and yet all the amenities available to 

the Backward classes will  be avail

able to them also.  But there is no 
Justification  and there is  no reason 

why we should treat these converted 
Christians as scheduled caste people.

1 will now refer to the amendment 

moved by îri Ramachandra Reddi. 

He says that on the basis of the Re

organisation  Bill  the  communities 

should be recasted and, from time to 

time, addition and subtraction should 

be made to the list.  Though I agree 

with him that recasting of the list on 

the basis of the States Reorganisation 

Bill should be done, I do not think 

it is necessary that w© should go on 

adding and subtracting from time to 

time.  Therefore, I submit that tak

ing into consideration  the basis of 

the  reorganisati<»  of  States,  the 
Government should add some  com

munities after the new States have 

come into existence.

For  example,  in  the  State  of 

Mysore, s«ne  districts  have  been 
transferred from Bombay, some dis

tricts from Andhra and some districts 

from  Madras.  There  are  certain 
communities which, under  the  Bill, 
are treated as scheduled castes in the 

States of Bombay, Andhra etc.  But 
they are ndt treated as scheduled casts 

the State of Mysore.  I,  therrfore, 
suggest to the Government that after 
Ihe reorganisation those  communities 

iikiif be treated as ŝJieduled castts 

mmd idiedilM tribes In Mysore

Lastly, I come to the question  of 

the population of  scheduled  castes. 

The population  of  scheduled caste» 

is  becoming  less and less at every 
census.  I do not  know  why  the 

Government is not seeing to it that 

the population of these conmiunities 

is correctly assessed.  This may be- 

the last time when we have reserva
tion of seats.

Shri B. S. Mnrthy: Last time.

Shri  Thimmaiah:  Yes, last time.

This is the last time when we have- 

reservation of seats  for  the  State 

Assemblies and Parliament.  There

fore  we  should see that the State 

Governments are  doing  justice  by 

assessing  the correct  figure of  the 

population of  scheduled  castes.  I 

know that  in  some  States  some 

officers, thinking that the population 

of scheduled castes will be very high 

and so they will be demanding higher 

percentage of jobs in the Government,, 

do not correctly assess the population 

of our people.  In our villages  the 

poor  and  ignorant  people do not 

understand what is the meaning of 

census as there are no educated people 

among the scheduled castes  and so* 
they do not know what is happening. 

Therefore, I would request the Gov

ernment to see that the correct figure 
as to the population is assessed  and 

we are given sufficient  number  of 

seats according to the population.

TftRF— ): ITBBRT

%rrsr  ̂v,, \  ^

%   ̂  % ’RTir %

 ̂  *̂11̂

onfeirt  «flf Prejf
«rnft*T # rr  ^  wrfw

fiw  ftri  ftp
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n̂iT ’flrr I   ̂ ̂   ^

r^^ %5TTT̂'̂ircWi 

fH: »rf «ft ̂  ̂    ̂  3̂rmr

iR̂ TT  ̂  n̂firzft ^  3RRtwr ^ 

WTT  ̂ ^  5FRf̂ %

^  n̂tnft  I

4   ̂ R̂VR #

3T1HT TERvfiT  t yiTg l̂  5R-

P̂FJTFT

 ̂PliT >ft finrr

R̂?rr  t I   ̂  f?!̂ ̂  ̂

mWf

 ̂3RRT*ftrM̂i«l  ^

t,  ̂  ^    ̂I

TORT  % vrfi[̂itn

vrM̂ *r(t̂ inm f  i

% viW 8̂ ̂ HRT 

¥̂R %ttK %|5 R̂VTT #

^  ipft ̂  $H

•1̂   ̂ ŵfV ̂

inft  5$ t I  *rrsr   ̂ wrr

shv̂r  '̂t T̂ t I  fiRrrChr 

5̂1% urnnrRT  ̂ 3FT «TT  ̂ ̂   ̂,

arrrrtt ̂    ̂  ̂ mr j’t#, firj# ̂jpr 

<R ymn  VT  5̂̂ f, 5%  ̂

to *ft ̂  4% ̂  f fftK Tlf̂ 

 ̂  ̂    ̂ TO  ̂  ârfr̂-

 ̂ f ?rtT  *T̂-

ft€t- % ̂  w\

 ̂ fiRFTfkiTt ’?>T  r̂<4ldd ?fW ̂

f)l|*TT T̂FT  ̂

iPT̂ lHOTtl ÊTTVTT ̂

0̂*TPT %|5 ux̂ ~5cic n Tm 

 ̂̂  ̂  Mf<7n 'Tift 1 T  ̂ # 

«rnif  «TT ft> # «TR ̂  ̂  f̂rfw

 ̂ OTtif ̂rfNfh'   ̂  «rt TT̂

<̂H>lO  ?fk t̂w it   ̂ ^

iTRff  ̂ I   ̂ t f%

ft̂ TT  W   **fV  f̂lT yf̂FT 

5iflr gf vh: ilTr  t fv ĵtr" 

5̂T  ̂  ̂  ?flT HTF̂  +<1̂1 r̂n̂ I

 ̂   ̂ H  Tf̂  ̂  aTTf̂ra'V 

înfW# V T ’tnmttih:

fT  ?  f̂tr>r t  ^

^̂T*|ft  VlKHdT  ̂ ̂TRT  ̂ 5T  ^

>dĉ ̂ft̂nr vnT

 ̂ ̂ r#innr ̂   %5TT ̂  ̂ rf̂  «fK 

r̂rerr <rptt ̂ nf̂ i

,  q̂ rf VT t̂ nrnr VT# % ̂   ̂  

 ̂  ̂ R% f ̂ Tt̂  ̂  ift" stîPTT VT4Y 

^Wt «Krtf+ ̂  ̂  <T?rf VT vnr ̂TB’SRTT 

*1̂  ̂   t I

cTTR ̂  «TPT WrT-TT  I  R̂T: tR% 

f ̂ ĵqRT swKTF «FT 5nr̂ *R?rr ^

^ vnrm t   ̂  ^

5Tĉ  ̂TR   ̂ ̂   <’•*»( 0

<lâ   ̂ ^̂ RtT fH<H

ft>m ̂   ̂I

*̂T% ,+H«  ^

 ̂̂  ̂ +̂10  ®T ?

yf̂rtolr  ^

f  I   ̂  ^

«FRR ̂  ̂    ̂3RF̂  I

# ?r«n: ̂  ̂  >fV ̂  ̂   i 

 ̂  ̂^mr  vt «nw

t̂Tm+II ̂    ̂  I   ̂ 3ft̂ % ̂ TRT- 

f ̂, ViIm+ cTTT TTjr̂fĥ

 ̂  ̂ ̂ *1̂ f̂TSTRT ̂rnr ̂

T̂T 3̂̂   ̂ cwr

•̂TFT ̂   VT̂ft fHV I  »̂IT̂

 ̂ ^ '̂FR   ̂ t %̂: «fd«nH
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^   ̂| 
cTRY ̂ ̂ f

^ ̂ tftV ̂ rft̂ % ̂ FPTir wr 

 ̂ I

^  <̂+TT

 ̂ ^  <̂+'17: ̂

fi+d\ ̂ I <T̂:
 ̂̂  T?: xrm
'̂<aFR:  vT«r+lT ̂ TPW 3T̂ fqrai

 ̂   «fHT  ?nf<5̂rRfV 

VOT   ̂  ̂  HTwr %  cm

% 5t̂   f̂af? vrfk̂rT%zTt

ipt  ft̂,  ^ ̂
iFTTt  ̂ t •

ÎTWRTJRT: TT Mg'̂'1 % f̂ R”

f̂rst  ̂t,   ̂ ^

% ^ «ic3r?r ?nm

I ?frT qRt #f %   ̂ 11

 ̂̂TOTT % ^
 ̂ «FT  TT̂  T̂WT

^ ̂ ̂  ̂  % f̂T̂TTft̂lIf %

>IfFT̂ «flT
ITRT̂ ̂

 ̂?fr  ̂T  ̂«rF tw frt5̂  

^  «IFTT f[T fw  ̂  I   ̂w

 ̂ 3pf5rrf̂ %

m\ t  ^ ̂ ̂  ̂
J9S ̂ <ni <r̂ % I

m  1RTW ̂f ̂    ̂ 

fRT  ̂ *nft

g f%  ̂ TT  îTT̂  frrf̂crr̂l

T  ̂I’   ̂ % tN"  f̂t?r  %  ^RT 

 ̂ ̂ ^̂ zTnr’TFT %f%̂'3rFT ?̂rr̂ -

?r̂   ̂  =qrf̂ i w ̂  M '

 ̂5rmr -̂<4m  % f̂t fRKt inTr 

I  srqror  f*r̂

 ̂̂  ?rr̂ TRT 
 ̂ ̂ T̂Kt d '̂ht ?̂ T r?l«H»d)'  ^ 

 ̂ 5in̂ qR  ̂ I  r̂T<r

 ̂4îr̂ ̂  ̂rfV̂ 5^ ̂

WPT  qr   ̂  s«P<+iO

 ̂̂ THt   ̂'STR ̂
 ̂ r̂f̂ I

w%̂n̂  ̂vt3nw
n̂̂TT '̂îdT g I ^

ift̂ $  tolfWT fwrdw 5RTT fwr 

 ̂   I I   ̂   qrfkwmt  ^

q̂̂rt *pr gr  ̂̂  | ?rV̂ ’jinr ̂  ̂ft 

 ̂̂  % ir̂vrt ̂ m ̂  twit # 
r̂rfw  ̂^ t I  ̂̂  ̂ ̂ 
?̂r*T
1̂ «rKT ̂  ̂ t  ^
<rf<̂  ̂  ̂«n# 5TR Tt%
fwsft qr ft t  ^

fm̂ 11 ^
tor  ̂ VTfk̂ ̂ 3R  t
 ̂  ̂15̂ qif̂Rft ̂  ̂^
#PTT w %
fiT #  iTTT iTTT ̂ TWT ̂  ̂ JT̂  «l5t %  

IIFT ̂  ̂  TTfT ̂ HT?3  ^ 511̂

iTt̂  ̂ ?TTR  t ̂ ̂
q  ̂ WFT %qRT 

qrq ^ IT  ̂fi?̂ ̂  ?W ̂

^  «PTT  ̂ I  «nq t

 ̂  fv VTT ̂  W ̂  VT# # f9[̂Ri9r

I  ifVr  5Ti? ̂TRTT t •
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 ̂  ̂ ?PR ?ITT ?nfT-

 ̂ I ?rnT ̂   ^

 ̂    ̂ ?TPT ̂  ̂

t  f% rHf̂R<>3f  ^

 ̂I

 ̂   ̂ ̂  TfT I I

fTTT ̂  ̂  % f̂nr 7̂  ̂̂ T̂nr ̂  ̂rr

VTT  ̂ ̂  wn* ̂ ̂   I  f?rr$

 ̂ ^ ̂ TPT %ffr >dRci   ̂I

«PTt%  w ^

?TTT?>  ̂ Rîdl  ̂I  f̂lRFT  ^

 ̂ ̂TTT %  95̂ ̂TtTRT FWj* ̂

r̂a’   ̂   ̂ 5177 »̂f«A

n̂RT̂ I  W    ̂  ̂  ̂  ̂  ̂*n?̂ 

^  t I

ff  ̂)

w\  ̂ I  ̂  ̂ srxm m

I  ̂e;o o yrf̂ ?iRr41i

# ̂    ̂n °  ̂Ph Î’

fir̂ -

•^%’in̂ftRTf  I  rr  ̂ «fk

f*TRt â<+K ^  3rr-rr  i

3nw >̂T5Tr  f 

1% ̂iTT ̂  ̂  I %m
I’T ̂  ̂    ̂  «TFf %■

 ̂  TT̂   ̂ ?rnRT  f  ^

T̂RT  P̂TT Wfl”  ^

t  ^

 ̂    ̂  JTRT ̂    ̂ ^

ĥnfk̂ff  ̂  ̂  I  ^ #ar 

*FT  r*iH*il  T̂T̂   ̂ ^ f»f̂ 

F̂T»T If t̂cft ̂

I5»T ̂  I  ^

flW TT55T

% ilfw %   ̂ ici'̂ N n̂jq-

 ̂   jri* *R  <TFT5rnr

 ̂  ^ vmit iTt irr ST  ̂ 5

 ̂f̂ THR

>ft wwm I  ̂̂
%   ̂̂  fsnr  ̂ fr
»̂R   ̂  ̂ RkTT ̂    ̂ f%   ̂ ^

ô ?fh: V90 îrTT TO «rr̂  t r

 ̂  TT  ^̂TRT  Jjf  WT

^nf̂ I  ̂  ̂  ̂  ^

*̂TT̂ «Nr ̂   >̂R  sfTT#  % f^

^ ^  TO ^̂TTTT r̂nr 

 ̂ ̂  ̂*<|{V fk’TTja  ̂ '*rFT% ̂  I   ̂ 

*̂iiO OT’ft *UTf̂

^ ẑfhprr) I  OT#^̂f5frsnfTTT 

^  fwft ̂ rrf̂ I  ̂  ̂ 1̂ -

 ̂ % ŝrf̂ 3T̂  ̂̂   ̂  [̂iff #

T̂ph  ̂  vtf   ̂̂  I

t «TRT   ̂  % 5n̂ # ^

■̂l̂ai  ̂I  ?TRT   ̂  ̂5T̂T

■̂iY r̂r̂  ̂  i   ̂  ̂ h *̂*t

T̂T̂T WK %  ^ *?iH«l F̂TT TÔ ^

f̂tK  VRt
>fV  TÔ  f I  3PT̂ ^

=̂niTR   ̂I  5PR   ̂  3̂pT̂ ̂  

T̂T9» ĴrPT ?Tff f̂ yiTOT €t 

 ̂   ̂  ̂  TO" ̂   I   ̂ 

yhr̂  ^ vsfj  ŝ'Tnr *t]̂

ftsJT  ̂Ti  ̂I  sjxfnr %

mf̂ r̂toit  ̂ ^ ̂   ̂̂
 ̂  t *   ̂   ^

fr{̂ 1   ̂   ^

5̂̂ 1̂  OT ̂ ̂  ̂tn’ <TT#

 ̂   ̂??1t to^ sf>r ̂irnr  |r i

 ̂ ’̂iPT %   ̂ ^ 'jift

I   ̂ % 2T̂ 5TT̂ ftf̂

^ IHnr ^ '̂'̂<d *T̂<!t  ̂ «il̂<

 ̂   Tc  «rr̂ t'  ̂  ̂  ̂

 ̂  mf̂ R;<«̂r
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cPRH fTFTcft  ̂I  ^

T̂T V̂«Tr  ̂ ̂   ̂ ̂

% ’TttTT  ^

■Mlfiii ^   ̂  ̂ ^ -qNH

ft?prr i ̂pr «rnr  ̂ qr

«TFT  ̂ rft wmx 

wfîi ît  I

5̂R ^

 ̂  ̂  t W  ̂  qîiT?w

^ ̂   5I«P̂  t̂̂TT ? ft>

Mr. Speaker: Order, «rder.  All

this may be reserved to a discussion 

of the report.

: ̂T <IJ5r «flr

f I   ̂<nft ̂ 1̂ 

ift̂TT ̂ \

Mr. Speaker: The hon. Member is 

not speaking  on this Bill at all.  He

is referring  to the Report of  the

Backward classes Commission.

So far as this clause is concerned,
I will put this amendment to the vote 

of the House.  This is becoming a 

general discussion.

Shri Balmiki (Bulandshahr Distt.— 

Reserved—Sch. Castes): I will require 

two minutes to speak on this parti

cular clause.

Mr. Speaker: What I proi>ose to do 

is  this.  I  have got a list of hon. 

Members.

Shri Bataniki:  Only  two minutes.

Sir.

Mr. Speaker: I have got a list of 

about 15 Members here who have not 

spoken on this and who belong to the 

Scheduled  Castes  and  Scheduled 

Tribes.  What I find now is there is

a  general  discussion on the whole 

matter, not only on this Bill but upaa 

the Commission’s report also.  There

fore, let us dispose of all the amend

ments and then allow discussion till 

the clock strikes 3*15.  I will ask all 

hon. Members to speak and then put 

it to the vote of the House.  So far 

as this amendment is concerned,  I 

will ask the hon. Minister to reply,

Shri  KeUppan:  1 have given ba

amendment.  I believe there is some 

misimdeirstanding about one of these 

entries in Malabar.

Mr. Speaker: I will come to it.  Let 

us dispose of tl̂  amendment.

Shri Kelappan: Schedule I.

Mr. Speaker: Regarding the entries, 
they  will all be taken up together. 

Regarding this particular amendment, 

Shri Reddi has asked in view of the 

States’ reorganisation, what happens 
to  them.  The hon.  Minister  feels 

there will not be any difficulty.  Let 

him explain.

Shri Pataskar: I will try to explain 

so that the matter may not be again 

raised and discussed in the House.

You will find that what had hap

pened in this case was that we ex

pected this Bill  would  have  been 
passed first.  As a matter of fact, the 

States Reorganisation Bill has been 

passed first and this Bill has come 

after that.

Clause 41 of the States Reorganisa

tion  Bill  which  we have already 

passed, reads like this:

“As soon as may be after the 
commencement of this Act,  the 

President  shall by order make 

such modifications in the Consti

tution (Scheduled Castes) Order,

1950, the Constitution (Scheduled 

Castes)  (Part C States) .Order,

1951, the Constitution (Scheduled 

Tribes) Order, 1950 and the Cons

titution (Sdieduled Tribes) l̂art 

C States) Order, 1951, as he thinks
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fit having regard to the territorial 

changes and formation  of  new 

States  under  the provisions of 
Part n.” '

These new States will come into 

being from 1st November.  At the 

present moment we are passing this 
law generally.  With regard to those 

States special  provision  has  been 
made with regard to the Constitution 

(Scheduled Castes) and the Constitu

tion  (Scheduled Tribes)  Orders in 

clause 41 of the States Reorganisa- 

tetion Bill. \

Then again, section 42 of that Act 

dealing with determination of popu

lation of Scheduled Castes and Sche

duled Tribes reads:

“(1)  After  the  said  Orders 
have been so modified, the popu

lation as at the last census of the 

scheduled castes and of the sche

duled  tribes  in  the  territory 
which, as from the appointed day, 
will be comprised in each of the 
States  of  Andhra  Pradesh, 
Bombay,  Kerala,  Madhya  Pra
desh, Madras, Mysore and Rajas
than shall be ascertained or esti
mated by the census authority in 
such manner as may be prescrib

ed and shall be notified by the 
authority in the Gazette of India.

(2) The  population figures so 
notified shall be taken to be the

relevant population figures-----”

Then we have also got section 43. 
It is a scheme complete in itself as 

to what is to be done with regard to 

the modification of the Orders, with 

regard to delimitation,  ascertaining 
the population and everything.  Then 

It may be argued why this provision 
arose.  Not only on account of States 

Reorganisation have these Orders to 

be modified, but also on accoimt of 
an  enquiry  which was made by a 

commission appointed under the pro
visions  of  the  Constitution by the 

President  According to the report 

of that commissfon certain  changes 
are being made even in other States 

which are not  affected  by  States 

reorganisation.  Naturally  some 

castes are now  to  be  included and

some will go out.  For. that  alsâ 

something has to be done. So, these 

are the general provisions so far as 

this matter all over India is concern

ed.  With respect to whatever hap
pens  as  a  result of the change on 
accuiuit  or Sttttcs reurgaiucation, vjt* 

have already made provision  there. 

Therefore, I hope my hon. friend will 

be convinced that this amendment is 

not necessary at all.

Shri Ramchandra Reddi: In view dt 

the explanation,  I  withdraw  my 
amendment, but I would liker to know 
whether **modificatioii” implies  addi

tion also.

Mr. Speaker:  “Modification” means
addition,  alteration,  subtraction. 
Therefore, this amendment need  not 

be put.  I have not placed it formally 
before the House.  Therefore, there is 

no question of withdrawing. The ques

tion is:

“That clause 3 stand part of  the 

BUI”.

The. motion was  adopted.

Clause 3 was added to the Bill. 

Clause 4 was added to the Bill. 

Clause 5— Determination  of  popu-̂  
lation. etc.

Shri Pataskar:  I beg to move:

Page 2— 

after line 18, add:

**Provided that nothing  in this 
section shall apply to any State in 
relation to which provision for re
determining the  population  of 
scheduled castes and  scheduled 
tribes is made in section 42 of the 
States Reorganisation Act,  1956, 
or in section 15 of the Bihar  and 
West Bengal (Transfer of Terri
tories) Act, 1956.”

Only a few minutes ago I have ex
plained why this is necessary.

Mr. Speaker: Amendment moved: 

Page 2—

after line 18, add:

‘Trovided that nothing in this 
section shall apply to any State in 
relation to which provision for re
determining the  population  of
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scheduled castes and  scheduled 
tribes is made in section 42 of the 

States Reorganisation Act,  1956, 
or in section 15 of the Bihar and 
West Bengal (Transfer of  Terri- 
tnri©«) Act, 1956.“

Shri Jangde (Bilaspur—Eeserv̂ d— 
SdL Castes):  I beg to move;

(i)  Page 2-

after line 18, insert:

*‘(IA) if the population  of a 
particular Scheduled  Caste  or 
Scheduled Tribe in the list can 

not be ascertained on the basis of 
the census of 19$1 or if there is bo 

separate figure of population  of 
that caste or tribe in the census 

of 1951 or if there is no separate 

figure of population of that caste 
or tribe in the census of 1951 or 
1941, the population shall be de

termined and increased in  such 
manner as may be prescribed on 
the basis of the census of  1931» 
1921, 1911 or 1901 as may be con
venient”

(u)  Page 2—

after line 21, add:

“(3). As far as possible popu
lation so varied by this Act  can 

also be ascertained on the basis 
of the figures of  the  National 
Register of Citizens  in relation 
to that State ”

am

«r:  ̂ f

 ̂ ̂  t I  ^

 ̂  (̂ T̂ hPf  ^

(?5n%r) ^ w  ?

^  ̂  ^   CTFTOTt 5ft  «ft

^ ^   # f ̂  

(f  ̂)

WVTTt ^ giT-

5TTf̂ % ̂    ̂  % ffTTT

 ̂   ̂   #PTT

^    ̂ I  ÔTPTRfT

f %  3TTnff ̂  

firfeffT ipt  TTB̂

Twr gm ̂  iftr  T̂TT

A vrT8̂ ^  ft)

 ̂ ^ 

fi=î |«rr t W T ^ ^i T R T 

 ̂  ’SRT ŝnw I  ?rrT ̂  

fftr w? 3rp I

F̂TT̂TT  i ft? ITf  ^

iram  t  ?ft tr̂  fgfwr

(frot̂ )  ^ T̂TRTti

f ?ft vTTTvt  5H>'rt«r

 ̂ft»IT  I  «TFT   ̂  eft inwt

 ̂^ »r»FTT  ^

I  W   ̂ VTT %3M

 ̂ ttrcT  rft   ̂ >ir?̂ ̂   ?ftr

r̂r| ̂  ? irmh'  t̂̂  #9̂7
 ̂    ̂  I  sq ktcft  ̂

g  ftj Ift  «nT# ̂  ̂  ̂  ̂ nr®r

 ̂ I % «TT̂ 3rrtt ̂

«ftr   ̂ (TT?jr  n̂snxf)

^  ̂ ft?t

mtorff  (f  ̂  q̂ nfrorfcff) ^ 

3̂rr(t  ft> t̂ftrw î»nr

?   ̂ ?FF̂ f I  t $ft?T ft

% firsnft̂ iflR  r̂rfir-

f̂W  WTTt mK   ̂I

A’ ?rrT̂ ?m  t  ^̂ rwr j f%

TTT ^  ft» ̂  «ldl̂ ft> '3̂

§  r+<î  'JtlTa'iK f  ^
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forr tiVff

Xe,ooo vtrfegif ̂  «ft I   ̂ Rn̂i

T̂*T 'd̂n  trf̂TFIT ?m»

(5TPTf̂ ̂  TJ  ̂ t^) ^ ̂  5ir̂ 

 ̂  ftair  I

Mr. Speaker:  The hon. Member has 
already spoken on a prior occasion.

Shri Jangde:  This relates to  the

national register of citizens.

Bfr. Speaker:  He cannot have  a
hiindred  opportunities.  He  has 

already explained the position as  to 

how census ought to be taken.

Shri Jangde: I will not take much 
time.  I will speak on \<̂t is per
tinent to this clause.

?ITT iTcTvRT ^

Hfinnft ̂   T̂wffer I

^  ̂ f̂ RVT

UY? «fk

w  n??, ^

^   ̂  ̂ %irN>f  fro

R̂ict f I  ̂̂    ̂  ̂srrf

 ̂ ̂ -̂ TOfT̂rt % irhfî % ̂ WK TT

I   ̂ ®PT

 ̂ t T̂T?5 firfHT-

^ lift   ̂ fsm  'ifPT

vttK U!(?  ̂ ^9  ̂

('■intiwi) virfvflrŝ  ^ 1̂

9ft % «rî  ̂ F

 ̂ Tf̂ R5x ?nii ftrfe-

sFET% qî %«TmR «TT I

Mr. Speaker:  Shri Jangde’s amend
ments are before the House.

 ̂ 1w t I  ̂ ̂

#  ̂ j I w  wm qr

## 3ft?W5rtOT (̂ Rft̂ ) ̂

^   ̂ ̂  ̂  ̂  ̂ TRT nl̂ al ̂ I

I beg to move:

(i) Page 2—

after line 18, insert:

‘(lA) All persons belonging to 
any Scheduled  Caste  or  Tribe 

mentioned in the list of any State 
will enjoy all facilities, econcxnic, 
social  and  political,  not  (»ily 
throughout  that  State  but 

throughout the whole country*.

(ii) Page 2— 

after line 21, add:

“(3)  All  State  Goveniments 
will be authorised to include in 
ê lists of Scheduled Castes or 
Sdieduled Tribes any such caste 

or tribe which has been left or 
neglected  and  which  deserves 
inclusion on prescribed  basis or 

, criterion”.

My amendment No. 3S2, which is to 
clause 6, reads thus:

Page 2— .

after line 37, odd:

“(lA) The Central Grovemm̂t 

will also see that, in accordance 
with the recommendatiMJs of the 
Backward  Classes  CommissiMi, 

most backward communities  like 
Balmiki, Bhangi, Mehtar, Sansiya, 
Kanjar and Dhobi will  be  ade
quately represented in Parliament, 
State Assemblies  and, in  parti
cular, in Corporations, Municipali
ties and  other local  bodies, by 
nomination or other means as may 
be deemed proper**.

(̂ RTt̂) 5̂    ̂̂ T?R ?TRft

r̂f%»T  ^  f%  ̂  *TT

W  t I   ̂  ̂  ^  ^

xftK  A' ^

^  ??Ht =irrf̂ «ff / W ? ̂ rrf̂

1§§6 and Scheduled Tribes  €4̂/̂
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t  pi  ^  ̂̂  
f  T̂R* ̂ RT 

 ̂ ̂  ̂  ̂  ̂  3nrf̂ ̂    ̂*ftr

^  OTT ̂?rfir ? ̂  ̂

I I ^   ̂̂  mx ̂
 ̂ ̂  ̂^  irrf̂ %

TO#  ̂ ^

qfw  t I «TT̂ ftrf̂ ̂  # 

^  ^ o2i'<̂FiT ̂ n# ̂
ŝrrf̂ ̂  W ̂

?T  ̂  I  ̂  ̂  ̂   ̂ W5RTT t 

ftr fiTT̂

'tfer  f̂tf̂  *7̂ ?ftr

 ̂ [̂®RRT SPTi?T

 ̂f̂  5»ll ̂  '3tlfri«il<5  T̂R*TT 

*R fSTTnn̂   ̂sftr 2?̂ tTT ̂ .3n%-

?HTM ̂  f̂RT ̂ f̂ Rft M«hK

 ̂'5rrf%  ̂^

 ̂I w   ̂"̂f 
3iT̂pff   ̂ ?fk w  ^

<5TTî  ̂ ^

T̂c ̂rtr   ̂vTT̂ WK^ ?T*nFr-

f  ^ ̂    ̂  ̂̂r̂TT ̂  ̂’HT

 ̂ ’?rn̂ I ^ ̂ o

 ̂  % ̂ TW «Ft ĝTT I I ̂ ?T̂

fftr:

7f sj|-*rm d̂),

^   I

?m 2T̂ t   ̂ ̂  22̂̂  

snrf̂T % ?nyfTK 3̂  ̂  ?tHt ̂iflr 

I,   ̂5qq#  ̂̂

?fk  ?iHT t I   ̂ ̂  »T̂TT t  f%

 ̂ w  ̂ 2in:?[T ^

 ̂ t J ̂  ̂    ̂  t I ̂

f^ f,

 ̂  I I mm ff̂ T̂ ̂ ITT 3F̂

r̂r̂ |,   ̂fr  ^

*rf f I ^ r̂rf̂ mr̂ f,

# T̂PT = ̂   ̂ I  I qTrJ # w  w r

? ?r̂  [̂T̂ f I ?TT̂

n̂wRRTT  ̂ r̂a" ^ f i% w 

%   ̂̂  tor ̂  1  ^

 ̂ «TRf ̂   f % ̂  ̂  ̂  tNt 

<fRi P̂TT  ̂  ̂  ̂?l̂

Rt=(H-̂nTT?ft  ̂fw  t, ôRRT 

5T ̂  ̂ sft t   ̂ f I  ̂ ̂ Nfqiii 

qf# ̂  ̂ Tf I, ̂ q̂-̂THI W  t J

>4V ŜTFTf % R̂fhnr  ̂.̂TfJT̂  ̂

% f»T snf̂nrt ^  ^

#

Û ?.   ̂ HV5! #

-̂»TW % ?n  ̂5fft ^ ĵfcf̂ 

fi[7|T  ̂ ?TR;  TP̂ d̂T ^

^ ̂  siTH T  ̂̂ Tzr <rk ̂  

r̂Rr̂t w   ̂  wt’,  ̂ ̂   ?fto 

ferr «rnr i

W  ̂ ̂  ̂^ *̂̂ HI T̂̂rTT ^ 

f% 5rT%zrr eft  ^  'atifn«̂K

?̂*r Hî  ̂  ̂I  ^

t m   ̂I,   ̂I \ 
^   ? n̂rnr ^ 5nr?fr

^ '?l̂<d ^—Q  ̂«Pt T̂R> SilTT 

^ si<p<a f ?iV̂ ̂ TT̂ fprf̂ ̂  ̂rmFR 

 ̂'SP̂TcT f I ̂  ̂  ̂rrf̂nft ̂

?TRrr t ̂ TO *rr̂ ̂  ^ ?n#
I I   ̂ srr  5?mr5r ^  ^

jfHt f̂rft* T?:  ̂  ^r | 1 # t̂r 

ŝrrf̂ ̂ ̂ wr ?T̂ ’lîT̂Tr "̂ifcrr

 ̂̂yt  qV, ̂   ̂ ̂  ̂  %

5T̂ n̂̂TTT  I  I  ’R‘‘ mVR
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H  i   ̂ ^

^ ^  VvTPTT

 ̂ srt?̂ ̂r?7TT 1  ̂  ̂  ̂ffWr,

^  t»  ̂

 ̂   ̂̂  F̂TTT

 ̂  p  t» i i 

 ̂  ̂>rfW  ̂  t ^

«fk  ^

 ̂ sifiM 11 # ySw ?m

 ̂  SPT t I  ^

5̂T«r̂ t •  ̂ ^

3FT ?F|̂ 3Rf̂  t, ^

^ ̂    ̂ t,  ^

I

^  ^ T?̂  |,

 ̂  T  ̂ I ?fk ̂  ̂  ̂  

w  51̂  |, w  ̂   ^

t I   ̂  ̂ ̂  ̂ ^ ^

JTFPff ̂f ?T*n: fert # t?ett 

 ̂ wr ^ t, ?fr   ̂ #— '̂SRt 

 ̂  ̂  t J

5m #? TOR

fS  ̂TOR  ?r̂

fFT   ̂  ̂̂  ̂  ̂

 ̂ ̂  T̂r ĈR   ̂ Tm # I 

 ̂ TOT  ̂ ^ r̂mr

 ̂ 5fR  w  ? ̂ srtf̂ I I vfm t

ÎTP «»o

v̂Twr  ̂ ^ 3̂tt%  ^

%1T̂  Ri«̂ r̂  ̂ PT̂ 5̂TTf̂)

T̂Pft n̂?fV t  ̂   ̂  ̂ ^

 ̂  1  ̂«*n̂i«TT ̂ n̂9rr

i f% ?n  ̂ f; T̂PTJT f

 ̂    ̂  3TRif

% <4l̂*ft̂  ̂    ̂  ̂  t  ^

% ̂ ŜIFT ̂ ĉTl<  ̂  ̂r 

^ qRTTfW fro?ft 

■̂rf̂ #  fvR  ̂ I   ̂ ?TFT  ̂  

 ̂ ̂  T3[̂  ̂ % fOT 5ft»ff ̂  ̂ Rnf̂

 ̂  imnfW

{Ĥ'% r̂f̂   I ÎTT#  ̂  ̂ tr̂RTT % 

f?r̂ <.I'»h|̂h 1̂m   TRT f̂<̂i I  ̂ 

^ qw R̂#  ̂*1IM+I   ̂ ^

ITsp̂ ?lk  ̂  2pT «fT I  ̂ ^

HH>fr̂ #5ft  ^ t̂r ?fR ^

 ̂ % «JTH f̂'̂TRT  f

ĝfk̂ Tiff ^  ̂ I

r̂nr  ̂  ̂+̂ hi   ̂% r̂f̂

5iTfW ̂  ̂  ̂  ?TR %  ^

 ̂ ̂ ^ '̂rt f̂̂ +R

3̂TRT  ̂  ̂ ̂

 ̂5ITf̂  ̂ T̂̂' I

 ̂̂  fW  ?T €̂: ̂ o  'R 

=̂ 7̂ I I 

' Mir.  Speaker:  Order, order.  The
hon. Member cannot take any oppor
tunity to go on with a general discus
sion.  I allowed  him  to move  his 
amendments Nos. 350 and 351.

Shrl Balmiki:  I require only  two

minutes, Sir.
Mr. Speaker: I won’t allow an irre

levant matter.  He has spok̂ on his 
amendments Nos. 350 and 351 and he 
wants that if any particular  sche

duled caste is declared to be so in a 
particular  area then  that must  be 
recognised as a scheduled  caste for 
the purposes of this section through
out India.  These are his amendments 
350 and 351.  Now, he is going fur* 
ther and wants that they must  be 
given  representation  in  Municipal 
Councils etc.  That portion is irrele
vant.
SPiri Balmiki: Only two  minutes. 

Sir.

Mr. Speaker: No; even one minute 

cannot be allowed for an irrelAvanl 
matter.
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[Mr. Speaker.]

•Rie two amendments of Shri Bal- 

miki are now before the House.  The 
hon. Minister may offer his remarks 
with refer̂ ce to these amendments.

Tm  (f%wr

1C «n: 5it fw  ̂   f i

Mr. Speaker:  Regarding clause 5

only without getting down to a general 
discussion regarding Scheduled Castes 
and Scheduled Tribes.

g ?TPT  ?ft I

ŝTTir 115Tî  ̂  Iff

I  iRtwf %  ̂ ^

 ̂m   ^ ^ 5TT̂ I  ̂'

?fk ^ 

^  3TRft 11 #   ̂  %

 ̂ ^ ̂  t *  ^ ̂  vmft̂

I  ̂ %

snîpft % srf̂ ̂ tftV t̂'bt- 

R̂t" t   ̂ ?TRrr t

^ >ft  ̂ ̂  WIT ̂  ̂

 ̂ I ^ jnmir

pRT  I  ?nft ^

# ̂  t ̂  ̂  HY? ?Tk  ^

amwrr w «niT «ftr ^

f̂ ?nT  ^ ŝrwtt ^ 5̂  ?

1̂ t f̂t  # RT5|̂

§ l̂ar

 ̂ I it* «n̂ # ?[tr ̂   fiwr srm I

. 31̂ ? P5  ^

13ft f% ?m «frr  ?rnff 

% t I  ?n# ̂  =̂ R

5T  SR =̂iNr,

 ̂ ?TRff %■ f^-

r̂qr t I

 %iTT W I ?ftT  fen W f I

SRHT 51̂1 # W f̂

 ̂’T̂r̂TT ?  t I  ̂ 5̂rr3T 

 wff  ̂fw STT̂ =̂Tf̂ 

iftr 3̂«ppt   ̂ ter#  I

iT̂ ̂Ĵ  ̂ f  ^

^  %5=̂

((  R̂̂TTT %  ’R  ^

*pt T̂HT I

5TFRT,   ̂ f̂ f̂tsnrt #

vj»i«*ri  +IW-  TfpTT ̂rrarr ̂ t

W ^^^ 3̂  yrf ?rr̂ ^

5TTT  5T̂ ?rk

?rfH+TOf   ̂  ̂ T̂Tcft I r

T̂T ̂ STR" ̂  +10 '̂rRi  ̂̂

((  ̂ ĴrTT 51%5r ? R|ĝ<r̂ 

ITPTT  ?fk   ̂  q-fV-

T̂T F̂RT  ̂ t I T̂Rrr  ̂

W ^  ferr ̂ nw I

¥To  <RW*  (+W ,̂  TfeRT, 

vitlRrai)  :  «ft 3TPTf #  ̂ 

!fo %ftK

 ̂ai<î % ̂cTrf̂vR) ̂    ̂̂  *TT

 ̂  «rnrf | i

?nft ?T  ̂   fv

qflig*TT<̂  (sm w)  % 

trgncnr  tV  ̂ î4t

 ̂  t I  ̂ ̂ TPfii  ̂ qRT t ̂  

grrf̂ ̂  t  ^   ̂̂
# ifiifsft 5iW  ̂  ̂  

niflr If f̂iwt 

jffff (ftspfV 511% uptI’t) #
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I I

\\%  I I ̂   t  ^

^ cTRK TSn̂  ̂ »̂JTRT 

f, 5ftr aKK  9

 ̂̂  5T̂ t I  t m m    ̂

^ #̂T# t # t̂̂'Y I ifK

# r̂otf̂ TRT # f, #fer  dKI*?

^̂rrr ̂  ̂   R̂t f ’Tt

*̂T̂ oKi<  ̂   ̂I

wrf srerwr t|   ̂ 

TT5zff   ̂ f̂rrq?̂  7̂T̂  (y f̂faer 

5iTf̂)  ?flT

%nf̂  3̂fTf̂)  ^  T̂RK  ̂  ̂  

 ̂  5tt  ̂ I I  t#  % an̂ ? 

jsi ifi+̂ ̂  t ?rnT̂ ?rnR

<<̂cii  ̂cTTf% Yrrr«Ft Î'ĵh  ̂ êht 

U^?  ̂  'TT

w  w?: q̂r | i irfŵ TRt ̂  Wtt 

% ̂cTrf̂iV  ̂ ^ ̂frsT̂

#  9K.   ̂%̂ r̂m prr | i

 ̂«(l?4rf+'in # dKI< ̂,̂ ?,ooo

jplt «fv ?ftr  ̂  ̂  #

5̂̂5̂,000  Tf k̂t

'fihOF̂t ̂  snft ̂  I  ^ ̂  ̂<1 ̂t̂RH

mwft t I '̂U t̂

 ̂Y,̂V!>,̂(e.JC «ft ?fk  ̂  tu?

# 5C«̂,'̂ev9   ̂ f̂ RRT ̂ Icm |.

 ̂  ^

W   ̂ R̂fV  I  ̂ %WW

iJT̂   ̂f*T*T̂>t dKK  ̂ ^̂.V. 

<fit̂ t W  ̂  ̂  %

Ifff  ̂ I <!tf+H  ̂   ̂ T̂T̂  ̂ 5̂PF 

 ̂  WWPft ^

jwrt I t<R  ? % ̂VTWW ̂ fTTWt

ft» î<\<  ft»6*fl  W  ^

«Pft I I  ̂  ̂T ^ # VrtSt

 ̂ «ft* 

fftt î| H U   ̂

n<  I  3fr ciTCR  H H    ̂

 ̂  ĉrrf?TO  <Brr

m ̂»r rt  ijW Pi? #wlt wrtNi

Vifto #  UK? % 5TT̂  f 

 ̂  ̂  ̂ T«?   ̂ U?? f̂  cTO 

«ft  ̂  T̂  ̂  t •  ̂ ^

<p3rr «<id  ̂ I
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eft  ̂  îl̂ < f f¥

^   ̂f% vft*ft  ̂'•Ha

(srf̂ f̂ )  I W[

% ̂  RrzTRTi' srftrt

 ̂   ̂w  «ftr ?fWf #

OTft ciKK ̂  f%trr I

%   ̂  ̂«rr ̂  ̂
iT̂ ^ qiTcrm

 ̂eft  5?rr ftj  'Tŝrrfl’ ̂ ?tr
cnrnr   ̂ f*t>  *t*î

n  ̂   m ft  u   ^

fiTTT   ̂   ̂   ^

 ̂ ̂  “?rm f  ̂’ fm  v̂riiP*

 ̂ 'TT ?nf̂ wv[ ^rf̂

«ff I  5TRT  ^

 ̂ cRt̂  % ̂  I

fv vf eTRR ̂  ̂  d<li

 ̂W    ̂   ̂ »rf t I

«ft ŜTfiTf #   ̂ efRK %

d̂lRrcT+  5ft  ?TRT  TWT  |

 ̂ T̂T ̂  t  ̂ ^̂lO  dKK

^   H U   $   ̂    ̂  «ft

«ftr %(N %  yrif̂ ^

^KK  ̂ pnr  <̂s<HT  f ^

tm  m  % ^

ir̂ I  f're# «T̂T̂ ?5T̂

 ̂ eiKK  ̂feRT f̂ TW piT f 

gf ti  ̂ 

efT̂ ̂  1TPHT r̂f̂  ?   ̂ !HeS % 

 ̂  «ft % 3ft

w t % >̂flNHf f,  ̂efrfe

*FTeIT I I ,

Sbri Pfttaskar:  I am in sytnpathj
With the object of the atiieiidxiieiit̂  
but 1 believe that if tiie hoo.  lielft*
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[Shri Pataskar.] 

bers have taken care to look a little 
more carefully into the provision, they 
wiU find that their amendments  are 

unnecessary.

With regard to amendment No. 315, 

I do not know whether the sugges
tion made therein would be a happy 
way in every case.  If there is  no 
mention of that particular caste in the 
census of 1941, something will cer
tainly have to be dcme.  That is why 
it has been provided in this  clause 
“shall be ascertained or estimated  by 
the census authority in such manner 

as may be prescribed”.  Power  has 
been given to them  to decide in what 

manner it should be ascertained.  If 
anything needs to be done, it  will be 

done by them.

Similarly with regard to  amend- 
mait No. 316, I wish to say that the' 
point is covered by the  expressirai 
"shall be ascertained or estimated  by 
the coisus authority in such manner 
as may be prescribed”.  More  than 
that it is not necessary to go.

Shri N. Rachiah: Under sub-clause

(2)  of clause 4, 1951 census may  be 
taken  into  consideration.  In  that

Shri Pataskar:  Apart from  other

things, what has beoi laid down here 
is “shall be ascertained or  estimated 
by the census authority in such man
ner as may be prescribed”.  What is 
to be done in a particular case  will 
be arrived at correctly and there is 
no desire whatever to see that  any 

injustice is done to anybody.

The spirit of the amendments  is 

already there and as far as possible 
justice win be done, and there is  no 
desire on anybody’s part to  exclude 
people who legitimately oû t to be 
included.  I can assure hon. Members 

to that effect.

The amendment meitions “on  the 

basis of the figures bf the  National 
Register of Citizens”.  Where is  the 
provisiim to say that one should  not 
look into  the  National  Register? 
Whatsver is necessary in, order to find 

the position will be done.

Shri Anandchand (Bilaspur):  May
I interrupt the Minister for a moment?

Mr. Speaker:  Let him finish first
and then question may be asked

Shri Pataskar: Why not hear me
and then put the question?  Regarding 
amendment 350, which says—

**AU persons belonging to  any 

Scheduled Caste or Tribe men
tioned in the list of any State will 
enjoy  all  facilities,  economic, 
social and politicaL....”

I  do not know how all this  comtt 
in here.  This is the purpose for which 
provisicwi is  made in Part XV of the 
Constitution.  This Bill only  enu
merates the castes.  But the amend
ment is a general proposition and  it 
does not even fit in with the purpose 
of the Bill.*

Similar is the case with  amend
ment No. 351.  This also is  against 
the spiHt of the Constitution.  The 
Constitution makes provision  with 

regard to these things.  First of  all, 
the President issues orders under one 
of those articles of the Constitution, 
and once it was examined  by  the 
Commission, orders are made.  Natu
rally when those orders are modified, 
we have to get the approval of Par
liament  How can we authorise State 
Governments to go on changing these 
things by including or excluding some 
castes?  That is against the very spi
rit of the Constitution.  There is no 
desire on anybody’s part,  especially 
on the part of Government, to exclude 
people who are legitimately  entitled 

to be included here.  On the contrary, 
it will be se«i that every  possible 
thing is being done—first of  all there 
was a Commission  appointed; after 
that lists were prepared; then  State 
Gk)vemments were consulted in the 
matter and untimately the lists have 
been finalised-  Again, we will be con
sidering the schedules in which  all 
these castes are mentioned and at that 
time we shall naturally examine this 
point again.

Therefore, all these amendm«its are 
entirely unnecessary.  Even though I.
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am unable to accept them, I can un

derstand the spirit of the amendments.

Shrl Anandchand: The hon. Minis

ter has just now said that the method 
would be devised.  In 1951 we already 
iiave a method, the Constitution De
termination of Population Order 1950, 

under which all this  is done.  My 
•question is whether the basic princi
ples of that Order will be taken into 
<»nsideration at the time new instruc

tions are issued under this clause?

Shri Pataskar:  Every single rele

vant factor will be taken into c(msi- 
d̂eration for the purpose of arriving 

at a  correct and  just decision  in 

regard to this matter.

Mr. Speaker:  The question is:

Page 2—

after line 18, add:

“Provided that nothing in this 
section shall apply to any State 
in relation to which provision for 
redetermining the population  of 
scheduled castes and  scĥ uled 
tribes is made in section 42 of the 
States Reorganisation Act, 1956, or  . 

in section 15 of the Bihar  and 
West Bengal (Transfer of Terri

tories) Act, 1956.”

The motion was  adopted.

Mr.  Speaker:  Regading  Shri
Jangde’s amendments Nos.  315 and 

316...........

Shri Janirde:  I may be allowed to
withdraw my amendments as the hon. 
Minister has accepted the spirit of the 
amendments.  They are  amendments 

Nos. 315 and 316.

The amendments  were,  by  leave, 
withdrawn.

Mr. Speaker:  What about amend

ments Nos. 350 and 351?

#  5irr ^

 ̂  ̂  f̂PTT

BIr. Speaker:  Is the hon. Minist̂
accepting the spirit of Shri Balmiki*s 

amendments?

Shri Pataskar:  If it is a Scheduled 

Caste in one State,  it  should  be 
thrniighout India.  I cannot  accept 

that and I have already made  this 

point clear.

antr   ̂ t ̂

t Vviwr  ammr #  m  

I   ̂ OTT

3RT I I
3irq«Pt ̂cRTRT

g ftfT   ̂  ^

^   spar 

 ̂    ̂ ̂   ^

5F ifft  ̂  ̂  ^

f I

Shri Pataskar:  I never said any

thing that he would not get any faci

lity.

. Mr. Speaker:  Merely because the
name of a particular community  is 
given, it does not indicate whether a 
person belongs to the Scheduled Caste 
or Tribe.  It is a question of practice. 
There may be a person.  Take  for 
instance, Andhra.  He may be  an 
untouchable there.  But in some dis

trict, it may not be so.  That is not 
what the hon. Members »y.  Large 
sections of pf̂ ulation migrate from 
one State to another.  They are Sche
duled Castes pe<̂le all over the place 
and are not touched.  Would  they 
lose the benefit because they go to 
some other place in search of employ
ment?  Or, do they not get th® same 
benefits of scholarships, etc. in  that 

State?

Shri  Pataskar:  He  has • mov̂

amendments Nos. 350 and 351. Certain

10 SEPTEMBER 1956 and Scheduled Tribes 6448
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Pataskar.] 

communities  certain  benefits

because they belong  to  backward 
classes.  We have not  fixed  these 
things ourselves.  We have consulted 
the State Governments concerned.  It 
may happen.  One community is un
touchable in <me State and oijoys the 
privilege of being treated as a Sche
duled Caste.  In another State,  the 
State Government says that it is not 

a Scheduled Caste. 1 imderstand your 
point. A person migrates to another 
State and there he is one with the 
others and his  commimity  is  not 
recognised as a Scheduled Caste in 
that State.  So, he is not able to enjoy 
the ĉial privileges which had been 
conceded to him.  But to accept an 

amendment like this would not be 
proper.  The  whole  scheme  would 

then go out of order.  I think we need 
not go so far as to do things like this. 
These things will be done in the spirit 
in which we have to carry out cer
tain things

Shri Thhnmaiah:  Under the Cons> 
titution» anybody can contest  any
where for election to this House.  As 
it is, a person belonging to a Sche
duled Caste and who is recognised to 
belong to a Scheduled Caste in  <me 
State goes to another State,  where 
that community is not recognised  as 
such-  Can he contest?

Mr. Speaker: He cannot contest for 

the reserved seat

Shrl Thimmalah: I am a Scheduled 

Caste man in my State.  Can I contest 
the reserved seat in another  State 
where my community is not recpgnis- 

ed as belonging to the  Scĥ uled 
Caste?

Sbri Pataskar:  I have not looked
into that matter.  1 think it will  be 
governed by the  R̂ resentation  of 
the People Act. I think there  will 
not be any difficulty; alcmg with the 
others he will be able to contest a seat 

anywhere.

fiw I

ncm aiT

Blr. speaker:  The question is:

Page 2—

after lihe 18, insert:

*(1A) All persons beloziging to 

any  Scheduled  Caste  or  Tribe 
mentioned in the list of any State 

will enjoy all facilities, economiĉ 
social and  political,  not  only 

throughout  that  State  but 
throughout the whole country.*

The motion was negatived.

Mr. Speaker: The question is:

Page 2—

after line 21, add:

**(3) All  State  Governments 
will be authorised to include in 
the lists of Scheduled Castes  or 
Scheduled Tribes any such caste 
or tribe which has been  left or 
neglected and which deserves in
clusion on prescribed basis or cri- 
toion.”

The motion was negatived,

Mr, Speaker:  The question is:

*That clause 5, as  amended̂ 
stand part of the BilL”

The motion was  adopted.

Clause 5, as amended, was added 
to the BilL

Clause 6.— {Amendment of  orders 
of the Delimitation Commission)

Shri Pataskar:  There is a  verbal
amendment which has been necessi
tated by the passing of  the  States 

EleiH’ganisation  BilL  There  is  ho> 
dmnge in the substance.  It  At
prcq>er drafting.

Mr. Speaker: The No. is 186. 

Amendment made: Page 2 and S— 

for clause 6, substitute:

**6. Amefndment of  orders  of 
the  Delimitation  Commission.-̂ 
In addition to the dutiî im|>o8ed̂ 
by section 44 of the States Reorga- m 
nisation Act, 1966, and Any other̂ 
law on the Delimitation Commit- 
ôn constituted under aecHotk
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of the said Act,  it shall  be the 

duty of that Commission—

(a) to redetermine, on the basis 
of the population figures notified 
under section 5 of this Act  for 
any State, the number of seats to 
be reserved  for the  scheduled 

castes and scheduled  tribes  of
2̂ that State  in the House  of the 
•g People  and  in the  Legislative 
Assembly, if any, of that State, 
having regard  to the  relevant 
provisions of the Constitution and 
of the States Reorganisation Act, 

1956;

(b) if on such redetermination 
the nimiber of reserved seats of 
any class in any State is found to 
be different from the  number 
fixed in Final Order No. 1 of the

N former Delimitation  Commission, 
 ̂to make such amendments in any 
of the orders made by that Com- 
 ̂mission under  section  8 of the 
Delimitation  Commission  Act,
1952,  as may be necessary for the 
purpose of giving proper repre
sentation to the scheduled castes 
or the scheduled tribes, as  the 
case may be, of that State; and

(c) to take into  account  the 
VO provisions of this section  while 
S' preparing the Order referred  to
in sub-section (2) of section  47 

t;;of the States Reorganisation Act, 
1956.”

[Shri Pataskar]

 ̂ vs WT I :

“The Central Government  will 
also see that in accordance with 
the recoznmendations of the Back
ward Classes Commission,  most 
backward communities lik̂ Bal- 
miici, Bhangi, M̂ tar,  Sttisiya, 

Kanjar and Dhobi  will  be ade
quately represented in Parliament, 
State Asŝ blies and, in particu- 

llB*, in Corporations,  Municipali
ties and other Local Bodies,  by 

nomanation  or otter  means  as 
may be deemed proper.”

Mr. Speaker: That is beyond  the 
scope of this Bill.  This is intended ta 
add to, or substract from, the list of 
Scheduled Castes for the puipose of 
representation.  This only relates  ta 
the four orders, two relating to Part 

C States and the other two relating ta 
Part A and B States.  There cannot 

be any such amendment that as there- 
are a large number of  Scheduled 
Castes, adequate number  of people- 

should be brought in  the  various 
States or that even if  a Scheduled 
Caste Member gets only one vote, he- 
should be elected.  All these are be
yond the scope of the BilL

So, the question is:

**That Clause 6, as  amended̂ 
stand part of the BilL”

The motion was adopted.

Clause 6, amended, was added to the 

Bill

Clause 7 was added to the Bill, 

Schedoles I to IV 

Mr. Speaker:  Now, we go to  the
schedules.  I will allow the hon. Minis
ter to move aU his amendments.

Shri Jangde:  May I suggest  one

thing?  Each  Member  has  tabled 
many amendments with  regard  to 

these schedules and therefore all these 
may  be  taken  up  together  and 
the Members allowed to speak on all 
the amendments at a time.

Mr. Speaker:  I will dispose of the
Government amendments first to  all 
the Schedules.  Then, if necessary, I 
will allow other hon. Members who 
have given notice of amendments to 
move his or her amendments.  There 
is a Government amendment No. 378, 
whicdi is ^  amendment  to  thdr 
amendment No. 199.  I shall now put 
amendment No. 199, as amended  bŷ 
amendment No. STB.

Amendment made:

Pages 30 and 31— 

for lines 28 to 87 and 1 to 9 res

pectively, substitute:

for the words  beginning 
with  In (1)  Mel̂ t taluk  of
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[Mr Speaker]

Amravati district*  and  ending 
with the words ‘Samari and Sita- 
j)ur tahsils  of  Surguja  district* 

substitute:

*In (1)  Bastar,  Chhindwara, 
Mandl and and Surguja districts,

(2)  Melghat  tahsil of  the

.Amravati district, ^

(3) Baihar tahsil of the Bala- 

,ghat district,

(4)  Betul  and  Bhainsdehi 

t̂ ils of the Betul district,

(5) Bilaspur  and  Katghora 

tahsils of the Bilaspur district,

(6) Gadchiroli Sironcha tahsils 

•of the Chanda district,

(7) Durg and  Sanjari  tahsils 

of the Durg district,

(8) Murwara, Patan and Sihora 

tahsils of the Jabalpur district,

(8A) Hoshangabad,  Narsimha- 

pur  and  Sohagpur  tahsils  of 
Hoshangabad district,

(9) Harsud tahsil of the Nimar 

-district,

(10) Gharghoda, Jashpvir,  Rai- 
ârh,  Sarangarh  and  Udaipur 

tahsils of the Raigarh district,

(11) Bindra-Nawagrah,  Dham- 

tari and Mahasamund tahsils of 

the Raipur district,

(12) Kelapur, Wani and Yeot- 
mal tahsils of  the Yeotmal  dis

trict.

[Shri Pataskar]

Mr. Speaker:  Now I shall put all
“the other  Govemm«it amendments. 

Amendments made:

(\) Page 6, line 3—

for “Swasf’ substitute:

‘̂Sawasi*’.

(ii) Page 6, line 20—

for ‘̂ anigar,  Rohidas or  Rohit” 
substitute ‘̂ Ranigar, Rohidas, ̂lohit or 
Samgar” •

*

(iii) Page 7—

(i) omit line 3

(ii)  line 4,—

lor “sedva” substitute—“Sedma**

(iv) Page 7, line 21—

for **Dankhni-Mang Mang Mahashi” 

substitute  “Dankhni-Mang,  Mang 

Mahashi”

(v)  Page 7, line 26— 

for “Dhayat” substitute—

“Dahat”

(vi) Pagd 11, line 29—

for *‘Jhala Malo” substitute— 

“Jhala, Malo”

(vii) Page 14— 

after line 30 insert:

Mazhabi”

(viii) Page 17— 

omit line 15

(ix) Page 20—

(i)  line 20—

after  “5” insert —“10”; and

(ii) after line 23, insert:  "10.
Kuravan, Sidhanar”

(x) Page 22, line 20—

for  Sitva Chamar” substitutei 

“Jatav chamar”

(xi) Page 27—

(i) line 12—

for “Sidhoppaiko” substitute: 

“Sidhopaiko”

(ii) line 20—

for “Porja” substitute:
‘Torja (Parangiperaja) ”

(3di) Page 30—

(i)  line 2— 

for “Newasi Bhil” substitute: 

“Mewasi Bhil”

“Bhilala, Pawra, Vasava and 

vasave”

(iii) line 4—

omit “or Qhaudhri”

(iv) for line 9, substitute:

“Vesava, Vasave  and Valvi” 
(V) line 13—

omit “Kohni Kunbi or Kunbi”

(vi) for lines 15 to 26, substitute:



‘̂13. Naikda  or Nayaka,  in
cluding  ChoUvala  Nayaka,

Kapadia Nayaka, Mota Nayaka 

and Nana Nayaka,

14. Pardhi,  including  Advi-  ^

chincher and Phanse Pardhi.

15. Patella

16. Pomla

17. Rathawa

18. VarU

19. Vitolia, Kotwalia or Baro- 

dia.

2. In Dnags district?
Kunbi

3. In Surat district:
Chaudhri

4. In Thana district:
KoH Malhar

5. (a)  In Ahmednagar"̂
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district— j

Akola,  Rahuri  and 1

Sangamner talukas.

(b) In Kolaba  dis

trict—

Karjat, Khalapur, Ali-

bagh,  Mahad  and
Sudhagad talukas.

(c)  In  Nasik  dis
trict—

Nasik, Niphad, Sinnar, 1

Chandor,  Baglan,
Jgatpuri,  Dindori
and Kalvan Talukas Koli

and  Surgana  and Mahadev

Peint  Mahals.
 ̂ or

(d) In  Poona  dist
rict— Dongar

Koli
Ambegaon,  Junnar,
Khed,  Mawal  and
Mulshi talukas  and
Velhe MahaL

(e)  In  Thana dist-
trict—

Thana,  Murbad,  Bhi
vandi,  Bassein,
Wada,  Shahapur,
Dhanu r  Palghar,
Umbergaon,  Jawhar
and Mokhada  talu-
kas.

Thakur or 
Thakar 
including 
K̂a ThakuTy 
‘ Ka Thakar̂ 
Ma ThakoTy 
andMa 
Thakur.

6.  (a) In Ahmednagar" 
district—

Akola,  Rahuri  and 
Sangammer Talukas.

(b) In Kolaba  dist

rict—

Karjat, Khalapur, Pen,
Panvel  and  Sudha- 
gad  talukas  and 

Matheran.

(c) In  Nasik  dist
rict—

Igatpuri,  Nasik  and 

Sinner talukas.

(d) In  Poona  dist
rict—

Ambegaon,  Junnar,
Khed  and  Mawal 
talukas.

(e) In  Thana  dist
rict—

Thana,  Kalyan,  Mur- 

bad, Bhivandi  Bas- 
sein, Wada,  Shaha- 
pur, Palghar,  Jaw- 
har  and  Mokhada 
talukas.

(xiii) Page 31—  '
after line 30, insert:

“Gond Gowari”

(xiv)  Page 32, line 15—

for “Mouasi Nihal” substitute: 
“Mouasi, Nihal”

(XV) Page 33, line 1— 

for “Kudiya” substitute:

‘"Kudiya or Melakudi”

(xvi) Page 33— , 
after line 17, insert:

“2A. In Malabar and Nilgiri 
districts;—

Kurumbas”

(xvii) Page 33— 

omit line 29

(xviii) Page 35, line 21— 

omit ‘Tibetan”

(xix) Page 36, line 11—

before “Maheshwar” insert:

 ̂ "tehsils  of Sendhwa,  Bar-
wani, Rajpur, Khargone,  Bhi- 
kangaon and”

1956 and Scheduled Tribes 645̂
Orders (Amendment) Bill
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(xx) Page 36—

.after line 18, insert:

«1A. Hakkipikki”

(xxi) Pale 3̂ —

Jor lines 27 to 30, substitute:
“3. Jad, Lamba. Khamp® and 

-Bhot or Bodh

4. Kanaura or Kinnara

5. Lahaula

6. Pangwala,”

'̂(x̂) Page 39, line 17—

Jor ‘T.ushai” substitute  “Any 
Jlizo (Liishai) tribes”

(xxiii) Page 39—

f̂ter line 31, add:

«29. Zou”

(xxiv) Page 40, line 17— 

omit “(except in Agartala)”

(xxv) Page 27—

4Lfter line 24, add:

**21. Sugalis (Lambadis)

22. Yenadis

23. Yerukulas”.
—(Shri Pataskar}

mr. Speaker:  Now, does any hon.

31ember wish  to move  bis or her 

-amendments?

Shrtmati  Ganga  Devi  (Lucknow 
Distt cum Bara Banki  Distt.—Re- 
«erved̂-Sch. Castes);  Sir, I beg  to 

m&ve:

(i) Page 14, line 3— 

odd at the end:

“Ravidasi,  Raidasi,  Ahirwars, 

Bhagat, Jaiswars, Dohoar,  Nona 
Chamar, Dheb Chamar  or Jatia 

and Mochi or Achhut”

(ii) Page 14—

Jifter liiie 14, insert:

“35A. Ghasiara or Ghosi”.

(iii) Page 14, line 20— 

add at the end:

“Sang  Trash,  Pathar  Kat, 
Sirki  Band,  Kuncha-Bandhiya, 
Oiahar Sapera and Saperia”

(iv) Page 14, line 26—

odd .at the end “Chikwa or  Chik”

(v) Page 14, line 28— 

odd at the end “Kama”

(vi) Page 14, line 30-

odd at the end  “Manjhi,  Nishad 

or Mallha”

(vii) Page 14, line 35— 

add at the end:

“Gujar Pasi,  Kaithwas,  Bau- 

rasi, Rajpasi or Raj Bhar, Rasu- 
lia, Kamani, TirsnUa,  Gauduha, 
Khatri, Aheriah,  Arakh,  Bhar, 
Pas-mangta,  Tarsukhia,  Pora- 
rami,  Paschamra, Sikari, Guala 

Pesi,  Thiyar,  Stiari,  Rohtas, 

Sabar (Sabri) fuid Pholig”

(viii) Page 15— 

after line 3, insert:

“61A- Bedia, Barhia”

(ix) Page 15, line 4̂  

add at the end:

“Lohar or Agris, Iron  miners, 
Black-smiths,  Copp«’  smiths, 
Carpenters,  Tailors.  Auji, Bhul, 
Tamta or  Brazier,  Chunauriya, 
(Turner  of  Wooden  Vessels), 

Chunyal,  Sunar,  Koli  (Weav
ers),  Harkiya,  ^di,  Mistri, 
Gud  (Masons),  Dhunar,  Mochi 
or  Baiswas,  Bardhi,  Miraai 
(Hindu),  Rudia  (basket  mak
ers),  Orhs  or  Ors  (Oil  men) 

or Teli”

(x)  Page 16— 

after line 5, odd:

“64. Sirki band

65. Sikligar

66. Bhoksa

67. Bajigar

68. Madari

69. Bagri or Bagdi

70. Bhil

71. Bot or Bhuttiya

72. Dhewa

73. Julaha or Chamar Julaha 

or Kabirpanthi Julaha
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74. Banjara

75. Kamkar or Kamhar 

“76- Luniya

77. Tharu*

78. Boyer

79. Saun

80. Bandi .

81. Kabaria

82. Dhari

83. Kingharia

84. Pawariya

85. Gidhiya

66. Khairwa 

$7. Kotwar 

88. Bhimyar 

€9. Bind

90. Bhimgas

91. Pahris

92. Patharis 

«3. Bargahis

94. Dangis

95. Tiyar

96. Rangrez or Rangsaz

97. Ballki

98. Raj

99. Sonkar

100. Kartiataks

101. Bhawapureal

102. Dabra Kahar

103. Ondhia”

<xi) Page is

a/ter line 5» add:

“64. Kureer

^ (  ̂) 

irrrf   ̂   ^ ^

lyf  f̂nr̂FT f'f t̂̂TT

«TT I  ̂  ̂ ^  %
r̂nm hrt «n: wrdNwiv

PpiTT ̂srrar ^

ŝfTfinrf ̂  ̂

5PT înrf  ̂ i ^

iT|?r  TOWT  i ̂  ̂  ̂

grrf̂   ^

^  TTiRtf̂  ̂  ff  I

OT ^  t ^

fir   ̂ ̂

tor w t I

4 imrsfhr   ̂  ^ ^

i r g c T ^ I

iTfar ffr  sfr  ̂  ^

w fMt   ̂   ̂ Hic?

 ̂ n̂rr i w  ^

 ̂  ffipT  *5^

3TT%) I|5V  ? I?  SPT #TT

înf̂ ITT I i|*T ̂  ̂  ift ̂  TO ̂

N̂m ̂ t, ̂  ^

 ̂?ft  t̂a«J wfv̂T ^

wnfm ?WT ĥTf̂Pf; ^

TO5fV t  ^ g f^

vr * ̂  t # ̂  ̂  ̂  t ̂  11 

I   ̂  ̂ <Ŵrd«f> ’tffM+'K 

 ̂   ^ ̂  ̂  ̂

I I ̂    ̂̂
VfaiHT 5!̂   ̂  ̂ ^

1|̂ 'fJTW  ̂  ̂ I W

 ̂ (wt )̂  ̂  ̂t

5TTT t # W  t  ̂̂   ^

iTf t 3̂  ̂^  ̂  ^

 ̂ mi I  ̂  ̂^

f^  W, ̂3̂   ̂  ̂ IV̂ \  ̂^

f̂ r R̂T ̂   ^

f?»7: UK?  ̂  ̂ r̂rfir̂r

 ̂ fw  w  I

 ̂)  ̂̂   t



[Shrimati Ganga Devi]

 ̂ ?flT feTHT  i  ftfr  w?:

 ̂  ̂   ^ ̂  F̂Ptr % ̂ TT̂rn:

Rc< gnRpff ̂

«fV I  ̂   ̂  K   ̂ ^

?,U,oo,ooe  ̂irf ?i1t   ̂̂

,̂?Y,oo,ooo  ̂ 5rif  I   ̂  51  ̂ %

w mx ̂   ̂ I

 ̂ 5IRTT «F̂ '3TR

'sIlRliTi ^  (  ̂ T̂wr)

fsRT SRHT  ^   ̂ 1% ̂ R'-

WTT ?rf̂ nPTf̂ ̂   ̂  ̂  ’TRT t

f̂ RHt ̂  ̂    ̂  I, ^

(̂sfrNztt)  ^

 ̂ T̂TW   ̂   ̂ I  'FJft

^   ̂ ̂  ̂  t̂?rr

f  -̂̂iwHi' fer 5̂tpt % ?rN?

^ 5r̂-JR!TFTT 5^

 ̂  ̂ t 1  ̂  t f%  ~̂

r̂ti  ̂  T̂̂fTKt T̂PFcTT %

f̂PT T̂ T̂TT

I #  # ̂ ferr %   ̂ ^ ̂

5̂  ̂   ̂  t R̂mx

 ̂  ̂ ̂   f I ̂  aÔ  ̂̂

?ft̂  ̂  ^  3TT ^  ^

R̂P# t I ^ -̂*FRT w    ̂^

'9||̂   ̂ *T̂ ̂

t I  W ̂  ̂  ̂
I ft)  'JilfcĴt ^ -̂WTT

 ̂    ̂  fBTT  fH'+lHT

5TRT,   ̂  ̂  ^

 ̂ ̂ OT TO I 1̂5

 ̂  f̂hC  ̂   ̂ 1̂ ^

% ^  ̂ <*̂1  '̂6i’ii

 ̂ 5TT%̂ ^ iiTHT̂ =̂nf̂ I ?ftT 

 ̂?rmt ̂  wnf̂, ttst-

 ̂  ̂  5T ?TT#

?  fer |, <̂*t>T̂ ^ ̂

I f% ̂  of̂Tf ̂  ̂  WTT ̂
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 ̂ ̂   r̂f̂  f¥ ̂   ^

fen, TO ̂   f̂rar ’rt i ̂ tott ̂  

f̂Wt % 5ft 5  ̂̂   TO

 ̂ wftvT ^ iRft̂rd'

“MH  t, TO ̂  ̂ >R  P̂xft̂*

'*nr̂ *̂<Ki  r̂nnf̂,

?rrf̂ ^   ̂   ^

TO I ̂  ̂ FR®r ̂  ̂Tt’ff ̂  ̂  frf̂  |f

i|, TO" ̂  ̂  TÔ I ̂

(fNiro) %  ?rf̂ îgd  (  ̂)

?ik  n̂flwf # ^̂TTft  ̂  ^ 

^1  ̂^ T̂ t  i  HK?  ^

(m̂TTHT

5Ft fir  ̂̂ Tf̂   ̂ ffl̂lr 1 #

 ̂ ̂  f̂sPFT '»r*T-*FRT %

 ̂ qf, ̂  ̂   ̂̂    ̂I

 ̂ fOTr ŝTTir ??Ŷ ^  ^ ^

XTSTrftfro *lTH«f>K NdM̂®̂  5TR I 

 ̂   TÔ t  ?TFT—

TfT I I ̂   % HFT fvSRT# ̂

 ̂ ̂ rnr   ̂to ̂  ̂ ehpft ‘t' <dl  ̂1

Mr. Speaker:  Sardar A. S. SaigaL

Shri B. S. Murthy;  On a point of 
information about the Schedules.

Mr. Speaker:  After Sardar A. S.
Saigal finishes hig speech, you  may 
ask for it.

Sihrl B. S. Mnrthy:  I am just..

Mr. Speaker:  Whatever he wants
to  say,  let  him  say  afterwards, 

A. S. Saigal

Sardar A. S. Saigal (Bilaspur):  1

beg to move:

(i) Page 5—

for line 17, substitute  .

“12. Mxmchi, Mochi, Rishi, Ravi- 
das, Rabidas, Ranmami,  Kanojia
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or  Satnami,  Suryavanshi  and 
Suryavanshi Ramrami”

îi) Page ̂

Jor line 24, substitute:

“4. Chamar, . Mochi,  Satnami, 

Itavidas, Rabidas, Bamnami, Ka- 
310jia,  Bamrami  Suryavanshi, 

Suryavanshi Bamrami*’

<iii) Page 7—

jfor lines 14 to 24, substitute:

'"‘1. Bahna or,Bahana

2. Balahi or Balai

3. Basor, Burua, Bansor or Ban- 
sodi

4. Chamar,  Chamra,  Chamri, 
Ahuw«ff,  Mochi, Nclia, Savidas, 
Babidas Ramrami, Satnami, Sur
yavanshi,  Suryavanshi  Ramrami 

or Mandal Kanojiya

5. Dom or Dumar

.6. Katik, Chibwa or Chikwi

7. Mang, Daifldii Mang, Maheshi 

mang, Garndi,  Madari,  Garudi, 
Redha-Mang or Dang Chagaha

8. Mehtar or Bhangi, Jamadaz, 

ânda, Panka, Dhobi, Mela

9. Sansi, Sahis or Ghasiya”

<iv) Page 90 line 35—

4ifter “Katghora” insert  *!Mungali”

(v)  Page 31, line 6— 

after  TJdhaipur* insert  “Sanar- 

gaibr

Cvi) Page 31, line 8—

nfter  “Mahasmund** insert  **Bin- 

•dra-Navagarh”

'(vii) Page 31, line »— 

after “Kelapur” insert *Wana imfl

 ̂ ̂  ̂

 ̂ ^

^ ^  iw   ̂ t ‘

f m o >̂ 0  ^

5nf%#5r STH)

# ̂    ̂ ̂  ̂  t—

“-----Since the  transfer of this
territory to Bengal,  only  about
1,50,000  Gandas  remain  in  the 
Central  Provinces  in  Rsdpur, 

Bilaspur and  Raigarh.  In  this 

Province the Gandas have become 

a servile caste of village drudges, 
acting as watchmen, weavers of 
coarse cloth and musicians.  They 

are looked on as an impure caste 

and are practically in the same 
position  as  the  Mehars  and 

Chamars of other Districts”.

1-46 P.M.

[Mr.  Deputy-Speaker in the CTiair]

 ̂ ^ ?Ao,ooo  ̂    ̂  ̂ ^

 ̂  ̂ ferr w  «rr i

 ̂  t *

 ̂PtoT ?TTTo  ̂ f+dl«f

“fe aro

?rnj y”  ^

 ̂?rrT ̂  *11̂*1 t̂’TT 

^  Wrf I ?TPT̂  ^

wtt  g i

According to the Census  of 1951, 
the  total population  of  Scheduled 
Castes  in  Madhya  Pradesh  is 
28,98,968. The  population  in  1921, 

1931,  1941  and 1951  is  given  m
Appendix B of  the Census  Report 

You will find that in 1921, the i>opu- 
lation  of  Scheduled  Castes  was 
29,64,859, which  worked  out to 19 

per cent, of the total population  in 
Madhya Prad̂ h.  In 1931, out of a 
total population  of 1,68,98,689,  the 
population  of Scheduled Castes was 
31,80,075 which worked out  to  17*7 

per cent  In the same way, in 1941,
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out of a total population of 1,86,50,946, 

the population of Scheduled  Castes 
was 32,65,453, working out a percen

tage of 16*9.  In 1951, while the total 

population was 2,12,47,533, the popu
lation of Scheduled Castes, as I said, 

was 28,98,968, which  works out  to 
13*6 per cent. Thus, the percentaige of 

Scheduled Castes to tiie total popula

tion in Madhya  Pradesh has been 

consistently reducing — from 19 per 
cent in 1921 to 17*7 per cent in 1932, 
from 17*7 per cent in 1931 to 16*9 
per cent in 1941, and finally to 13*6 

per cent in 1951.  This reduction  in 

the percentage of Scheduled Castes 
in Madhya Pradesh  is very  regret

table.  If the castes mentioned  by 

me êlier are included in the list pf 
Scheduled Castes, there will  be  an 

increase in the number of Scheduled 

Castes by 7,50,000.  .

Now, tl̂  reduction  of populatiqn 

of the Scheduled Castes has debarred 
the Scheduled Castes from sending at 

least one Member to the Lok 
So, I  request  that  this  question 

may be êxamined, and I request that 

the comaiunities mentioned  by me 
may  be  included  in  the  list  of 

Scheduled Castes.

In the same  way, the  population 
of Dhobis lias gone up to 1,88,060,  as 

mentioned at page 523 of Volume II, 
by  B. V. Russell.  The population of 
the Malas has gone up to 12,000.  I 
have  quoted  the  agures  given by 

Bussell and I think that will satisfy 
our Scheduled Castes friends.

In Schedule III, they have includ

ed "Bilaspur and Katghora tehsils of 
Bilaspur district”, but even in  the 
amendment which has  been moved 
by the hon. Minister,'" he  has  left 

Mungali tehsil, Mungali is a  Sche
duled Tribes area altogether. I request 

the hon. Minister  to go and  make 
an* on  the spot enquiry  if what  I 
say is correct or not.  So, my sugges
tion is that Mungali tehsil should also 

be added in Schedule III. For  this 

I have already submitted an amend- 

nient.

With these words, I support the Bill 

which has been brought by the  hcHU 
Minister.

Shri B. S. Mof̂ y: 1  am moving 

my amaidm t̂ Nos. 169 and 17:0.  I 
am not moving amendmettt No. 16&.

I beg to move;

Page 5—

after line 1 insert:

**21A. Madiga Dasu and Mash> 
teen”.

Page 5—

after line 7, insert “27A. BeUi*".

There was «n informsl meeting the 

other day in which  the hon. Home 

Minister was pleased to be present̂ 
and we explained to him these com
munities,  In the Schedule,  item  19 
is  “Madiga”.  A  section aaaongst the 

Madigas  are  known  as  "̂ Madiga 

Dasu”, because  they  are  Vaishna- 

vites.  Therefore, there  is nothing 
much to be explained about jthis.

•Rie other <me is Mashteen; it is a 
Harijan cwnmunity wMch lives by 

acrobatic  performances.  In page 5, 
item 24 is “Paky or Moti”.  RalU is 

a synonym of Paky.  I am  also in
formed that  the  Government are 

accepting  these amendments.  There
fore,  1 do not want  to  make  a 

len^y  speech.  These  are nMrdy 
formal amendments.

Baae COitisaval): I 
move:

Page 30— 

after line 24 insert:

*‘21. Banjara  or Vanjari  Nfi& 
excluding Kunbi Vanjari”.

Page 30— 

after line 26 add:

“3. In  the  District ' of  East 
Khandesh,—Banjara or  Vanjarl 

Naik excluding Kunbi Vanjari**

The object of my  amendment is 

that the Banjaras should be  inclîted 
among Scheduled Tribes.  As a mat

beg  to
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ter of fact, Banjaras are Adivasis and 

they generally live in forests.  They 

are the most backward educationally, 
socially and economically.  I  cannot 
understand how they were excluded 

from the  Scheduled Tribes.  Even 

the hon. Minister of Legal  Affairs 
knows that these people are  very 

backward, because many of them are 
in his constituency and some of them 
are in my constituency. Besides  this, 
Banjaras  are  included  amongst 

Scheduled  Tribes  in  this  Bill  in 

Bihar, as you will find from line 30 

of page 29:

‘(i) after entry 2, insert:

-2A Banjarâ*;’

You will find from line 27 at page 

33 in this Bill that Banjaras ̂ e in
cluded amongst Scheduled, l¥ibes in 

Orissa  also among  the  Scheduled 

Castes.

I request the Government  to ac

cept my amendment No. 375 or 376. 

375 is a general amendmen  for  the 
whole of Bomb.ay State.  If the Gov
ernment is not prepared to  accept 
that amendment, at least my specific 

amendment  No. 376 which is  con
fined to my district  only,  namely 

East Khandesh, may be accepted and 
the Banjaras be ijfeluded in the Sche

duled Tribes.

Dr. Satyawadi: I beg to move:

(i) Page S-

after line 10, add:

“31. Valmiki, Balmiki or Boyas”

(ii) Page 5, line 15—

after '*Malo” insert:

“Lai Begi, Mehtar,  Bhangi or .

Balmiki”

(ni) Page 5— ^

(i) Omit line 31;

(ii) line 32, add at the end:

“Balmiki, Lalbegi or Halal- 

khor”; and
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(iii) omit line 35.

(iv) Page 6, line 22—

‘̂ Qiakrob  oradd at the end 
Ĵ adar”

(v) Page 7, line 23—

add at the end:

“Balmiki,  Jamad̂,  Gom4&» 
Parta, Mala Halalkhor  or  Lal

begi”

(vi) Page 9, line 2—

add at the end “Bhangi,  Valmiki or 
Balmiki”

(vii) Page 11—

(i)  line 12, add at the end:

*mia, Jhalo-Malo, Zala Meh
tar Bhangi, Valamiid 
miki”; and

or Bal-

(ii) omit lines 29 and 33.

(viii) Page 12-- 
omit line 29.

(ix) Page 12—

(a) after line 33, add:

“(i) omit entry 3”; and

(b) line 36, add at the ^d;

"Mehtar, Lal̂ gi, B̂ a  Sh»̂  
Halalkhor,  Khakrob.  Jamadur,
Achhut, Barer,  Sansi  or Jhalo 

Male”

(X) Page 13— 

after line 12, add:

*(vi) after entry 34, add:
“35. Turi”.*

(xi) Page 13, line 26—

add at the end:

“Mehtar,  Bhangi,  Halalkhor. 
Khakrob, Chuhra, Jamadar, Bas

har, Kharotia or Achut”

(xii) Page 14, line 7—

add at the end “or Dhanak”

(xiii) Page 14— 

omit line 29.

(xiv) Page 15— ,

(i)  omit line 28; and
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(ii)  line 32, add at the end: 

“Balmiki, Bhangi, Jhalo Malo 

or Malo Mehtar, Lalbegi, Halal- 
khor, Khakrob, Jamadar, Chuhra 

or Dom”

(XV) Page 16— 

omit lines 12 and 17.

(xvi) Page 17, line 5—

add at the end:

“Balmiki, Dhed,  Dom,  Khak
rob, Halalkhor, Lalbegi, Jamadar 

or Chuhra”

(xvii) Page 17, line »— 

ndd at the end "or Dhanak**

(xviii) Page 17— 

after line 29, insert:

«2A. Balmiki or Bhangi”

(xix) Page 18— 

omit line 8.

(XX) Page 1ft—

after line 9, insert:

‘(la) lor entry 7, substitute:

«7. Balmiki or Chura, Bhangi, 

Halalkhor, Lalbegi, Mehtar, Bala 
Shahi, Jamadar, Khakrob, Barar, 

Jhalo Malo or Sweeper”.*

(xxi) Page 18— 

oftcr line 21, add:

Turi”

(xxii) Page 19, line 3—

add at the end:

“Balmiki Chuhra, Mehtar, Lal

begi,  Bala  Shahi,  Halalkhor, 
Khakrob, Jamadar or Harijan.”

(xxiii) Page 19, line 11—

add at the end “Dhanak or Dhaunk”

(xxiv) Page 20— 

omit line 9.

(xxv) Page 20, line 14- 

add at the end:

“Balmiki,  Mehtar,  Halalkhar, 

Lalbegi, Olgana, Malkana, Korar, 
Zadmali, Jamadar or Khakrob*

(xxvi) Page 21— 

after line 2, add:

*(i) in entry 9, add at the end:

"‘Balmiki,  Mehtar,  Lalbegi, 

Jamadar, Halal, Khakrob”'

(xxvii) Page 21, line 28— 

odd at the end “or Dhanak”

(xxviii) Page 21, line 36— 

add at the end:

“Balmiki, Halalkhor,  Lalbegi* 

Khakrob or Jamadar”

(xxix) Page 22, line 1ft— 

add at the end:

“Chohra,  Balmiki,  Sweeper, 

Lalbegi,  Halalkhor, Jamadar  or 

Mehtar”

(XXX) Page 22— 

omit lines 21, 22 and 35.

(xxxi) Page 22, line 25- 

add at the end:

“or Julaha”

(xxxii) Page 23—

(i) line 19, add at the end:

“Chuhra,  Mehtar,  Khakrob,
Sweeper,  Lalbegi,  Jamadar.

Barar or Rehar*’; and

(ii)  omit lines 24 and 32.

(xxxiii) Page 24— 

omit line 22.

(jcxxiv) Page 24— 

after line 36, insert:

“lA. Lalbegi,  Mehtar, Bhangi 

or Balmiki”

(xxxv) Page 26, line 6— 

add  at  the  end  “Balmiki  or 

Bhangi”

<xxxvi) Page 26, line 17,—

add at the end “Mehtar,  Balmiki, 

Bhangi or Domar”

(xxxvii) Page 26— 

omit line 24.

(xxxviii) Page 27— 

omit line 28.
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ixxxix) Page 5— 

a/tct line 1, insert:

«21A. Mab̂’-”

(3d) Page 5— 

after line 35, insert:

“15A. Mahar 

15B. Mala” '

<xli) Page 6— 

after line ̂1, insert:

“13A. Mala”

(xlii) Page 7— 

after line 20, insert:

“6A. Mahar 

6B. Mala”

(xliii) Page 8— 

after line 37, insert:

“30A Mahar”

(xliv) Page 11— 

after line 12, insert:

“39A. Holeya or Holar” 

<xlv) Page 14, line 17- 

add at the end “Holeya” 

(xlvi) Page 14—

after line 30, insert:

“51A. Mahar or Mala” 

(xlvii) Page 15—

after line 32, insert:

«18A. Holeya”

(xlviii) Page 16, line 15— 

add at the end “or Mala” 

(xlix) Page 17— 

after line 11, insert:

“13A. Holeya”

(1) Page 17- 

after line 17, insert;

“19A. Mala”

(li) Page 17— 

after line 34, insert:

“7A. Holeya or Holer” 

(lii) Page 17— 

after line 37, insert: 

"lOA. Madiga 

lOB, Mang”

1956 and Scheduled Tribes 6472 
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(liii) Page 18— ^

after line 1, insert:

“llA. Mahar ,

IIB. Mala”

(liv) Page 19— 

after line 30, insert:

*‘39A. Madiga”

(Iv) Page 1  ̂

after line 31, insert:

“40A. Mahar 

40B. Mala 

40C. Mang**

(Ivi) Page 20, line 17— 

odd at the end:

“Holeya, Mahar, Mala Mang, 

Madiga”

(Ivli) Page 21— 

after line 6, add:

“20A. Holeya”

(Iviii) Page 21— 

after line 7, odd:

**28A. Madiga 

28B. Mahar 

28C. Mala 

28D. Mang**

(lix) Page 21— 

after line 33, insert:

“13A. Madiga 

13B. Mahar 

13C.  or Holeya**

(Ix) Page 22— 

after line 28, insert:

“16A. Holeya”

(Ixi)  Page 22— 

after line 36, insert:

“24A. Madiga 

24B. Mahar 

24C. Mala”

(Ixii) Page 23— 

after line 1, insert:

“25A. Mang”  i

I
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Mr, Deputy Speaker:  Hon.  Mem

bers should be very brief. There are a 
very large number of Members who 
want to speak and the time is very 
■hort. ‘

Sbiki GadWngana Gowd (Kumool): 

I beg to move;

(i) Page 5—

after line 10, add:

“31. Lingathari Madiga.

32. Lingathari KumarL.

33. Lingathari Mangali.-

34. Lingathari ChakaiL**'

(ii) Page 27—

after line 24̂ add:

‘‘21. Valini or Bajas.

22. Ediga Gowds.

23. Mangali.

24. Korachi..

25. Sugali.

26. Thaudas.

27. Kumari..

28. Saliyan.

29. Kumi

30. Padmasale-̂

(iii) That in the* amendment prô 
posed by me, printed as No. 98 in List 
No. 11 of amendments—

for the proposed' entry 21̂ 

substitute:

“21. Valmiki or Boyasf*.

Regarding my amendment No* 90̂ I 
request the Government to consider 
the inclusion of Lingathari  Madiga,. 
Lingathari  Kumari,  Lingathari 
Mangali  and  Lingathsorl  Chakali 
among the Scheduled Castes.

My amendment No* 98 relates  to 

the tribesf You will see from page 27 
of the Bill that in Schedule III Val- 
mikis' in Agency  tracts have been 
included  among  the  Scheduled 
Tribes while  Valmikis*  of Rayala- 
seema of Andhra have been excluded- 
As  you know,  Andhra  is ahnost 
divided into two sections—Circars and 
Rayalaseema—and the Circar area is 
the advanced area whereis  Rayaate- 
seema is the most backward area. The 
Valmikis* of Rayalaseema  are more 
backward  than  tiie  *valmikiŝ  of 
Agency, Tracts Therefor̂  I sulaniil
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that  Boyas,  Mangalis,  Korachis, 

Sugalis etc. should be included in the 
list of Scheduled Tribes.

The Thandas and Sugalis in most of 
the other States have been included 
in the list of Scheduled Tribes while 
in Andhra they have been eliminat

ed- The Sugalis earn their livelihood 
by rearing cows and by selling fuel. 
They are very backward people and 
their nimiber is not very. high. There
fore, I submit that these  people of 
Andhra also should be included  in 
the list of Scheduled Tribes.

Shri Ram Dass  (Hoshiarpur—Re
served—Sch. Castes): I beg to move:

(1) Page la— 

after line 2, insert:

“IIB. Ghai”.

(ii) Page 13— 

after line 4, insert:

“12B.  Sipi.

12c. Hali.

12D.  Badhi

12E.  Lohar  (untouchable).

12F.  Barahai.

12G.  Thawai»\ *

(iii) Page 13— 

after line 12, add:

“30A. Dosali.

SOB. Pumba.

30C. Hadi.

30D. Dhobi (Chhimba).

30E.  Soi.

30F.  Jogi (untouchables).

(iv) Page 18— 

after line 13, insert:

'(iiia) for entry 16, substitute:—

‘*16. Kabirpanthis or Jilahas”.’

Regarding my amendment  N®. 7, 
Ghais are people who sell cows and 
thereby earn their living. They are 

very backward people and  so  they 
may be included in the list

In my amendment No. 8, I  have 
asked for the inclusion of certain com
munities. They  are  living  in  the 
mountains and they are very  back

ward.  '

My amendment  No. 10 is for the 
inclusion of DosaUs, -Pumbas,  Hadis, 
Dhobis,  Sois and Jogis.  Regarding 
Dhobis,  there are  two classes  of 
Dhobis. One community of dhobis are 

not untouchables.  But  there  are 
Dhobis who are untouchables.  But 
their number is very small  and so 
they have not been able to draw the 
attention of the Government for their 

inclusion  in the list  of Scheduled 
Castes.

In Punjab Kabirpanthis are already 
accepted as  Scheduled Castes.  In 
Delhi also it is the same position.  In 
some  places they  are known  as 
Julahas. I request that they may also 
be included as Scheduled Castes  in. 
PEPSU also.

Shri Amjad All  (Goalpara—Garo 
HiUs): Sir, I beg to move:

Page 29—

after line 27, add:

“(iii) after entry 8, add:

*9.  Garo*”.

It is a tribe inhabiting  the Garo 
HiUs in Assam. The Garo Hills, as you 
know, is one of the six Autonomous 

districts  of  Assam.  Though  Garos 
happen to be the inhabitants of that 
particular HiU, that being the origi
nal home, a large number of them 
live outside and are spread through

out the whole of Assam. The  Garo 
tribes are governed by the same law 
throughout the State.  In succession 
they  are governed  by matriarchal 
system. The  Garos  living  in  the 
plains and Garos living in the Autono
mous Hill Districts  have the same 
customs and customary laws. There is 

a greater  concentration  of  Garo 
population in Goalpara  and Kamrup 
districts. Though their number is con
siderably  here,  they  are  spread 
throughout the whole of Assam.  My 

amendment seeks to include them, 1
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mean the Garos in plains also are in

cluded.  in the  list  of Scheduled 
Tribes plains. They are not getting the 
benefits because they are not includ

ed in the list of Scheduled Tribes in 
Assam, their own home State. But all 

the same they are included in the list 

of Scheduled Tribes in West Bengal. 
Because of this disability that they 

are suffering handicaps, I hope  the 
Minister will accept my amendment.

An H«i. Member: What is the dis
ability that they suffer now?

Shri Amjad All:  They suffer  in
«very way, economically and politi

cally.

An Son. Mmb :̂ They have suffer

ed nothing.

Shri Amjad AU: I want that to be

recorded.

Scheduled Castes 10 SEPTEMBER 1956 and Scheduled Tnbes 6̂48̂
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Mr.  Deputy>Speaker,  I  wish  to
know  who  will  listen  to  our
speeches and take action.

Mr.  Deputy-Speaker:  The  hon.

Minister must be here to listen  to 
the speeches of hon. Members.

Shri Pataskajr:  I would Uke  to

explain my difficulty, particularly in 
this matter.  There are hundred  of 

castes mentioned.  I am trying  to 

do as mudh justice as  possible.  If 
1 am not here, Let me not. be mis
understood as neglecting anybody.

Mr. Demity-Speaker:  I would ad
vise the hon. Minister to take one or 

two Deputies for the present so that 
they may take down notes.  We have 
no objection.

Bfr. Deiwtĵ Speaker:

reply.

It needs  no

Shri Rishang Keishing (Outer Mani
pur—Reserved—Sch. Tribes):  I beg

to move:

(i) Page 21—

Omit line 37. 

m  Page 2  ̂

after line 5, add:

*‘15. Paite**.

<iii) Page 39— 

after line 31, add “29. Lois”.

I am very glad that at long last the 

Backward Classes Commission has in
cluded Lois community in the list of 
backward classes in order to extend 
some facilities which we people  have 
been enjoyiî since the last 4, 5 years. 
But they have done one injustice to 
this community and 1 wish to draw 
the pointed attention to this fact of 
the Minister.  The Community  has 
been included in the 11̂ of Scheduled 
Castes.  IWI only thb cxiuntry, bttt 
the whole worM  knows  tĥ   in 
JM̂nipor, untoudiables, as a 

jiot esdst

Shri Pataskar:  I
listen.

am  trying  to

Mr. Deputy-Speaker:  Every  hon.

Member  appreciates the difficulty of 
the hon. Minister at this  jimcture. 
There ought to be somebody  who 
will take notes.

Shri  Rtehang  Keidiing:  1 was
just nô saying that while I appre
ciate that the Lois as  a  backward 
community would be now  enjoying 
all the facilities that the Scheduled 

Castes and Scheduled  Tribes  are 
having now, the Backward  Classes 
Commission  has done  an  injustice 
by including them in  the  list  of 

Scheduled Castes.  In Manipur,  un

touchables as a class  ̂ Hot  exist 
The Lois are aboriginals and if they 
had been living in any other part of 
the country, they would be treated 

as  Adivasis.  These  people  have
written to the Government of India 
and to the Backward Classes  Com
mission that they might be treated as 
a  backward  class  or  Scheduled
Tribe. When the hon. Home  Minis
ter visited Manipur,  these  people
asked me to write to  him  and I 
wrote to him saying that they were 
never untonchables and untouohableB 

as a dass do not exist  thezte.  H® 
said,  they canaot  be  Scheduled
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Castes unless they are xintouchables. 

Surprisingly enough, I find that they 

have been included in the  list  of 
Scheduled Castes.  I wish, therefore, 

to move the amendment that  they 
should be omitted from line  3,  page 

24 of Schedule II, and a new entry 
made in page 39  making  them a 

Scheduled Tribe.

I have got  another  amendment 

According to the Census of 1951, the 
population of Paite tribe in Assam 
is said to be 1734 males and  1639 
females  and  5 males in Khasi Hills. 

The total population  is 3,378.  This 

community  has  been  completely 
omitted from the list of Sdieduled 
Tribes in Assam.  I have moved that 
the Paite commimity may be  en

tered in the list of Scheduled Tribe® 

of Assam.

All the sub-tribes of Nagas 
Kukis in Manipur have been 
tioned as independent  tribes, 
common name Naga or Kuki
not appear in any of these.  As  I 
said on another occasion, this  will 
be simply considered or treated  by 
the local people as an  attempt to 
disintegrate the entire  community. 
I request the hon. Minister to  con

sider this, classify and  group  iJl 
the sub-tribes and put them as Naga 

or Kuki tribe.

^  I, ^

^ j  I

I beg to move:

(i) Page 13—

Omit Uhe 36.

(ii) Page 14—

Omit lines 4» 5̂, 27 and

(iii) Page IS—

Omit lin̂B 9 to 11.
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(iv)  Page 35— 

after line 21, insert:

“8A—After Part  VII—Punjab,
insert:

PART—VII-A—UTTAR  PRADESH

1. Bhil (Bhopa).

2. Bhoksa.

3. Bhuiya*

4. Bhutia .(Khampa, Marcha, Tol- 
cha, Jad).

5. Bora.

6. Cheru.

7. Gond (Dhuria, Naik, Ojha).

8. Jaimsari.

9. Kharwar.

10. Kol.

11. Korwa  (Korku).

12. Raji (Banmanu£).

13. Tharu.”

^ ̂ TPTT

 ̂  ̂ 5TRT t  ̂  ^

8qf̂ wfeH

3nMf)  ^ fifr

 ̂ 11 wvt  yiTH+<  '

HKo  ̂ ^ ^ ^  ^

5T?«̂ ^   ̂yiTTcĝ  ^

«rr I w  5ft 

^  ̂  f

HfiIT W t ̂

iRf

#, fwv ^

f,  5ft  *15-

aiSRT I,  ̂   ^

and
men-

The

dbes
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%  ̂  ̂ I ^

r̂rfê) ̂  ̂  5TT-̂3nf̂  ^

? r̂tvrrfw 5̂̂  '5rr̂,  fir̂ 'jft

3To qto ^ ̂ n̂TTT #

n̂̂ nr  ^

 ̂   ̂  t  I  ̂    ̂t  r̂-

tTBF

g  I  ô  % r̂raf̂ K 

 ̂*fN‘ ̂ n% %  f, h[+h

»̂TVt  T̂fŜT ̂

w  t • v ^  ̂ %

W W ̂  «TT I

l̂gRRT  t ̂   ̂ ̂  *5^ 

VR  ̂  ̂̂  T̂  t,  ̂ ft* ^

 ̂ fI  ̂ ’Ti«<J5'« ?T  ̂

W W   ̂  I =̂Fm WRT T̂  
f I # ?TR ?fFr ̂  iN^d '?n% ̂  *iHq 

 ̂I ?m 'JiHd  ̂ ̂ f% «lK««iini ’TTFT ̂  

TjRfT 5r?r TT33T   ̂  «rr i r̂t: 

W ti*l5ldT f,  «Tls<j5̂

 ̂WTT ̂ 3̂  ̂   «P*TPT ̂TTTTT I I 

f̂ v«( 3T̂  ̂iffg: ?ft̂ft ^

W  I I ^  ̂ TTT

5RsRT T!̂ T̂T̂  5TRT ^

% ?fWf ^  ̂ #

wr  f % r̂nr p̂r

 ̂   3TRT ?

*THT̂ 7̂̂ t I

STRIT t,  îrt ?R5T ̂  îraT I 

ol»i *T̂-

fft’T lir# 5 ?ftT '5'frfOT  % sfl’

 ̂  ̂  ̂ 1f ̂ fw 11

-  ffiiR n ̂

diF̂ysr  ^ *Ŝ ?  w  t, 

;jo qto   ̂ 51̂ t ̂

’TT   ̂  # ?T ^

 ̂  ̂ feTT »RT I I

5̂ % ̂TfT ̂ F̂TR f I  vnĤi ̂ T̂ T̂T 

f% ̂ +1h  ̂Ht̂ilM ’+>K'*J  ̂f̂ FT̂

 ̂w  I#   ̂  r̂

W  I  I 4‘ '̂T̂dl

i  f% f%# 5Ft  ?ftfdHrd!1  ̂  ift

T̂tf̂  ̂   f  ̂  % Pi ̂ ô ITo

t I =fftr^qTftraT  ̂

gf̂ N  ?!ff t; W ̂  ̂ 3̂

 ̂ ? «T5T̂ «TR̂  ̂  «frr OT # 5fl«f»tt 

T̂WRT ̂ >T T̂ ̂ I  M(+ viH4i) >d*vl

♦ ̂  ̂TT tN"  <rf̂  ̂  «Tf t, W 

h)+0  ̂ finrr  ^   ̂i

# ̂ nfm ^

 ̂  ?ft ^3  ̂ ^   ^

fw  t f̂tr #  n̂rr

?TR  ̂  ^  ̂  ̂  f T̂TT

t̂fVT ̂ T̂TV ̂ PT ̂ VTET ̂tV  ®̂hd  ̂I

W   ̂  ̂ ?T  1̂

 ̂  +*fhH ̂  ft^

%  ̂ c; ^ ?ftT

=̂ 1̂ g I  (?rnfr*T) # ^

t:

'The policy of the Uttar 
Government regarding the Tribes in 
their State is somewhat imusuaL The 
Government have refused to classify 
any group as tribals. They insist that 
there is no need to classify any of the 
tribes as such. The reason advanced 
by them was that this would create 
new probl«ns, though they conceded 

that some of the communities  who 
were living  in inaccessible  forest 
areas and  in the hilly regions  of 
Uttar Pradesh  were very backward 
and deserved all help that was now 
being accorded to the tribals in other 
States. This, in our  view, is not a 
sound policy.”

TR t •  The Commission

adds:

‘It is unwise for Uttar Pradesh 

to  follow  a  distinctly  different



policy from that pursued  by the 
neighbouring  States,  especially 

when the conditions  of life and 
surroundings of these tribals  are 

almost  identical. The  poor hill 
people in the border areas fail to 
understand why they are tribals 

in one place whUe their kith and 
kin in the neighbouring hamlets 

are not tribals. We are unable to 
accept the opinion of the Grovem- 
ment of Uttar Pradesh and recom

mend that the tribals found  in 
Uttar Pradesh should be included 

in the list of Scheduled Tribes.”

t  g ^   ̂^

 ̂ ‘T»<H %

^ I  w

T#   ̂ qr ^

 ̂̂  fF̂rrar  11 ^

^  <TT   ̂   ̂ ^

 ̂  I

Shri B. R. Vcmia (Hardoi Distt— 
l̂orth-West cum Farrukhabad Distt.—
East cum  Shahjahanpur  Distt.— 
South—Reserved—Sch. Castes) y I beg 

to move:

(i) Page 5— 

after line 7, insert:

“27A. Dhobi or Rajaka”.

<ii) Page 6— 

after 25, insert:

“7A. Dhobi, Dhoba, Rajaka".

<iii) Page 7—

after line 19, insert:

“5A. Dhobi, Rajaka, Mala, Aga- 

sa, Madiwala”.

<iv) Page 8—

. after line 23, insert:

“16A. Dhobi. Raĵ a, Madiwala,

Agasa, Mala”.

<v) Page 13—

after line 4, insert:

“12B. Dhobi. Rajaka”.
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(vi) Page 15— 

after line 25, insert:

“11 A. Dhobi, Rajaka”.

(vii) Page 17— 

after line 11, insert:

“13A. Dhobi, Dhoba, Rajaka”.

(viii) Page 17— 

after line 32, insert:

“5A. Dhobi,  Madiwala. Agasa, 

Dhoba, Rajaka”.

(ix) Page 18— 

after line 11, insert:

“IIB. Dhobi, Rajjilka”.

(x)  Page 19—  /

after line 13, insert:

“22A. Dhobi”.

(xi) Page 21— 

after Une 6, insert:

.  “20A.' Dhobi”.

(xii) Age 24— 

after line insert:

“25A. Dhobi”.

(xiii) Page 26— 

after line 20, insert:

•7A. Dhobi”

j  ̂ ^  ft

t I ̂  ̂  ̂ ̂  ̂  ̂

fit ^
3fT̂, #gr, 4 ,̂ ^   ^

sr̂,  TTSTFTR r̂k

P̂TT t I ̂  ̂   ^
 ̂  ̂  |< t *

 ̂̂   ^ ̂   t ̂

fwr ̂ ̂  t  11 ̂

g  mfe-5pT5T % ^

«TT!fF # ^

.  ̂ ̂  

qpT >ft I I
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Dhobies are not  Sltri Ganpati Ram (Jaunpur Distt.—

Eastr—Reserved—Sch. Castes):  I beg: 
to move;

Shri Thimniaiali:
untouchables.

Shri  B.  R.

untouchables.
Verma:  They  are

Mr.  Depoty-Speaker:  The  hon.

Member has got only two minutes to 

speak, and not to converse.

jjo

 ̂̂  Ord"  f I

flpoj- 51̂, ijEq

S|̂ f5«T*q6

VJfhR (   ̂  ^

fw fw  ^ I,   ̂  ̂   ̂^

$   ̂ wr w  t I  sfer ^

ifrMf ^  ̂Tm mr

I,  ̂   ̂  ^

^ fMcT f̂iTpsr̂ %

IT5̂  t.  ̂ ^

 ̂ wr TOT t I

WT̂  ?flT WSHJ 5T̂ # ^

 ̂ fFfgr f i

^ t 1  ̂ % ip5#

*lO«n % sbl<W|

T̂SPR fTTT  ̂ fit   ̂  ^

I I fPR  ̂ 35̂

f>FF̂  r̂rnr̂r ̂  f̂prr ̂ rw, 

^ ̂  ̂  §■ I ?WT

%*TT *rm, ?ft  ^

^

ft îimt «ik  # # ?n%

5fr#  ̂ 1

Shri B. D. Pande (Almora  Distt 

-North-East): I have got  a  small 

am̂idment.

Mr.  De]̂ty>Speaker:  Everybody
WHO is being called has an amendment.

(i) Page 6, line 18—

after “Chamar*’ insert **Jaiswar”.

(ii) Page 14, line 3—

after “Chamar” insert  **Char~ 
makar**.

(iii) Page 14, line 3—

add at the end "Jaiswar**.

(iv) Page 22, line 20—

after **Chamar*’ insert 
makar*\

*'Char-

(v) Page 22, line 20—

after “Chamar*’ insert “Jaiswar”̂

(vi) Page 14, line 3— 

add at the end:

“Jaiswar  or  Kureel  or  Char- 
makar*’.

(vii) Page 15—

(i) after line 5, add:

“64. Gond” and

(U) omit lines 9 to 11.

<viii) Page 15, lines 6 and 7— 

omit "excluding Agra,  Meerut 

and Rohilkhand division*”.

(ix) Page 14, for line 3, suhstitutez

"24. Chamar,  Ravidas,  Dhusia, 

Jhusia, Jatava, Jaiswar or Kureel.”

warer-iT̂ t̂,  ̂ ?r  ^

VTTVT ^̂TFT  ̂  ^  invfw

T̂RT  ̂ft> 3̂̂ SI%5r  ̂5^

^   t, ̂  ^

*P7̂  ̂   t, T̂RTRT,

'̂TTEW \

$ ŝnf̂ ̂ ?T# t W

 ̂f% '*i«i % M<i*i

 ̂  felFff ^

f «fh: wfV t̂w5C,

2TT  f̂racT %, ?ft ̂  ̂

^ fvSRTT I I ̂  ̂   ^

»ilal  ̂  ̂ ^
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V̂fErTTf  ^  T̂FRT  qf̂

11   ̂ ̂ TT̂nr̂ ̂  ̂ nrhr |

5rî  ̂ f  WT,

?flT  ^ w  w

 ̂ T̂FT $Thf, "brRT, TfWSTW,

'JtiqK ^ ^ 'Sft̂

fiTR I

 ̂ w  ̂ ^ ^  $nffwr t f%

*T f̂*FT ?TT5 Wrf̂PTt ̂

<Mtd̂ ? yrfiT̂ ̂>T?r ̂  ̂51H  ’TT, 

«?f #   ̂ # W ,̂

?fV̂ di<Mî  r̂rfw ̂  f̂rm

I I #f%5T ̂  ̂5|T% ^ ̂  f^

w t,  ̂̂ ̂   ^

 ̂ I I #  ̂ WK
%t(X   ̂ ^  +-RTd  ̂ishr 

TOf ̂  ffht i?5TT ̂   I * ̂

§ ̂  ̂fWf   ̂  ̂   ̂̂   ^

 ̂̂   I # ̂  p R  ̂  ?fhc

iPTTO ̂  ̂ 11 n̂r

BT̂ Ĵ IT  ̂̂   ^   ̂̂

«FTT   ̂  ̂   ^ ^ W ^

?ftT  ̂  tSf̂Tv, inlw, vk isfhftfW 

fr̂nrar t ̂  ̂  ̂   ̂  »

 ̂   ̂  ̂  ̂>ft 5RTW t 

yiftffqr  («IT )̂ ^ fN vi  ̂(f̂ w- 

1% ST <nrm  t̂rr,

;rnî, «fl?TT, 

fflT 5rrf̂ ^  r̂rfer  ^

fim  t» f̂)̂ ,

Tfftf, «flT T ^

anfd̂ ̂   5TTi‘W 5T§r fw  wr  |, 

T̂̂rif̂  ̂  ̂   «n1̂ , wrrfsnr

fftr <nh1 Rt̂   ̂   ^

I, f̂RRt  «FIT ̂3[Tf̂ ̂  t I 

n̂?PTT ̂  ̂  ̂    ̂ ^

 ̂ ̂ T ̂    ̂ t t

TO w sn̂ ̂  ̂  HT̂ t ^

T̂  ̂ ?fk  ?e!(?  #   ̂   ̂  SPT 

?,?V,1(0,000  Tf irf, 3T̂ f%

,̂̂ \3,oo,ooo  ?fv,  f  ̂   W

Y,V̂,oo,ooo   ̂ »rf  ?flT  ^

«<k   ̂ ̂  l(,?\9,oo,ooo  ̂ ?rf I

#?n̂ TT̂  q w  ̂

U ?̂  ̂ Uic? %   ̂ ̂

Ô.q qw ̂  *rf t I ̂  % TOW#

? ?ftT ^ %ÛT̂  ^

 ̂ q w   (5Tf̂ )

51̂,  ̂ ^̂.\9VqW

i|?> «rk  ??TW!̂ Vo .Y«; q w

 ̂ <  ,

?ft ̂  ̂ >ff ̂   ?n ^__

ximwwi-Ĥ W4 : V[̂  iTFRt̂ ̂ RFT 

^ WT jtr ̂  w  t I

 ̂ t ^ *ftr

51̂  ^  5KT SR̂

r̂«̂*t»T<t ̂    ̂ I

Shri Geî  9am  (Mandi-Mahasu— 

Reserved—Sch.  Castes):  I  beg  ta

move:

(i) Page 24, line 15— 

after '*Lohar” insert:

“ (untouchable) ”.

<ii) Page 24— 

after line 32, add:

**53. Pumba

64. Soi

55. Hadi

56. Ghai

57. Thawin (untouchable)”.

(iii) Page 35, line 21—

o44 at the ̂ d **La&iba Khampâ 

ICanaura”,

10 Ŝ TEMBSR 1956 and Scheduled Tribes 649̂
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[Shri Gopi Ram]

(iv) Page 35—

f̂ter line 21, add:

“(4) Gujar

(5)  Lahaula”.

 ̂ I

'̂iPT  ̂ 9̂$

T̂T ̂   I I ̂  ^
 ̂  «Tt|?Rr3r ?rk «ft Tm<m ^ ^ 

T̂PT f̂rar f I

I I

Mt »fWt xm : ^  51̂

 ̂   ̂  t f¥

 ̂5RTR % ̂  f, iT̂ ̂  «fN:

I  I   ̂?T̂rT

f̂tfR I  ̂  (^t )̂

# 31̂   ferr 5̂TTT ’srrf̂ i

JTT̂   ̂  ̂^

^ r̂rf̂nft ^   ̂ t̂tr̂

•»T̂  *nTT f  ̂ 5*̂ >

*ft̂ «nf̂  I   ̂ ̂?=R ̂  f»nr 

 ̂I ̂ftf <<'ifl ̂  ̂>r*T 

vRvft ^ )̂R  f,  ̂  srrft 

T̂R ^ t* «ftr «nf5rr ̂h»pt

ĤH  ̂̂>PRT   ̂I JT  ^

iRHT %   ̂ cT̂ f̂

I t   ̂  ̂^
(q  ̂) «rrf̂ f ̂  3̂ 7 

f̂irr ̂ TR I

Shri Niranjan Jena  (Dhenkanal— 
West  Cuttack — Reserved — Sch. 
Castes): I beg to move:

Page n —

Omit line 22.

The community called Kummari has 
been included in item No. 49 in Part

VI relating to Orissa, as belonging to 

the Scheduled Castes.  But I regret 
to say that Kumbhara and Kummari 

are one and the same caste.  In north 
Orissa they use the expression ‘Kum

bhara’ and in South Orissa they are 

called 'Kummari’.  But they are one 

caste and they have been treated as 
caste Hindus, and they have got their 
relationship with each other through

out the State.

I do not imderstand why Kumbhara 

has been excluded and Kummari has 

been included.  If you go through the 
Report of the Backward Classes Com

mission,  you  will  find  that  Kum
bhara has been recommended for in
clusion among backward classes. But 

here I do not understand why Kum
bhara has been left out and Kum
mari has been included.

If the population of the Scheduled 
Castes is to be increased in this way 
from year to year, I do not imderstand 
how their upliftment is possible with
in a short period.  Whatever amoimt 

is allotted by the State Government 
or by the Central Government from 
year to year is not at all sufficient 

for the upliftment of the Scheduled 
Castes and Scheduled Tribes.  Again, 
if large sections of people or caste 
Hindus are to be included in the list 
of Scheduled Castes, I do not think 
it would be possible to solve the pro
blem within the time scheduled imder 
the Constitution.  I think it will take 
a long time to bring these sections of 
people on to an equal level with the 
Hindus.

I therefore request the Home Minis
ter to exclude Kummari from the list 
of Scheduled Castes.

{ffreisrr <wi?rr— 

strfiprr) : 

t '̂TfafT f  ?s.̂?

#  JTlir  w sft

I *ik aft l̂?r ? 5Tiftw ̂ jnfr I
# r̂rar  ̂  |  i atrfirat

wfira I fsT 5rrfeiff #?jwr
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The purpose of my amendments Nos. 
354 £ind 355 is to place '‘Madig” in the 

proper order.  If my amendment is 
accepted, item 16 would read as fol
lows;  “Mang,  Matang, Mini-madig 
or Madig”.  The reason why I  am 

placing “Madig” in this way is that 
formerly this community was in list 

No.  21, under the Scheduled Castes 

and Scheduled Tribes Order, 1950. So 
I am not making  any  substantial 

change.  Only I am putting them  in 
proper order.
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^  t  I   ̂  ITTOT  t

fro ̂  srrcft 11  ̂ »r̂ -

 ̂  ?TT5r ̂  spTFf

f I p? zn-  ̂I

 ̂f Si WT I ; ^

iw  m\ t I   ̂ ^

WT ̂  TO I I  T̂TT̂ 

 ̂  ̂ ̂  t I P̂T t ^

#  I =̂TfTrr '

 ̂ ̂   ̂ m

^ %'nr?T ^  I

Shri K. L. Mure (Kolhapur-citm- 

Satara—Reserved—Sch.  Castes);  I

beg to move:

(i) Page 7— 

after line 6, add:

*‘26. Chakrawadya-Dasar

27. Chuhar or Chuhra

28. Dakaleru

2». Kolcha or Kolgha

30. Shingdav or Shingadya

31. Sochi

32. Timali ^

33. Vankar *

34. VithoUa”.

(ii) Page 7—

for lines 21 and 22, substitute:

“7.  Mang,  Matang,  Dankhni- 

Mang, Mang-Mahashi, Mdng- 
Garudi, Madari,  Garudi  or 
Radhe-Mang*\

(iii) Page 6, line 19— 

omit “Madig”.

(iv) Page 6—

for line 34, substitute:

‘*16. Mang, Matang, Mini-madig, 

or Madig”.

My purpose in moving amendment 
No. 253 is for the inclusion of cer
tain  castes  which  have  bê  
excluded.  They  were  in the  for
mer  order.  The  Backward Classes 
Commission  ha-  not  given  any 
substantial  or  convincing  reasons 
for  • their  exclusion.  So  I  am 
requesting the hon. Minister to  in

clude them.  The castes are: Chakra- 
wadaya-Dasar, Chuhar  or  Chuhra, 
Dakaleru, Kolcfha or Kolgha, Shing
dav or Shingadya,  Sochi, Timali—it 
is "nmali’; in the list through mis
print it is put as ‘Jimali’—, Vankar 
and Vitholia.

With regard to  amendment  No. 
325, I am just giving the synonjnii 
or better word for “Mang” because 

in Maharastra and in  the  Marath- 
wada area and in Madhya  Pradesh, 
all of them are  called  “Matang”. 
“Mang” is a very comtemptuous or 
detestable  word.  Therefore,  I  am 
suggesting that lines 21 and 22 may 
be put as I have indicated in amend
ment No. 325. These are, of  course, 
very simple amendments and I hope 
there would not be any objection for 
accepting  them.  I  commend  my 
amendments.

Several Hon. Members rose—

Mr. Depnty-Speaker:  I am sorry

I cannot call any more hon. Mem
bers now.  I have to call the  hon. 

Minister and I am sure that Govern
ment  have  considered  all  those 
amendments that have come and they 
must have made up their minds and 
will give a reply to them, and see 

whether they can be accepted.
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Shri B. K- Das (Contai): We would 
have to submit our memoranda.

Mr. Deputy-Speaker: You may.

Will they go on
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Is thî the desire of the House that 
another 15 minutes may be given  to
this?

sure
into
been

ShH B. K. Das: 

record?

Mr. Deputj-Speaker: I am

Government must have  looked 

all the amendments that have 
submitted.

Shri B. K. Das:  We do not know

that.

Mr.  Deputy-Speaker: The  hon.
Member would  appreciate  that  the 

House itself had placed a time limit.

Shri Balmiki: There are so many

amendments of mine to  the  First 
Schedule and I have little time  at 
my disposal.  I want to speak . only 

on one.

Mr. Deputy-Speaker: I have already 

said that it is not possible now  to 

extend the time.

Shri Balmiki:  I want to speak only 
on one amendment; one minute.

Mr. Depnty-Speaker: If one minute 

for everybody is given then it  may 

make 20 minutes.

Shri Jangde rose—

Mr. Depoty-Speaker: Shri Jangde

has already spoken twice.

Shri  KeeiiavaieBgar  (Bangalore 
North): Let me move my amendment; 
the Home Minister was  pleased  to 

accept it.  ^

Mr,  Deputy-Speaker: If  it  is

Drought to the notice of the hon Min

ister he will reply to that.

An Hon. Member: Only  one mi

nute, Sir.

Mr. Deputy-Speaker:  One minute

for each Member would mean another 
20 minutes; how can I accommodate?

Shri Balmiki: About the Koris no

body has said anything; there is my 

amendment.

Mr. Deputy-Speaker: If  Members

wish that one minute may be given to 
each Member, I am prepared to give.

Several Hon. Members: Yes.

Mr. Deputy-Speaker: I have no ob
jection.

An Hon. Member: Time should be

given State-wise.

Shri I. Eacharan (Ponnani—Reserv

ed—Sch. Castes):  Sir, I have  my
amendment No. 103.  It is to add the
3 communites,  ‘Kanakkan,  Pulayan 

and Vettuvan’.

These are the three major commu
nities in Malabar.  Pulayan has  been 
■classified as a Scheduled Tribe.  They 
have not got the characterisitics  of 
the Scheduled Tribes.  Their  social 
customs and occupations  and  other 
things are just as those of the Sche
duled Caste  I, therefore, say  that 
this caste should be added along with 
the other two castes Kanakkan  and 
Vettuvan who  are  the  Scheduled 
Castes in Malabar district and these 
three should be classified 51s Scheduled 
Castes throughout the new State  of 

Kerala when it is formed.

sft  •  I beg to move:

Page 15—

for lines 6 to 11, substitute:

“64. Kori 

65. Gond”.

 ̂ t ifK  ̂  ̂^

?tNt 'Sfr  ̂  ̂  ̂*

fw  t, cfr ^

t jHT  ̂ i

W   ̂  TO i

(i=Rî t

 ̂ f ̂  ̂̂



^  ̂ ?r T̂T̂ f ftp:

5TT̂  ̂itTmW ?Ht ^ ^ *̂a7Ff 

 ̂ ^  #  5f7m

Pt̂    ̂  t 5bYt ̂    ̂:3̂ f

4̂99 Scheduled Ĉtes

# 5TTfer ’VT  ŜTR,   ̂  5ff̂ -

If̂ ̂   T̂  t ̂ SJTR

3  ̂'JTT  iri I  I ̂   cT̂

(?TTr̂ ̂ T̂T̂) %  t ̂  q^

sr̂  5FT sr??T I  I  # T̂ScTT ’̂TT T̂ 

*TT r̂nCt 5̂" Tis#il  ^ %

 ̂ f̂ T̂  . ̂fi

wsr  ̂ ?T̂ T  ̂   t I

% f?T  ̂?T  ̂ ?TT«fV J':ft Wf

 ̂   ̂  I ̂   Stap t  I  ^

 ̂ % #3T ̂ ?R̂  # ̂rPT fw

t ?fh?' A ŜTFTTT i ?̂P*

ifk  ̂  ̂  ̂ f̂r

ffT̂  I I 3̂̂  ̂f̂ r̂  r̂ 3̂̂

T̂fpT, Wf̂ . r̂JT ?fk

^ ÎTR # W  ̂ qmrr 5TFT I t 

ŜTT g % 3̂  ̂>ft ̂ 1% ̂ T wm. 

f̂rm îT I

^  HMf :  -3̂TT̂  ̂ IT̂R̂T, A 

+et<i  ^  f̂ T̂ ?T*nT 

f I   ̂̂  2Tf  t ̂   ^

i  TT53T ?rrwlr # ̂

n̂fW ^ mfk̂  t, lo,

ztẑ  qi4,̂;M  (f̂  

5RH )̂ pfTT %

 ̂̂    ̂  ̂ yfrf̂pft ̂

 ̂ ̂  T̂T# % ̂ tf  I  ^

TOTT R, ^^?rk^,

+HI  ̂ ffwft % HPT ̂ 5̂ ̂r?T 

v*̂l̂ wr?7TT I I 4 *«il̂dl i f% ̂ R̂ *ii

5ft̂  TT̂  ^ ^

I
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ĉHT   ̂ A ?TT̂ ^Nfhr̂

I ifTT ̂RTtŴT ̂  |fvWrZHmt 

5fTf̂ % ̂  fiT̂ , ?mrw ifk ̂ T̂FT H 

flt’. ?TT̂ ̂

 ̂  ̂  qx  qfw #

?5m f 3TT  ̂  T̂TR- ?FT̂ f.  ^

 ̂ TT  f̂riFf ttRT wm I

TH  ??%fTw  ̂  I r̂

!T  ̂5̂' »ff̂ ?fr̂ T  ̂̂ |rf fq̂ Yi 

|f  ̂  ̂  ^

R̂T ̂T?TT   ̂5-U'q̂ ̂f̂TTT  ^

T̂ T̂t  |, f

fV qK

ĵfrf̂ ̂  ̂ T̂iRT ̂  %ZTT ̂ 7̂ I

'̂ 1̂  ̂ ’7*Wr ̂ n% ̂  dl<r<i®r* ̂  ^

^ ?T̂  »THT snrTT I iiV?: ̂  PTPhr ̂  

 ̂ % 51% ê r̂ d  ̂ ̂ TR ̂  f̂IVR̂

t  ?ftT 4’ =̂rrĝ 

r  ̂̂  fRR arf̂ ̂ TR I ?ik  % 

'TRT sftfhr   ̂ ̂  ̂   f%̂T 

 ̂  I

«ft ô  ô  inVlH  (jf̂TR*!̂-

^P|-TfeT-yf  ̂ ̂ Mllfd̂l ) ; WOT̂ T

\  %  \RR

I t̂if̂ ^̂ T̂T5|FTT«1

% f̂ T̂  ̂ ̂  W<5H +<HI  ^

Tnr^m  ̂ 5ft ^cWT

 ̂   ̂  A 25TTfw  ̂ «Tr

 ̂ ̂  ̂  4̂tt5T̂ ̂ ̂rrf̂T̂   ̂ ̂  ̂

 ̂  ̂   mw  ̂  ift <rfW w

 ̂TO  % îHk̂  frfTOR  ^

I

'TT ̂  ̂ V W

r̂   ̂ f,  ̂ f̂

#Tt, «nf̂ ^   5RJR

*rte-̂ , WT, iTMTt,  tWT,  T̂T̂ 

ifk siTirfW, ̂  ̂    ̂̂  w
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 ̂    ̂   ̂  ̂ %

TT̂   ?fh:

I ^ TO  ^  %

 ̂  ̂  «T̂ ̂

?rm  ̂  ̂    ̂  T̂fTtTT

 ̂   ̂ TO   ̂ ŝmPm

’Rk Î̂-M<in44>dl ^  t

 ̂  ̂ ̂  % 'illdl̂ T̂ ?fh: mrSRT-

^ ^   ̂a<l'M ^

^̂ T̂  T̂Tf̂  ^  cr̂

^̂TT  î,  f̂TT  ̂ *̂t>

 ̂  qr̂T, 55flT frsrnr f, ^

 ̂̂iTOT  ̂ ''•rrâTr̂ i

4 5tt4  ̂  ̂ ^   ̂  ^

% ?PT  TO  I   ̂ ̂  ITFT

 ̂  ?fk ^  ̂  ̂  f  ^

 ̂TÔ I  1 4M̂^̂ ̂  ̂ifâi MR̂iHud

5̂TT% ̂   # eft ̂r<+T̂' #

I ?TRTT I ̂  ̂  yiTPR ̂  ̂  WT% 

r̂ff  ̂  I

Shri B. K. Das:  Sir, I beg to move: 

Page 16, line 1— 

add at the end “or Dalai”.

3 P.M.

This caste Dalai was recommended 
by tho Backward Glasses Commission 

to be included in the list of Scheduled 
Castes.  I do not know why this caste 
has been omitted.  I understand that 
in the r pinion of the State Grovem- 
ment this caste appears to be an ob
scure one.  I do not know the reason 
for this.  This caste lives in my con
stituency and also in my district and 
the contiguous district of the 24 Par- 
ganas.  I know that in  the  West 
Bengal list, in entry 23,  the  caste 
Kandra is there.  I know that this is 
the same caste and is known, in some 
parts of the district, as Dalai.  During 
the census eniameratiton, ' they  men

tioned their name as Dalai but they 
have not been enumerated so. Kandra 
caste is given there but the  number 
has been less than what it ought to be. 
For that reason,  I ĥve  mentioned 
Dalai with Kandra and I think there 
will be no difficulty in including this 
caste.

(f  ̂ wa-qf̂ psnr):

(i) Page 13— 

omit line 33.

(ii) Page 15—

jor  lines  6 

Kori”.
to  8  substitute: “64.

3TT% I 3ft 

5TTf̂ vt   ̂ ^mr i

'd’f ̂  ̂̂ R̂TTT HIH T̂PT I

»̂n% ̂rnfhr) ?trt, ot  t̂ph

 ̂̂  fror̂  T̂RT I  ̂  ^

IT̂ qvTTP" 'Mlfd ̂    ̂  ̂I

iiTT f?r fW I

?r f?T  ̂fk̂j 5TPT  I

5fo «pYft

'Jllld % Hd(fc’«ri+  ̂I  5̂n% ^

fern?ft̂iTT̂ 51̂ f 

+T̂î ̂ ̂TRT mj I I

sf?t fr̂q;<rg  f ̂

<4̂1  P̂TT ̂ I ^
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I beg to move:

(i) Page 13— 

omit lines 16, 17, 19, 20 and 36.

(ii) Page 14̂ 

omit lines 2, 4, 25, 27, 28, 30 and

^   ̂  ̂  ̂  ̂

 ̂frf+m ferr |  ̂   ̂ %

T̂FT TFT  ^

 ̂  ̂?ftT   ̂ ■*1̂ ̂  ̂I

 ̂ ̂THTT  f<«IN, <̂*1  ^

 ̂I 1 ^

^ ̂   FT

 ̂ 'STrfir  T̂̂*rT +h

 ̂   ̂  ̂  ?T̂̂ TTT ^

#T fWhsnft  ̂ ̂  ̂ T̂wr ? r̂rer, 

t;o ̂sTTT qt I ^ ^ n % ^

srM r̂f̂ ̂

W I I T̂TT  I  ^  ^

fjTET I

TTo ô OTf (̂<HI f^)  :

inrrfhr A ?tot ̂ Rft̂

Ô y ̂ 5T  ̂wm   ̂̂  ̂   t :

Page 17—

After line 24, add:

“27. Dhobi”.

^ 5FT ?TTOT TlTfW ? %  ̂ 

n ̂   ̂ #1 I
 ̂  ̂̂   T̂FTT ̂TRTT  ^

vttT.  5TRff  ^  ̂  5T̂,

ITtTM, wfm, ^  ̂ W
 ̂ TTFTT  I cTST

 ̂̂  ̂  *TnT   ̂ ̂ i '7?rr

(̂TR̂ # 'Snfipft

 ̂  ̂I ^

^  fW ?rrf I, ̂  5T ̂ ftror- 

fw ̂  ̂ ^  5rrf?nfr

 ̂  ̂   ̂  I

% # Ilf   ̂  ̂  f, ?n  ̂t

?TR  3̂rmr I

yfv  (*T̂r-yî 5̂T f̂tir»r— 

Tf^— *nf^ '»iifd̂i);

4 P̂R  VFfi*r  ̂ r̂̂ĈTT 

j I

36.

(iii) Page 15—

(i) omit line 1; and

(ii) omit lines 9 to 11.

(iv) Page 30 and 31—  ’

for lines 31  to 37 and  lines 1 to 9 
respectively, substitute:

•“(a) Throughout the State.”

(v) Page 35— 

after line 21, insert:

‘8A. After Part VII—̂ Punjab, insert: 

“PART VIIA—UTTAR PRAI®SH

1. Agariya

2. Badi

3. Bahehya

4. Baiga

5. Bhil (Bhqpa) ‘

6. Bhoksa

7. Bhuiya

8. Bhutia  (Khampa,  Marcha, 
Tolcha, Jad)

9. Boria or Bora

10. Chero or Cheru

11. Jaunsari

12. Kharwar

13. Kol

14. Korwa (Korku)

15. Majhwar

16. Patari

17. Raji (Banmanus)

18. Saharya

19. Tharu

20. Gond (Dhuria, Naik Ojha)”/ 
(Vi) Page 36—

for lines 10 to 12, substitute:

‘“2. Throuĵout the State:—”'
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[MY

>v3 0 ?riT 5\

fro %  # % I ^

I I  fir

^ 1%̂ ^ ?TT5ft  fr  ̂^-

%   ̂̂  t, ."4̂T 5fTt fwr  #

 ̂ q̂TRT t I #  ^

=^^1 JToqtô R̂ nr# ?TRTF5?T̂ 

?TTr̂Tr%̂T  ̂  ̂  HTT?rr

dr  ®F̂ ̂  ̂  ̂  ̂  ̂

^  iRrT ̂  t ?fTiV

t  I #  g 1% v̂Fpwr  >?T̂ ̂

^ t I  ̂?TTî^Wt %

 ̂ <i«jH  ̂ fsr̂TT  f̂

f,  #,  5T̂, -4>TnT,

r«FEll 31̂, 1T̂ T̂TT̂,  p̂fr  ^

517̂1,  # n̂-r̂-

r̂rat f, Hsî  ̂'jft ^ k<4ih) ^

3n̂  •TcTT  51̂ ̂3rT7 5T̂ ̂  ’ftS’

sn% <tT̂r̂ 5FTR:   ̂̂  nf  I ̂  5rf

STITNFT

%   ̂ ̂  ̂  ̂  ^

TR” f̂TTT Wr "ITP̂ % ?TRT ?TT̂ ̂ TP̂

 ̂  ̂̂   ^

i

 ̂ ^   vrf̂f̂rot ?T̂ JTR  ̂  I I

 ̂ ̂  ̂isMC'S  «Ft Rlt*d ̂  t»f̂FM 

f?rm ̂ TR I  fefft ̂ ̂  f̂TW

f̂[̂(T 5TRT ̂  ̂  ̂   ?TNfH

v*ilfn If  fem  ĵTPT, Wf¥«T 

ffnpflr ̂  ̂ wj  ̂   ̂ 5mr i 

<fto  +  #ir̂?î %?(M*iH'»IH+

 ̂  ̂  ^ t  ̂  ̂irnrfhT

•T̂ ^  ̂SfTSFTT f'S!n*fl

5rrf̂ %  ̂ fq^

vr̂ift %  ̂̂FTT̂  fen t

 ̂ ̂  inr̂f:̂ srrf̂t   ̂f̂ '%

 ̂ ferr

VPT, ̂ R̂TT o[̂  ̂̂  ̂

?rrfe*T ̂r?nft)

 ̂  ̂ r̂  I

%TT #5fhf5T

■HW4 'HTT̂ %  ^M'-'̂’  ̂ ̂I

Shri Jaipal Sinfirfa  TRanchi  West- 
Reserved—Sch. Tribes): Sir, I rise on 

a point* of order.  I find that Gond is 
not in the list for U.P.

Mr. Deputy-Speaker:  He is com
plaining about that.  He says that in 
as many as eight  States it is  there 
while it is not there in U.P.

Shri Jaipal  Sliurh:  What  is  the
argument?

Mr. Deputy-Speaker:  He  wants it
to be included here as well; that is 
his point.

^ yfv :  sr%î ?tV̂  >ttt̂

3̂ ^̂ 5̂rnTT̂   ?̂Tic;c(l4l

 ̂  ̂  t I   ̂î R̂nr

T̂Rf   ̂fiRRT  ?rT(̂[̂î r̂zft

sA" ̂ %̂lt ̂ Tpft f, ?T̂  5TRT % t  ̂

Fpft  ^

V[̂    ̂WK ’TW ̂ITOT  ̂fhFT̂

qr T̂pft *rf t   ̂  ̂

'jf *R̂i ̂   ̂̂  r̂Rft ̂   iff)

?TPTT ̂   t, % ̂ Cff,

 ̂?pft

fsR* # ̂  ̂  f̂JTT ̂rar ̂ ̂  f̂ f?WR 

 ̂f̂ r̂r *RT t, ?nT?f̂5T̂

?nWT I  TT5IT 41<+K #

^ ̂  #  <<Tfg'<n̂1   ̂ fw

 ̂ % 5WR>  ̂ r̂Wr  ^

n̂ferRft n̂rr t, %1̂

fiFTcT̂ t̂mferrRnTf 

?ft̂ f ferr  w

f,,  fv ^ f̂5FT if  ^

 ̂ t,  ̂  TO 111

«JdHidr ̂ f̂i% ̂
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iw  q̂r fm ^

ftf̂ TTT f̂̂ ^?rrfT  ̂

t, H*Ar<j ^  ?rrin̂

x̂ ,oo? I ?fV?: qrriT f̂fr̂r nrff ^

 ̂fr I

>»MT<T ?rr̂ T̂ ?n'î;%ift ̂  t  ̂ ̂'t 

 ̂ %̂TT w  f:, 1% r̂r

 ̂̂ TTt̂T̂ ^

W ft I W ̂    ̂̂5̂T̂rnr #

% ̂ T̂FTT  ?T̂ =#!% ^̂  ̂ I,

t̂.lr̂ ?Ti%̂,JT  T̂  ^̂rr =5n̂ 

f î ̂  ̂(>?TTir % ?TT5r.̂ ̂fr sr̂

f̂iTT  n̂r  I

«ftTOV (#5̂ ) :

ii/y. t ̂  ^ :

Page 32, line 9— 

add at tthe end:

“or Halbi Koshti.”

 ̂îT%̂ <t*HI -̂l̂jdl  ̂\W! 

rr̂  ?T̂ ̂   jfr  ̂5[f̂ ^

 ̂f̂i*fl T̂irft   ̂?r*T“ 

TRTcft, WTRH, Tnn7 f3r̂ #?fk̂ t?T 

ŝĉ 0'̂   ̂ '*iff̂

’’rrJTT  |, ÎV̂r 

ŝtsRT, f̂ 'r #■

'*IM[ %

%̂ FT +1*il  ^

 ̂ f+̂r   ̂ I

i|Tt STT̂  I ^

3n% t   ̂  «ftr 

sf?̂ |,   ̂ ̂  ̂  ̂  ^

r̂rtr i A ?irT ^ ̂  t̂Tprr f

fip Russell’s Book Tribes and CastcEt 

c,p. Vol. 3, Page 5S2 ̂ ?Tf f̂rar f?rr
:

Halbi Koshtis are an oflf-shoo'. 
of the Halbi Tribe
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?fft d  % ’TPT̂ r̂f   ̂?PT»ft 

 ̂^ mt̂  JTRTT

mw, V3-U5C? 

m   ̂  1%  HilbiKjhtis an  a 

Tiftc. ̂  >»)̂<d ĝ Rift ̂sTPT ̂  W  *fea% 

 ̂ «i»T>̂   ̂ 'TRT   ̂̂  ̂  ̂  ̂

 ̂\  it A f  ̂  fr

 ̂f̂r  ̂ ̂

?TR  ̂ ̂

 ̂5]rfiT̂  ̂  T̂FT I  -

^ T̂SITT  (sTT̂î-’fhft-

7feT̂ ~̂ Ĥ(f̂  qrf̂  gnf̂qi)

 ̂f  ̂ |,   ̂  ̂ ̂  ̂

 ̂I  ̂   ̂  JHT

I

 ̂HPT  HpqY «ft ^  ^

w t  ̂w   |,  ̂ ̂  ̂   ^

H  ’h<<n{ ̂ I «R>̂i’ *HiRiti

r̂ ̂  RmIc I ̂  ̂  ̂  ^

f «fhc   ̂5Tpq̂ $

^ ?r^3TR
 ̂ ̂ rf̂  I ?HR ̂  ̂  TT  SZTR”

»T̂ ̂rH  ^ ̂  ̂  *id̂«i  ^

F̂fiRR ̂‘tR̂ nw   ̂̂   «ft

'̂TT WTT

I I

5T̂5r # ̂ I P<«rif̂ '̂i ?it̂flT5nTf

«f>̂r!i ̂   ̂  WFTifhr ̂

Ht\̂  ^ ^  i I

 ̂ % W4 ft  HHT  ^

|:̂  % HPar I

5TRT % ̂ TTfkwrRpff  % ̂  ̂ Tr 

f+<̂l '»Ti

W  ^ I
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THRIFT

QTHT  I  «%  ^

 ̂  ^̂TFT, fmTFT.

<N^H,  Î TT̂ , iTffM Wnfk ̂

irrfŷr̂Rft WR ̂ifT̂  I f̂TTT

 ̂ r̂t

?rrf%̂ 7̂  ̂»T̂  I

t  ?iTT % wm sTFTF̂ m

f?r̂ ?̂JT ̂ 1̂< ̂

«<â Hi ■4T̂d[ ̂ !T%̂,

?To 'ft®  ̂ ^

I  ?rk  ̂ T  ̂I  I

 ̂ Ml̂  ̂fsRT ̂   ̂ ̂l-H

^ t ̂  ̂ ̂  ̂  ̂rf̂TRT  «T1

 ̂̂  ̂ R% ̂ 

%5RT w  ̂  ̂ F̂f»TT f% ?V9̂ ?rm 

TOT I  ^ R̂ ^̂ lfw *4t ̂  ̂ ̂  I

t ̂    ̂ 5T TTR ̂  I

4 ̂TPTrTT ̂   ̂cTRW ̂  *fll<:<l

 ̂  ̂   ’>4iq«u ̂ ^̂ rr̂

 ̂ I

n̂lk̂ Rft ̂    ̂  ̂̂

 ̂ ?T  ̂m I w 'ift ̂  fTTsr̂T ̂

 ̂  ^  Pt>̂  %■ ̂  ̂ VO

^ inl̂   5f̂«b '»n<i*i

 ̂?rŶ  ^  I<»i  % nshî  I
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Dr.  Jatav-vir  (Bharatpur-Sawai
Madhopur—Reserved—Sch.  Castes);

Sir, I beg to move;

(i)  Page 7— 

after line 19, insert:

“5A. Jatav”

(ii> Page 12, line 37—

for “Jatia Chamar” substitute: 

“Jatia**
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(iii) Page IS— 

after line 6, insert:

"‘ISA. Jatav”

(iv) Page 14—

after line 17, insert:
“38A. Jatav”

(v) Page 17—

after line 11, insert:

“13A. Jatav”

(vi) Page 18—

after line 14, insert:

“26A. Jatav” 

ivii) Page 19— 

after line 17, insert:

“26A. Jatav” 

iviii) Page 21— 

after line 5, insert:

“19A. Jatav”  ,

(ix) Page 21— 

after line 30, insert:
“lOA. Jatav”

(X) Page 22, line 20— 

for “Jatav Chamar” substitute: 

“Jatav”

(xi) Page 22—

after line 28, insert:
“16A. Jatav”

(xii) Page 26— 

after line 21, insert:
Ha. Jatav”
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should be a Commissioner  appointed 

just to make adequate  and  proper 
enquiry with respect to all thê'e mat
ters.  A Commissioner was appointed. 
That Commissioner made a very ela

borate and exhaustive  enquiry  and 
ultimately submitted a report, saying 

that cert?\in castes should be enume
rated and added on to the list  and 
certain  tribes or castes  should  be 
taken out from the list.  Even after 
mat, the Government  thought  that 
mis IS a vast subject in which  mis
taKes were likely to creep in, and so, 
to avoid them,—those  mistakes—the 
nuestion was referred to the different 
State Governments who were likely 
ijQ be in a better position  and who 
were in possession of more  adequate 
information.  So, in consultation with 
mem and with  their advice,  ulti
mately, the present list was drawn up.
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Shri Pfttaskar: Sir,  I have  very

carefully  listened  to the numerous 
suggestions which  have been  made 

■by hon. Members  with  respect  to 
.either the deletion of certain names 
r̂ the addition of certain names,  or 

■the proper placing  of certain  other 
names  in  the  different  Schedules 

'Which are attached to thii Bill  re
garding the’Scheduled Castes and the
Scheduled Tribes.  No  doubt,  I re-
;aliŝ that in the Constitution  itself, 
-when we passed it, we recognised that 
dtoT historical reasons there  are  in 
India in existence large tribal  areas 
-where different tribes  still live  in 
<,‘ondition' which we want to improve. 
At the same time, for similar reasons, 
-there are numerous castes  in  the 
•whole  country  who  unfortunately
“Suffer from certain disadvantages.  It 
-was from that pjint of view that in 
•Chapter XVI of the Constitution  we 
made special provisions with respect 
■*0 their education, their services,  the 

improvement of their situation  and, 
Uastly, their separate  representation 
ifor a period of ten years in the dif
ferent Assemblies and in the Parlia- 
mient itself.

With all these, I would now request 
<he hon. Members  to look  at this 
<]uestion not from the point  of view 
 ̂ to whether a particular community 
in a particular part of the country is 
r̂ is not included so far as the lijt is 
’concerned, because it is one which is 
^und to have some imperfection  or 
Khe other, but from the point of view 
of the efforts—the joint efforts of  all 
4)f us  put together—that  we  have 
tx̂ n making to solve this question in 
M particular way.

As soon as the Constitution  came 
t̂o force, recognising the importance 
of thê factors in  our country,  we 
liad first a President’s Order  which 
laid down certain communities which 
ought to be .given q>jecial  protection 
on the ground that they  are either 
Scheduled Castes or Scheduled  Tri
bes.  Naturally, that had to be done 
on an ad hoc 'basis with the informa
tion that was in the possession of the 
•Government  at that time.  Certainly, 
tt wasujjthoiâ necessary that  there

I do not claim any perfection  for 
this list, because, as I have been care
fully listening to the speeches here, I 
felt that probably there may be some 
mistakes.  But however we may con
tinue to discuss this matter, we must 
remember that the problem is so vast 
that one can never say that there shall 
never be a mistake in these matters.

3-23 P.M.

[Mr. Speaker in the Chair]

It is, therefore, from that point of 
view that I considered the suggestions 
that have been made by different hon. 
Members of this House,  particularly 
by those who know more intimately 
about this matter than any Commis
sion, Commissioner or the State Gov
ernments themselves.  Having  done 
that, w'e £u-e not going to stop here for 
achieving the purpose which we have 
set before us.  But there must be  a 
limit.

As I said, this has been done  for 
two or three purposes.  In the matter 
of services and education, I can assure 
the hon. Members that, if at all there 
are some castes or sOme tribes  who, 
unfortunately, have  been  excluded, 
the Government will still continue to 
enquire, to ascertain any try to  do 

justice as much  as they can.  Of 

course,  there is this point,  namely,
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that their names may not be included 
in the rolls for the  next elections. 
AJfter all, we cannot  continue  this 
work till such" a time when a point is 
reached where the general elections 
may be held up.  This is  impossible. 

But we will continue to pursue this 
matter wherever necessary, but there 
is bound to be some defect, especially 
when the subject  is so vast.  How
ever, the Government’s desire is there, 
namely, to see that, apart from other 
things, justice is done—and  justice 
will be done—on a very proper  and 
right basis so far as the interests  of 
these communities  are concerned.  I 
can assure the hon. Members that al
though there  are conflicting  claims 
made on different grounds,  the Gov
ernment will certainly take into con
sideration all the  suggestions  that 
have been made, and they will try to 
ascertain, even hereafter, as to  what 
those tribes or castes are which un
fortunately have not come in into this 
list in spite of  all the efforts  that 
have been made.  We will see that at 
any rate they continue to enjoy the 
benefits in  the matter of  education, 
general advancement, service, etc.

I shall now refer to the contention 
of my hon. friend Shri Rishang Kei- 
shing who thought that probably the 
Nagas and the Kukis, the two main 
tribes in his area, are being delibe
rately described in different ways in 
Manipur and Assam.  I can  assure 
him that that is not true.  As I said, 
the whole of this list is based on the 
report of the Commissioner and after 
getting the report,  we referred  the 
matter to the State Governments, and 
obviously,  whatever  those  CJovern- 

ments recommended,  we have  put 
them into this list.  There is no poli
tical motive behind this.  I did  not 
find from the hon. Member’s speech 
that his contention is that  any par
ticular sub-tribe, either of the Nagas 
or of the Kukis, has been  excluded 
from the list which has been present
ed heare. It is no good trying to read 

too much into a matter like this. Actu
ally, the hon. Member did not com
plain thart they are  excluded.  The 
only point is, why those communities 
should be described like this.  But I

can tell him that such things happen 

not only in this caî but in  other 

cases also.

For instance, take the question of 
Gonds.  I was surprised to hear some 

Member asking as to why the Gonds 
are included in the list of Scheduled 
Castes and not as Scheduled Tribes. 

True: the Gonds are being described 
as Scheduled Tribes in many  States 
other than U.P.  But the point is not 
whether they should be described as 
a Scheduled  Caste or a  Scheduled 
Tribe, but whether  special  conces
sions are deserved by  them.  From 
enquiries made, I find that so far as 

Uttar Pradesh is concerned, there is 
no list of Scheduled Tribes, because 
it is a central part where there are 
not many Scheduled Castes and Sche
duled Tribes, as such.  So, they  in
cluded this community in the list  of 
communities for whom special ̂conces
sions have to be made.  There  was 
no desire, in any way, to  humiliate 
any community, and it  is not from 
that point of view that this is done. 
Otherwise, we would be going rather 
against the very basic principle of the 
whole matter.  The castes and tribes 
are being enumerated in this way, not 
for shoŵ g any  superiority  of  a 
particular caste over any other caste, 
but for solving the problem and  for 
making special efforts to see that these 
people progress and reach the  level 
of the other citizens as early  as pos
sible.  Therefore, I think  it is not 
desirable for the Members to raise on 
the floor of this Houŝ the question of 
any superiority or inferiority of  one 
community or tribe as against another 
community, caste or tribe.

Shri Jaipal Singh: If that is  the
point of view, why do you not put 
them as Scheduled Tribes?  Why do 
you put them as Scheduled Castes?

Shri Pataakar; I should like  to 
make enquiries and see whether it is 
possible to include them among  the 
Scheduled Tribes.  If it is possible, 
we shall do it.  But I would  again 
like to repeat this:  let not the hon.
Members start saying, that one caste 
or tribe is superior to another caste or 
tribe.' If there is any  mistake,  we 
should like to see what it is.  '
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Shri Jaipal Sin̂ h:
admit the mistake?

Why do you not

Shri Pataskar: Let us discuss this 
without any passion.  With the  best 
of  motives,  the  Scheduled  Tribes 
themselves might have said: that “We 
want special concession, Do not  put 
us in the same category or class”.  So, 
there may be some justification.  But[ 
then there might have been a mist̂ e! 

Anyway, this should not be a subject- 
matter for any heat or passion.

Supposing, there is a Dhobi.  As  a 
matter of fact, there are certain castes 
which are mentioned among the Sche
duled Castes  in some part  of th« 
country and are not so treated in some 
other parts of the country. They are 

not treated as untouchables in some 
parts of the country.  I can say from 

personal experience that Dhobies  in 
my State are nowhere  regarded  as 
untouchables.  They  are not  Sche
duled Castes. They are treated as any 
ô er middle-class community in  my 
Stete.  But it may be that in certain 
other parts, they may like to  be re- 

prded as Scheduled Castes.  There

with the States concerned  that we 

I have laid down the castes'and tribes 
m the States concerned.  This is  the 
basis on which the list has been pre- 
PMed.  If there are really any mis

takes, as I said, the Government will 
iry to make enquiries, and apart from 
Puttmg them in the list, they will 
to correct the mistakes.

tĥ *̂ “ that
tte gonds are described as Scheduled

SM Pataskar: I have already re-

 ̂ like
to go further than what I have said.

 ̂liPFfhr  %•

I, ̂

 ̂ Tsn- ifWt I qk sniT-
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 ̂  % TTcf̂ ^

^̂nfert  ̂  t I  ^

 ̂ ̂  t I  ̂ ̂  ̂

 ̂  ̂  ̂ STFRR TT ?rf̂ RTp: ̂   I I

 ̂  TO,   ̂̂    ̂ T?:

4 ̂  ̂STFFTT   ̂  ̂ ̂

«̂=PK W  I ?

Shri Pataskar: As  I  have  said,. 
Lrovernment will take up this matter 
with the State Government concerned 
and see what can be done.

Shri Jaipal Singh:  It is a very im
portant question.

Mr. Speaker: What I have under

stood from the hon. Minister is this 
Huvsrever convincing may be the argu
ments of hon. Members in this House 
that one community should be placed 
not in the Scheduled Castes but  in 
Scheduled Tribes only for whom there 
are special  Acts framed,  the hon. 
Minister wants time to consider the 
matter.  He has to consult his advi
sers, the Commissioner and make some 
further investigation before  coming 
to a conclusion, however good it may 
be.  Therefore, hon. Members  must 
allow him time.  It may not be diffi
cult for him to bring it before  this 
House again.

Shri Jaipal Singh: If he wants time*. 
he will have it, but let him drop  it 
for tlie present.  We have no objec
tion.  As my friend from  Madhya 
Pradesh has said. . . .

Shri Pataskar:  We will see  that
they are not deprived of ajiy of  the 
other rights.
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Shri Jatpal  Sin«:h:  He is  going
against the principle of the Constitu
tion.  Let the hon. Minister read the 
Constitution.  The  Constitution  has 
given definite safeguards in regard to 
land etc.  only to Scheduled. Tribes 
and not Scheduled Castes. The Leader 
of  the House  is  here.  The  hon. 

Minister is going against the Consti
tution.  How is it, I want to ask him 
straightaway,  that  the Gonds  are 

Scheduled  Tribes  eversrwhere  else 
except in Uttar Pradesh?

3TT ̂  ?

Mr. Speaker:  Order, order.  How
long are we going to hear this?  Have 
Gonds been in the Scheduled Tribes 
list at any time? There has been an 
Order before; this is only an amend
ing order.  Were Gonds among  the 
Scheduled Tribes in Uttar  Pradesh 
before and is the status quo disturbed 
by this particular amendment? Other
wise, if it is a question of  putting 
them into one category or the other, 
the hon. Minister will take time  to 
consider it.

Shri Jaipal Singh; Let him drop it.

Shri  Pataskar:  I  have  already

stated there need not be any heat or 
misunderstanding in any quarter.

Shri Jaipal SIngfa:  I do not want
reflections by the hon. Minister. It is 
not a question of heat; it is a ques
tion of ignorance on his part.

Shri PataslLar:  Tt is not a ques
tion of ignorance; but, it is a ques
tion of passion on certain  sides.  I 
have already tried to explain that in 
this matter we will consult the State 
Governments.  There was a Commis
sion and  there was an enquiry. In 
spite of it if there is any mistake, we 
will try to rectify it.  I think beyond 
this at this stage, I can give no fur
ther assurance.

That is the position with respect to 
many of the amendments that  have 
been moved. I am accepting amend

ments Nos. 169 and 170. I am moving

amendments Nos. 421 and 422.

I beg to move;

(i) Page 7—

after line 19, insert:

“5A. Ganda or Gandi”.

(ii) Page 32, line 19—

Omit “including Ganda or  Gandi”. 

We have accepted this,, because  we 
have evidence.  Even in other cases, 
if there are mistakes, we will  try 
to rectify it.

 ̂I  ̂I

 ̂   ̂   ̂  ̂  srr̂

f I

Mr. Speaker:  The hon. Minister is
equally strong.  He.̂ as consulted the 
Commissioner who has given a par
ticular report.  The hon. Minister says 
he will consult his advisers again and 
he wants time for that.

I will put amendments Nos. 421 and 
422 to the vote of the House.

Shri Amjad Ali:  Before you  put

the amendments to the vote, let us 
know the nature of the amendments. 
What are they like? They are not in 
the Order Paper.

Mr. Speaker: As hon. Members are 
aware,  Schedule  I  relates  to  the 
Constitution  (Scheduled  Castes) 
Order.  Schedule  II  relates to the 
Constitution  (Scheduled  Castes) 
(Part C States) Order.  All the Sche
duled C:astes in Part A and Part  B 
States are given in Schedule I. Sche
dule II relates to S-hy'du’>d  C istes 
in Part C States.  Schedules III and 
IV, likewise relate to Scheduled Tribes 
in Parts A and B (Schedule III) and 
Part C  (Schedule IV) States.  Now 
Ganda or Gandi is included in Sche
dule III among the Scheduled Tribes 
of Uttar Pradesh. . .

Shri B. S, Mnrthy:  Madhya  Pra
desh.



Mr. Speaker: Yes, Madhya Pradesh.

Now item No. 27 in page  32 reads 

as follows:

“Pardhan,  including G d̂a  or 

Gandi, Pathari and Saroti”

It is sought by amendment No. «1 

to omit “Ganda or Gandi’  from 

list of Scheduled Tribes m  ■ 

Pradesh.
A m endm ent No. 421 relates to the 

insertion  in  page 7. after Ime  19 
“Dom or Dumar ,  the

Scheduled Castes

the 

Madhya

that is, after -------
words  “Ganda  or Gandi ^  >tem 
“5A”  The substance of it is this. To- 
dav in Madhya Pradesh, under  the 

Biil as originally framed, there is  one 
community called “Ganda or Gandi . 

Those people were included  among 
the Scheduled Tribes.  The  preset 
attempt is to remove them from  the 
category of Scheduled Tribes and in
clude them in the category of Sche
duled Castes in Madhya Pradesh; not 

in Uttar Pradesh."

Particular persons who go by par
ticular names in one State may be 
Scheduled Castes in one State;  but 
they may be Scheduled  Tribes  in 
another State.  There may be Sche
duled Castes in one State who  are 
non-Scheduled  Castes  in  another 
State.  Also, we have  seen  in the 
same State  some  people are  Sche
duled Castes in one district and they 
are not Scheduled Castes in  another 
district.  Therefore, there is no uni
versal rule because they are  called 
Ganda or Gandi  or this and  that 
Under  these  circumstances,  I  am 
afraid there has been some misimder- 
standing.  Now I will put it to  the 
vote of the House.

Sbrl laipal Sinffli: It is very good 
of you to try to understand the issue 
but this particular  amendment has 
nothing whatever to do with the dif
ference  in one State  and  another 
State.  Here it is within the  same 
State,  Ganda or Gandi,  who  were 
Scheduled  Tribes  are  now  made 
Scheduled Castes in the same State. 
It is not a question of one State and 
another State.  The Hon. Minister has 
tried to explain to us that there may 
be differences in different States.
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Mr. Speaker: In the same State

there may be some differences.

Shri Jaipal Singii:  But it is not

what you said.

Mr. Speaker:  1 am speaking from

my own experience in Andhra State 
where I can be  expected  to know 
more than the hon. Member. There 
may  or may  not  be  difference Id 

Madhya Pradesh.  Whether there  is 
difference or not, I do not know.  I 
will put it to the vote of the House. 

The question is:

(i) Page 7— 

after line 19 insert:

“5A. Gonda or Gandi”.

(ii) Page 32, line 19—

Omit “including Ganda or Gandi’̂

Mr. Speaker: Those in favour will 
please say ‘Aye’.

Mr. Speaker:  Members:  ‘Aye’.

Mr. Speaker: Those in favour will 
please say ‘No’.

Some Hon. Members:  ‘No’.

Mr. Speaker: I think  the ‘Ayes”
have it. The motion is adopted.

Shri Jaipal Singh: The ôes* have
it

Mr. Speaker: I shall put it again.

The question is:

(i) Page 7—

after line 19 insert:

“5A. Gonda or Gandi”.

(ii) Page 32, line 19—

Omit “including Gonda or Gandi”.

Now those in  favour  will pleM» 
rise in their seats. There are a large 
number of hon. Members. Now, those 
against will please rise in their seats. 
There are only four. I see a large 
nvimber in  favour. Tlie motion  is 

adopted-

The motion was adopted.

Mr. Speaker: The question la:

Page 5—

after line 1 insert:

“21A.  Madiga Dasu  and  Mash- 
teen”.

The motion was adopted.
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Mr. Speaker: The question is:

Page 5— 

after line 7, insert “27A Relli”.

The motion was adopted.

Shri  B.  S.  Murthy: What  about
 ̂ Government amendments?

Mr. Speaker: Tliey  have  already 

been accepted.

Sardar A. S. Saigal: I have got my 
amendment to Schedule III.

Mr. Speaker: What is the number?

Sardar A. S, Saigal:  Amendment

No. 284.

Mr. Speaker: I will put  it to the
vote of the House. The question is:

Page 30, line 35— 

aper “Katghora” insert “Mungali”.

The motion was negatived.

Mr. Speaker: The question is:

“That Schedules I to IV___

Shri BAliidkt: flMM ii my am
ment No. 356.

Mr. Speaker: The question is:

Page 15—

for lines 6 to 11, sub̂tute:

“64. Kori.

65. Gond”.

The motion was negatived.

Some Hon. Members  rose—

Mr. Speaker: I  am not going  to 
allow this kind of piece-meal motions.
I asked them to mention the numb
ers of the amendments which they 
wanted me to put to the House.

Shri Jaipal Singh: On a Point of
Order, when an amendment has been 
moved, it is for the House to permit 
the mover of the amendment to with> 
draw it, if he does not want to press
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it. That has not been done in the case- 
of Sardar A. S. Saigal.

Mr. Speaker: The House has ttirown. 
it out. The House voted upon it.  He* 
never asked for leave to withdraw. I 
put it to the House and the House has
rejected it.

I shall now put all other amend
ments.

The question is:

Page 14, line 3—

add at the end:

“Ravidasi, Raidasi,  Ahirwars, 
Bhagat, Jaiswars. Dohoar, Nona 
Chamar. Dhed Chamar or Jatia. 

and Mochi or Achhut”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 14— 

after line 14. insert:

“35A. Ghasiara or Ghosi*̂.

The motion was negatived.

Mr. Speaker: The question is:

Page 14, line 20- 

add at the end:

“Sang  Trash,  Pathar  Kat̂ 
Sirki  Band, Kuncha-Bandhiyâ 
Giahar Sapera and Saperia”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 14, line 26— 

add at the end “Chikwa or Child'̂ 

The motion was negatived.

Mr. Speaker: The question is:

Page 14, line 28-

add at the end “Karua”.

The motion was negatived..



Mr. Speaker; The question is:

Page 14, line 30— 

odd at the  end  “Manjhi,  Nishad 

or Mallha”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 14, line 35— 

ndd at the end:

«Gujar Pasi, Kaithwas. Bau- 

rasi, Rajpasi or Raj Bhar, Rasu- 

lia, Kamani, Tirsulia, Gauduha,

Khatri,  Aheriah,  Arakh,  Bhar. 

Pass-mangta, Tarsukhia,  Pora- 

rami, Paschamra, Sikari,  Guala 

Pasi,  Thiyar,  Suari,  Rohtas.

Sabar (Sabri) and Dholia”.

The motion was negatived.
:Mr. Speaker:  The question is:

Page 15—

after line 3, insert:

“61A. Bedia, Barhia”.

The motion was negatived.

Mr. Speaker: The question is:

Page 15, line 4—

add at the end:

“Lohar or Agris, Iron miners, 

Black-smiths,  Copper  smiths. 

Carpenters, Tailors, Auji, Bhul,

Tamta or Brazier,  Chunauriya, 

(Turner  of  Wooden  Vessels), 

Chunyal,  Sunar. Koli  (Weav

ers),  Harkiya,  Badi,  Miŝ,

Oud  (Masons),  Dhunar,  Mochi 

or  Baiswas,  'Bardhi.  Mirasi 

(Hindu),  Rudia  (basket  mak

ers), Orhs or Ors  (Oil  men) 

or Teli”.

The motion was negatived.

jir. Speaker:  The question is:

 ̂  Page 15—

after line 5, ad̂

“64. Sirki band

65. Sikligar 

^̂6. Bhoksa

67.  Bajigar
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68. Madari

69. Bagri or Bagdi

70. Bhil '

71. Bot or Bhuttiya

72. Dhewa

73. Julaha or Chamar Julaha 
or Kabirpanthi Julaha

74. Banjara

75. Kamkar or Kamhar

76. Luniya

77. Tharu

78. Boyer

79. Saun

80. Bandi

81. Kabaria

82. Dhari

83. Kingharia

84. Pawariya

85. Gidhiya

86. Khairwa

87. Kotwar

88. Bhimyar

89. Bind

90. Bhimgas

91. Pahris

92. Patharis

93. Bargahis

94. Dangis

95. Tiyar

96. Rangrez or Rangsaz 

97. Limiya

98. Raj

99. Sonkar

100. Kartiataks

101. Bhawapureal

102. Dabra Kahar 

lOZ. Ondhia”

The motion was negatived.̂  

Mr. Speaker:  The question is;

Page 15— 

after line 5, add:

«64. Kureel”

The motion was negatived.



5̂ 7

Mr. Speaker:  The question te:
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Mr. Speaker:  The question is:

Page 5—

for line 17, substitute:

“12.  Muchi,  Mochi,  Rishi, 
Ravidas,  Rabidas,  Ramnami, 
Kanojia or Satnami, Suryavan- 
shi and Suryavanshi Ramrami”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 5—

for line 24, substitute:

“4. Chamar, Mochi, Satnami, 
Ravidas,  Rabidas,  Ramnami,
Kanojia, Ramrami Suryavanshi, 
Suryavanshi Ramrami”

The motion was negatived.

Mr« Speaker:  The question is:

Page 7—

for lines 14 to 24, substitute:

**1. Bahna or Bahana

2. Balahi or Balai

3. Basor, Burua, Bansor  or 

Bansodi

4. Chamar, Chamra, Chamri, 
Ahuwar, Mochi Nona, Ravidas, 
Rabidas  Ramrami,  Satnami, 
Suryavanshi, Suryavanshi Ram
rami or Mandal Kanojiya

5. Dom or Dumar

€. Katik, Chikwa or  Chikwi ‘

7. Mang Dankhi Mang, Mahe- 
shi  Mang,  Gamdi,  Madari, 
Garudi, Redha-Mang or  Dang 
Chagaha

8. Mehtar or Bhangi, Jama- 
dar, Ganda, Panka, Dhoni, Mela

Sansi, Sahis or Ghasiya”

The motion was negatived.

Mr. Speaker:  The question is:

Page 31, line 6—

after ‘TJdaipur” insert  **Sanar- 
garh“.

The motion was negatived.

Page 31, line ft—

after.  “Mahasamund”  insert 

“Bindra-Navagarh”

The Tnotion was negatived.

Mr. Speaker:  The question is:

Page 31, line 9—

after “Kelapur” insert “Rani and 

Yeotmal"

The motion was negatived.

Mr. Speaker:  The question is:

Page 30— 

after line 24 insert:

“21. Banjara or Vanjari Naik 
excluding Kimbi Vanjari.”

 ̂ The motion was negatived.

Mr. Speaker:  The question is:

Page 30— 

after line 26 add:

"3. In  the District  of East 
Khandesh,—̂ Banjara or Vanjari 
Naik excluding Kunbi Vanjari”.

The motion was negatived. ̂ ____

Mr. Speaker:  The question is:

Page 5—

after line 10, add:

“31.  Vabniki,  Balmiki  or 
Boyas”

The motion was negatived.

Mr. Speaker:  The question is:

Page 5, line 15—  - ^

after “Malo” insert:

“Lai Begi, Mehtar, Bhaẑ or 
Balmiki”.

The iKiotion was negatived.

Mr. Speaker:  The question is:

Page &—

(i) omit line 31;

(ii) line 32, add at the end:

“Balmiki, Lalbegi or  Halal- 
khor”; and

(iii) omit line 35.

The motion was negatived.



Mr. Speaker:  The question is:

Page 6, line 22—

add at the  end “Khakrob  or 

Jamadar”

The motion was negatived.

Mr. Speaker:  The question is:

Page 7, line 23—

add at the end:

“Balmiki, Jamadar,  Gemda,
Panta, Mala, Halalkhor or Lal-
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The motion was negatived.

Mr. Speaker: The question is:

Page 9, line 2—

add at the end “Bhangi,  Val- 
Tniki or Bahniki”

The motion was negatived.

Mr. Speaker:  The question is:

Page 12—

<i) line 12, add at the end:

“Mala.  Jhalo-Malo,  Zala 
Mehtar Bhangi,  Valanaiki  or 
Balmiki”; and

(ii) omit lines 29 and 33.

The motion was negatived.

Mr. Speaker:  The question is:

Page . X—

omit line 29.

The motion was negatived.

Mr. Speaker:  The question is:

Page 12—

(a) after line 38, add:

**(i) omit entry 3”; and

(b) line 36, add at the end: 

“Mehtar, Lalbegi, Bala Sahi,
Halalkhor, Khakrob,  Jamadar, 
Achhut, Barar, Sansi or  Jhalo 
Malo” '

The motion was negatived.
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Mr. Speaker:  The question is:

Page 13— 

after line 12, add:

“(vi) after entry 34, add:

‘35. Turi’."

The motion was negatived.

Mr. Speaker:  The question is:

Page 13, line 26- 

add at the end:

“Mehtar, Bhangi,  Halalkhor,. 
lOiakrob,  Chuhra,  Jamadar̂ 

Ralhar, Kharotia or Achhut”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 14, line 7— 

add at the  end: “or Dhanak’̂ 

The motion was negatived.

Mr. Speaker:  The question is:

Page 14— 

omit line 29.

The motion was negatived.

BIr. Speaker:  The question is:

Page 15—

(i) omit line 28; and

(ii) line 32, add at the end:

“Balmiki, Bhangi, Jhalo Malo 
or  Malo,  Mehtar,  Lalbegi, 
Halalkhor, Khakrob,  Jamadar̂ 
Chuhra or Dorn”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 16—

omit lines 12 and 17.

The motion was negatived.

Mr. Speaker:  The question is:

Page 17, line 5— 

add at the end:

“Balmiki, Dhed, Dom, Khak
rob, Halalkhor, Lalbegi, Jiona* 
dar or Chuhra”.

The motion was negatived.



Mr. Siwakcr;  The question i$i 

Page 17, line 9— 

add at the end **or Dhanak”.  ’ 

The motion was negatived.

Mr. Speaker:  The question is:

Page 17— 

after line 29, insert:

“2A. Bahniki or Bhangi”.

The motion was negatived.

Mr. Speaker: The Question is: 

Page 18— 

omit line 8.

The motion was negatived.

Mr. Speaker:  The question is:

Page 18— 

after line 9, insert:

‘(la) for entry 7,  substitute: 

“7. Balmiki or Chura, Bhangi, 
Halalkhor,  Lalbegi,  Mehtar, 

Bala Shahi, Jamadar, Khakrob, 
Barar, Jhalo Malo or Sweeper”/ 

The motion was negatived.

Mr. Speaker:  The question is:

Page 18— 

after line 21, add:

“34. Turi”.

The motion was negatived.

Mr. Speaker:  The question Is:

Page 19, line ^  

add at the end:

*!Balmiki,  Chuhra,  Mrfitar, 
Lalbegi, Bala Shahi, Halalkhor, 
Khakrob, Jamadar or Harijan.**

The motion was negatived,

Mr. Speaker:  The question is:

Page 19, line 11—

add  at  the  end  ‘T)hanak  or 
Dhanuk*'.

The motion was negatived.

Mr. Speaker:  The question is:

Page 20—

omit line 9.
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Mr. Speaker:  The question

Page 20, line 14- 

odd at the end:

*Salmiki, Mehtar, Halalkhor, 
Lalbegi,  Olgana,  Malkana, 
Korar, 2̂ dmali,  Jamadar  or 
Khakrob”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 21— 

after line 2, add:

‘(i) in entry 9, add at the end:— 

‘*Balmiki,  Mehtar,  Lalbegi, 
Jamadar, Halal, Khakrob**.*

The motion was negatived.

Mr, Speaker:  The question is:

Page 21, line 2^ 

add at the end “or Dhanak”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 21, line 36- 

add at the end:

“Balmiki,  Halalkhor,  Lal

begi, Khakrob or Jamadar**.

The motion was negatived.

Mr. Speaker:  The question ia:

Page 22, line 18- 

add at the end:

“Chohra, Balmiki,  Sweeper, 
Lalbegi, Halalkhor, Jamadar or 
Mehtar”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 22— 

omit lines 21, 22 and 35.

The motion was negatived.

Mr. Speaker:  Thê question is:

Page 22, line 25- 

add at the end:

"or Julaha”.

The motion was negatived.



Ur. Speaker:  The question is:

Page 23— ^

(i) line 19, add at the end: *

Xhuha,  M̂ tar;  Khakrob,
Sweeper,  Lalbegi,  Jamadar,

Barar or Rehar**; and

(ii) omit lines 24 and 32.

The motion was negatived.

Mr. Speaker:  The question is:

Page 24— ‘

omit line 22.

The motion was negatived 

Mr. Speaker:  The question is:

Page 24—

after line 30, insert:

«1A.  Lalbegi,  Mehtar,
Bhangi or Balmiki”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 26, line 6— 

add  at  the  end  ^̂Balmiki  or 
Bhangi**.

The motion was negatived.

Mr. Speaker:  The question is:

Page 26, line 17—

add at the end “Mehtar, Balmiki, 
Bhangi or Domar**.

The motion was negatived.

Mr. Speaker:  The question is:

Page 2ft- 

Omit line 24.

The motion was negatived.

Mr. Speaker:  The question is:

Page 27— 

omit line 28.

The motion was negatived.

Mr.  Speaker:  The  question  is:

Page &- 

after line 1, insert:

‘(21A. Mahar”. ‘

The motion was negatived.

3̂3 Scheduled Castes  10 SEPtBMBBR1956  and Scheduled Tribes 65)4 
Orders (Amendment) Bill 

Mr. Speaker:  The question

Page 5—

after line 35, insert:

“15A. Mahar 

15B. Mala”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 6— 

after line 31, insert:

“13A- Mala”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 7— 

after line 20, insert:

**6A. Mahar 

6B. Mala*’.

The motion was negatived.

Mi. Speaker:  The question is:

Page 8— 

after line 37, insert:

“30A. Mahar”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 11—

after line 12, insert:

“39A. Holeya or Holar”.

The motion was negatived 

Mr. Speaker:  The question is:

Page 14, line 17- 

add at the end “Holeya”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 14— 

after line 30, insert:

“51A. Mahar or Mala”.

The motion was negatived.



Mr. Speaker:  The question is:

Page 15—

after line 32, insert:

“18A. Holeya”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 16* line 15— 

add at the end “or Mala”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 17—

after line 11, insert:

“13A. Holeya*'.

The motion was negatived.

Mr. Speaker:  The question is:

Page 17—

after line 17, insert:

“19A. Mala".

The motion was negatived,

Mr. Speaker:  The question is:

Page 17— 

after line 34, insert:

“7A. Holeya or Holer”.

The motion was negatived,

Mr. Speaker:  The question is:

Page 17—

after line 37, insert:

**10A. Madiga 

lOB. Mang»».

The motion was negatived.

Mr. Speaker:  The question is:

Page 18— 

after line 1, insert:

**11 A. Mahar 

IIB. Mala”.

The motion toas negatived,

Mr. Speaker:  The question is:

Page 19— 

after line 30, insert:

“39A. Madiga”.

The motion was negatived,

Mr. Speaker:  The question is:

Page 1»—
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after line 31. insert:

“40A. Mahar 

40B. Mala 

40C. Mang”.

The motion was negatived.

Mr. Speaker:  The questioD is:

Page 20, line 17—  ^

add at the end:

**Holeya,  Mahar,  Mala,  Mang, 
Madiga”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 21— 

after line 6, add:

“20A. Holeya”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 21— 

after line 7. add:

**28A. Madiga 

28B. Mahar 

28C. Mala 

28D. Mang”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 21— 

after line 33, insert:

**13A. Madiga 

13B. Mahar 

13C. Mala or Holeya”.

The motion was negaUved.

Mr. Speaker:  The question m:

Page 22— 

after line 28, insm:

“16A. Holeya”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 22— 

after Mne 36, insert:

**24A. Madiga 

24B. Mahar

24C. Mala”.

The motion was negaH9ed.
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Mr. Speaker:  The question is:

Page 23—

after line 1, insrrt:

-25A. Mang”.

Th€ motion too* negatived.

Mr. Speaker: The question it:

Page 5—

after line 10, add:

«31. Lingathari Madiga

32. Lingathari Kumari

33. Liingathari Mnngali

34. Lingathari Chakali."

The motion tpos negatived.

Mr. Weaker:  The question ia:

Page 27—

after line 24, add:

•*21. Valni or Bajas

22. Ediga Gowda

23. Mangali

24. Korachi

25. Sugali

26. Thaudas

27. Kunmiari

28. Saliyan

29. Kumi 

30. Padmasale**.

The motion was negatived,

Mr. Speaker:  The question is:

Tliat in &e amendment  proposed 
by me, printed as No. 98 ia List Va 

11 of amendments—

for the proposed entry 21, substi
tute:

«21. Valmiki or Boyas”.

The motion urns negaUoed,

Mr. Speaker:  The question is:

Page 13—

after line 2, insert:

«11B. Ghai”.

The motion was negaHved.
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Bir. Speaks:  The question ia:

Page 13— 

after line 4, insert:

“12B. Sipl 

I2C. Hali 

12D. Badhi

12E. Lohar (untouchable)

12F. Barahai 

12G, Thawai”.

The motion was negaHved.

Mr. Speaker:  The qû on is:

Page 13— 

ofter line 12, add:

••30A. Dosali 

80B. Pumba 

30C. Hadi

30D. Dhobi (Chhimba)

30E. Soi

30F. Jogi (untouchables).

The mertlon was negatived,

Mr. Speaker:  The question is:

Page 18— 

after line 13, insert:
*(iiia) foT entry 16, substitute: —

‘‘16. Kabirpanthis  or  Jula- 

has**.’

The motion was negativd.

Mr. Speaker:  The question ir

Page 29— ^

after line 27, atfi:

--(iii) after entry 8, add—

‘9. Gard’."

The motion was negatived.

Blr. Speaker:  The que«llion iae

Page 24— 

omit line 37.

The motion toas negatived.



Bir. SpeadL«r:  The question is:

Pâe 29— 

after line 6, odd:

“15. Paite”.

The motion was negatived.

Mr. Speaker:  The question is:

Pftge 89—

after line 31, add “29. Lois**. 

The motion was negatived,

Mr. Speaker:  The question is:

Page 1»— 

omit line 36.

The motion was negatived.

Mr. Speaker:  The question is:

Page 14- 

omit lines 4, 25, 27 and 28.

The motion was negatived,

Mr. Speaker:  The question is:

Page 15—

omit lines 9 to 11.

The motion was negatived.

Mr. Speaker:  The question is:

Page 35-

after line 21, insert:

«8A:  Alter  Part  VII  Punjab,
insert;

PART  Vn-A—UTTAR  PRA
DESH

1. Bhil (Bhopa)

2. Bhoksa

2. Bhuiya

4. Bhutia  (Khampa,
Tolcha, Jad)

5. Bora 

Cheru

7. Gond (Dhuria, Naik, Oiha)

8. Jaunsari
9. Kharwar

10. Kol

11, Korwa (Korku)
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12. Raji (Banmanus)

IS. Tharu."

The motion was negatived,

Mr. Speaker:  The question is:

Page 5— 

after line 7, insert:

“27A. Dhobi or Rajaka’'.

The motion was negatived,

BIr. Speaker:  The question is:

Page

after line 25, insert:

‘7. IMiobi, Dhoba, Rajaka”.

The motion was negatived,

BIr. Speaker;  The question is: 

Page 7— 

after line 19, insert:

Dhobi,  Rajaka,  Mali, 
Agasa, Madiwala”.

The motion was negatived,

Mr, Speaker:  The question it:

Page 8—

<lfter line 23, insert:

“16A. Dhobi, Rajakâ  lCa4>« 
wala, Agasa, Mala”.

The motion was negatived.

BIr. Speaker:  The question is:

Page 13— •

after line 4, iTisert:

«12B. Dhobi, Rajaka”.

The motion was negatived,

BIr. Speaker:  The question is:

Page 15— 

after line 25, insert:

“llA. Dhobi, Rajaka”.

The motion was negatived.

BIr. Speaker:  The question Is:

Page 17— 

after line 11, tnserf:

“13A. Dhobi, Dhoba, Rajaka".

The motion was negatived.
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Mr. Spe«k«r:  The question is:

Page 14, line 3— 

add at the end “Jaiswar”.

Mr. Speaker:  The question is:

Page 17— 

after line 32, insert:
**5A. Dhobi, Madiwala, Agasa. 

Dhoba, Rajaka”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 18—

after line 11, insert:

“IIB. Dhobi, Rajaka”.

The motion was negatived,

Mr. Speaker:  The question is:

Page 19— 

after line 13, insert:
“22A. Dhobi”.

The mx)tion was negativê

Mr. Speaker:  The question is:

Page 21— 

after line 6, insert:
“20A. Dhobi”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 24—

after line 5, insert:
**25A. Dhobi”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 26—

after line 20, insert:

‘7A. Dhobi*'.

The motion was negatived.

Mr. Speaker:  The question is:

Page 6, line 18— 

after “Chamar” insert “Jaiswar”.
The motion was negatived.

Mr. Speaker:  The question is:

Page 14, line 3— 

after “Chamar” insert “Char- 
makar”.

The motion was negatived.

The motion was negatived.

Mr. Speaker:  The question is:

Page 22, line 20—

after **Chamar”  insert  “Char̂ 
makar”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 22, line 20—

after **Chamar” insert “Jaiswar*'"..

The motion was negatived.
Mr. Speaker:  The question is:

Page 14, line 3—

add at the end:

“Jaiswar or Kureel or  Char- 
makar**.

The motion was negatived.

Mr, Speaker:  The question isr

Page 15-

(i) after line 6, add:

‘•64. Gond” and

(ii) omit lines 9 to 11.

TTie motion was negatived.

Mr. Speaker:  The question isr

Page 15, lines 6 and 7—

omit “excluding Agra, Meerut 

and Rohilkhimd divisions'*.

The motion was negatived.

Mr. Speaker:  The question is:

Page 14—

for line 3, substitute:

**24. Chamar, Ravidas, Dhusia». 
Jhusia,  Jatava,  Jaiswar  or 
Kureel”.

The motion was negatived.



6543 Scheduled Castes

Mr. Speaker:  The question is:

Page 24, line 15— 

after “Lohar’
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33. Vankar -

34. Vitholia”

insert (untouch

able)"

The motion was negatived,

Mr. Speaker:  The question is:

Page 24—

after line 32, add:

“53. Pumba

54. Soi

55. Hadi

56. Ghai

57. Thawin  (untouchable)”.

The motion was negativê

Mr. Speaker:  The question ia:

Page 35, line 21—

add at the end:

“Lamba Khampa, Kanaura”

The motion was negatived.

Mr. Speaker:  The question is:

Page 35—

after line 21, add:

“(4) Gujar 

(5) Lahaula'*

The TOOtion was negatived.

Mr. Speaker:  The question is:

Page 11—

Omit line 22 

The motion was negatived.

Mr. Speaker:  The question is:

Page 7—

after line 6, add:

**26. Chakrawadaya-Dasar

27. Chuhar or Chuhra

28. Dakaleru

29. Kolcha or Kolgha

'  30. Shongdav or iShingadya

'  31. Sochi

I  32. Jimali

The motion was negatived̂

Blr. Speaker:  The question is:

Page 7— 

for lines 21 and 22, suhstitutex.

“7. Mang, Matang,  Dankhni- 
Mang,  Maiig-Mahaski,  Mang- 

Garudi,  Madari,  Garudi  or 
Radhe-Mang”

The motion was negatived.

Mr. Speaker:  The question is:.

Page 6, line 19— 

omit “Madig”

The motion was negatived.

Mr. Speaker:  The question is:'

Page 6— 

for line 34, substitute:

“16.  Mang,  Matang,  Mini- 

madig or Madig”

The motion was negatived.

Mr. Speaker:  The question isz

Page 16, line 1— 

add at the end:

“or Dalai”

The motion was negatived.

Mr. Speaker:  The question is: ^

Page 13— 

omit line 33 

. The motion was negatived.

Mr. Speaker: The question is:

Page 15— 

for lines 6 to 8, substitute:

“64.  Kori”

The motion was negatived.

Mr. Speaker:  The question is:

Page 13— 

omit lines 16, 17, 19, 20 and 36L 

The motion was negatived.



Mr. Speaker;  The question is:

Page 14— 

omit lines 2, 4,  27, 28, 30  and
36.

The motion was negatived.

Mr. Speaker:  The question is:

Page 15—

(i) omit line 1; and

(ii) omit lines 9 to 11.

The motion was negatived.

Mr. Speaker:  The question is:

Page 30 and 31— 

for lines 31 to 87 and Un« 1 !• 

?9 respectively, substitute:

“(a) Thpoû out the State”

The motion was negatived.

HIT. Speaker:  The question is:

Tage 35—

after line 21, insert:

‘8A- After Part  VH-Funjab,

insert:

;*TART VTtA-UTTAR PRADESH

1. Agariya

2. Badi

3. Baheliya

4. Baiga

5. Bhil (Bhopa)

6. Bhoksa

7. Bhmya

8. Bhutia  (Khampa,  Marcha. 
Tolciha. Jad)

9. Boria or Bora

10. Chero or Cheru

11. Jaunsari

12. Kharwar

13. Kol

14. Korwa (Korku)

15. Majhwar 

18. Patari

17. Raji (Banmaaus)

18. Saharya
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18. Tharu

20. Gond  (Dhuria,  Naik 

Ojha)”*

The motion was negatived.

Mr. Speaker:  The question is:

Page 36— 

for lines 10 to 12, substitute:
‘“2, Throughout the State:—*’ 

The motion was negatived,

Mr. Speaker: The question is: 

Page 32, line 9— 

add at the end:
“or Halbi Koshti.”

The motion was negatived.

Mr. Speaker:  The question is:

Page IT—

after line 24, add:
“27. Dhobi”.

The motion was negatived.

Mr. Speaker:  The question is:

Page 7— 

after line 19, insert:
“5A. Jatav”

The motion was negatived.

BIr. Speaker:  The question is:

Page 12, line 37— 

for "Jatia Chamar’* substitute: 
“Jatia**

The motion was negatived.

Mr. Speaker:  The question is:

Page 13— 

after line 6, insert:
“13A. Jatav”

The motion was negatived.

Mr. Speidcer:  The question is:

Page 14— 

after line 17, insert:
“38A. Jatav**

THc motion was negatived.
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Ifr. Speaker:  The question is:

Page 17— 

after line 11, insert:

“13A. Jatav”

The motion was negatived. 

Mr. Speaker:  The question is:

Page 18—

after line 14, insert:

“26A. Jatav**

The motion was negatived, 

Mr. Speaker:  The quê on is:

Page 19—

after line 17, insert:

“26A. JaUv**

’ The motion was negatived. 

Mr. Speaker:  The question is:

Page 21— 

after line 5, insert:

“19A. Jatav”

The motion was negatived. 

Mr. Speaker:  The question is:

Page 21—

after line 30, insert:

“lOA. Jatav"

The motion was negativê  

Mr. Speaker:  The question is:

Page 22, line 20—

for “Jatav Chamaî substitute: 
**Jatav”

The motion was negatived. 

Mr. Speaker:  The question is:

Page 22—

after line  insert:

"1«A. Jatav-

The motion was negatived. 

Mr. Speaker:  The question is:

Page 26— 

after line 21, insert: 

rSA. JateV*

The moHon was negatived

Mr. Speaker: I shall not put  the 

Schedule.
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The question is:

"That Schedules, I. n, III and
IV, as amended, stand part of the

Bill.”  . ‘

The motion was adopted.

Schedules I, II, III and TV, as amend* 
ed weft added to the BilL

Clause 1 was added to this Bill

The  Enacting  Formula  and  the 

Title were added to the Bill.

Shri Pataskar: I beg to move:

“That the Bill, as amended, be
passed.”

Mr. Speaker: Motion moved:

“That  the  Bill,  as  amended̂

be passed.’*

We allotted 15 minutes; we haw 
exceeded the time.  One  or  two 
minutes for each h<m. M«nber.

Sliii Jaipal Sinfh: I regret that it 
is one of the few occasions where 1 
feel  I have to ask ti&is  House  to 
throw out this Bill.  There has been 

no more disgraceful peiformance  on 
the part of the Congress Party than 
to introduce this Bill which is the 
xnost unscientific that I  have  ever 
seen in my life.  I agree my parlia- 

m«itary life has been a very short

I
one.  The question of scheduling  (me 
either as a tribe or caste is a very 
Scientific task,  and controversy has 
been raging  for decades  over  it. 
There are books, there are anthropo
logists  and  all  manner  of political 
parties also.  Here, today, I  ha\« 
seen something that 1  had  never 
expected in Independ̂t India: Giv
ing the movears of amendments  cme 
minute only to make out  their  case.
T do not want to say anything new 
because this is not the time or the 
place where I car develop my  argu
ment. I would just like to ask  ttw 
Leader of the House, whô I am glad 
to see, is here because thare is  no
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one who is a better friend  of  the 

Dalit SamaJ in this country. I would 

like him just to look at  page 22 

where the Bhils in Delhi are  sup

posed to be  Scheduled  Cast«?.  I 
heed not develop  that  argument. 

Already we have had an argument 
about Gonds.  To  me,  it  matters 

little whether you schedule us  or 
whether you do not.  But, when you 
do solemnly say in the Constitution 

something, we have a right to  ex
pect you to honour your word.  It is 
not merely a question of whetiier you 

are reducing the Scheduled  Castes 

or Scheduled Tribes.  That this Gov
ernment, the  Nehru  regime,  has 

successfully  done.  In  1941,  the 
Scheduled Tribes numbered 248 lakhs. 

In 1951, they should have  been  at 
least 272 lakhs. One crore have dis

appeared.  As I have just said be
fore, I do not want to  repeat  my 
argument.  That is not  the  point. 
My whole point is,—̂the hon. Minis
ter here has already agreed to look 
into it afterwards,—̂he of all people 
accuses me, I should know something 
about Scheduled Tribes that I have 
passion. There is colossal ignorance 

in the Treasury Benches.  Here  is 
the Backward Classes Commission’s 

report that is thrust  at  our  face. 
They say, here  is  the  report.  I 
would ask the Government on the 
o>ther side, do they accept every re
port.  Did they accept  the  States 
Reorganisation Commission’s report? 

What report are they accepting? It 
is or for the Parliament to decide. 
Let them not  make  cheap  jokes 
against what we genuinely feel.  I 

do not know whether he belongs to 
the Scheduled Castes or what he is. 
He is sitting on the Treasury  Ben
ches. Mr. Speaker, I beg of you to 
take to task hon. Ministers when they 
talk like that.  It is not a question 
of passion.  I ask a straightforward 
question.

Mr. Speaker; No, no. Order, order, 
please.  I  am really surprised.  The 
hon. Member is a good  parliamen
tarian. He can place his case proper

ly.  To say. I do not know if an hem. 
Minister belongs to  the  Scheduled 
Castes or not, I cannot understand.
I will not draw any distinction bet

ween one caste and  another  when 

there are castes here.  It is open ta 
the Government to point  out  that 

they accept  certain  recommenda

tions,  It is open to the Members to- 
press for the adoption of some other 
recommendations also or to give up> 

certain  recommendations.  That 

stage is over.  The hon. Member can 
say that this is a  very  important 
point and that tiie  Bill  may  be 
thrown out. In the  third  reading,, 
the points which may be placed be

fore the House are very few. Over 
and above all this, to say,  merely 

because he has put Gronds or some
body else from Scheduled Tribes to* 

Scheduled Castes, “I do not know if 
the hon. Minister belongs to. .etc.” 

is not right.  I want him to  with
draw.  Why should he be included 

among Scheduled Castes?

Shri  G. S.  Singh:  (Bharatpur
Sawai Madhopur) Why not? May I 

rise on a point of order? You think 
it Is derogatory.  Under the articles 

of the Constitution, there is nothing 
derogatory  in  belonging  to  the 
Scheduled  Castes.  It  is  nothing, 

derogatory. Why sheuld he not say 

80?

Mr. Speaker: One can go on saying: 

that one belongs to the  Scheduled 
Csfites,  That does not arise  here.

S. Mnithy: We  welcome-Shri B. 

all.

The Trbne Minister and Minister 
for External Affairs: (Shri  Jawahar- 
la! Nelirn): There  is nothing  dero
gatory about any one belonging to 

the Scheduled Castes or  Scheduled 
Tribes.  It is my belief and I  have 
stated publicly also that India, includ

ing me and everybody,  consists  of 
tribals, because the caste system is a 
tribal  system. We are all  tribals. I 
venture to say that the hon. Member 

opposite objects to my colleague say
ing in the  quietest language  that 

passion is not  necessary.  He  haSr
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shown, I do submit, a great deal  of 
heat and objects to that and wants 
him to withdraw.  This is most extra

ordinary.  If anybody is showing heat 
4tnd passion,—̂hon. Member  opposite 

may be right or wrong, I am not refer

ring to the argument,—he may  be 
Justified in showing heat, that is  a 
•different matter completely—̂to diow 

more heat because somebody says that 
he is showing passion is rather  an 

-extraordinary thing.

Mr. Speaker: I am only concerned 

with this. If any hon. Minister brings 

forward a Bill and says that some
body ought to be put in one category 
or another, any hon. Member  may 
-take exception to their being in one 

category or being transferred  from 
one to another category.  Whether the 
lion. Minister belongs to this  caste 

or that is not the question.  Why 
should a reference be made? I ob

ject to it. There is no point of order. 
It is not highly derogatory or other
wise.  The question whether a Minis
ter belongs to this caste or not, the 
manner in which it has been  said, 

the purpose for which it has been 
said, are not justified. I do not want 
«uch remarks  being Riade  against 
any hon. Member. It is open to make 

any case before the House, and it is 
for the House to accept or not  to 

accept.  But to say that he himself 
must belong either to the one or to 
the other is not a matter relevant or 

in issue now and is not proper.

4 P.M.

Shri Jaiml  Singh: First of all, I 
did not raise the  point  of  order. 
Secondly, I only said I do not know 
whether the hon. Member is this or 
that.

Mr. Speaker: No, no.  The  hon. 
Member said he did not know whe
ther he belongs to  the  Scheduled 
Castes himself.

Shri Jaipal Singh: I do  not know 
whether he belongs to, whether he is a 
member of this or that: that is what I 
said.

As to the Leader of this House— 

well, passion. All right, I have pas

sion; he has none. On this I have a 
right to have passion, may I point 

out? The whole of the caste system, 

the Leader of the House just now 

said, is based on the pattern of the 

tribal system. There could be noth
ing farther from the truth thaffi this; 
may I say  this is fantastic?  tribal 

society is casteless.  How dare any 

one with any knowledge about tribal 
economy or life, its pattern of life, 
say that the caste system  obtains 

from the tribals?

Shri Jawaharlal Nelim: The  hon. 

Member in his excitement fails  to 

understfmd what is being said in this 
House.  It  amazes  me.  Let  him 
argue his point, but it does not help 
our imderstanding or perhaps his by 
his nmning off the rail every time. 
Nobody said the tribal society  had 
caste.  What I said was that  the 
non-tribal society also  is  tribal  in 
the essential sense of the word.  Caste 
is operation of tribal society others 
might have turned it off the  rails. 
We need not go into the anthropolo
gical arguments here. We are dealing 

with a particular simple point.  Let 

us deal with that instead of getting 
hot and bothered over it.

Shri Jaipal Singh: He may know 
more, but he is welcome to Adivasi 
society.  I address myself  to  the 
House. .

This is not something that should 
not have come. My objection  has 

been that this  has  been   ̂rushed 
through, particularly in  regard  to 
the Scheduled Castes Members here. 
One after the other they have tried 
to  give  amendments.  They  have 
been given a minute each.  I know 

Government is  pressed  for  time. 
There is a plethora  of  legislation, 
but I submit this Bill  should  be 
thrown out.  Let Government take 
its  own  time.  Government  will 
have the convenience of not getting 
bothered about the complications of 
the general elections.  I am trying 
to be non-political in my  attitude.
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Members have tried to take advan
tage of the  consequences  of  this 

piece of legislation because it is go

ing to affect people this or that way, 
there is the question of tiie delimi

tation of constituencies and the like. 
I am trying to make an offer to the 
Lea<̂ of the House and the hon. 

Member there to  drop  this  Bill. 

Take your own time over it and be 
scientific. I am not concerned  with 
whether the Gonds are going to be 

Scheduled Castes in  this  or  that 
State.  That is not my point.  My 

point is that Government itself took 
months and months and months  to 
publish the Backward Classes Com
mission’s Report.  Why? I want  to 

ask why.  Because they were  con

fronted with the awkward  problem 
ot not agreeing with the Members of 

the Commission because  they  did 
not like the conclusions.  They are 
somewhat different. There are more 
dissentients  in  that  Commission. 
Well, it was at last  published  be

cause this House forced the Govern
ment to come forward with it. I am 
advising the Treasury  Benches  to 
drop this Bill so that Government, 
tiiis Government or the next Gov
ernment—̂ may be the same  Leader 

of the House will be at the head of 
it—may take its own time, may take 
a scientific  view,  not  a  political 
view.  Take the question of Asssim.

Mr. Speaker: I have exceeded the 
time-limit.  I am going to  request 
the hon. Member to resimie his seat. 
I will now put the question to the 
vote of the House.

The question is:

“That the Bill, as amended be

Those in favour  will kindly  say 
Âye-.

Several Hon. Members: Aye.

Mr. Speaker: Those  against  will 
kindly say “No”.  ,

Some Hon. Members: No.

Mr. Speaker: The Ayes have it. 

Shri Jaipal Singh: The Noes hum

it.

Mr. Speaker: Hon. Members  wh» 

are against it will rise in their seats.

Shri Jaipal Singh: The bell, Sk.

Mr. Speaker: Need not be rung.

Shri G. S. Singh: The bell must be 

rung.

BIr. Speaker: All right. Clear the 
lobby. The bell is being rung.

Order, order. The question is:

'That the Bill, as amended, be 

passed”.

Those in favour will kindly  say 

“Aye”.

Several Hon. Members: Aye.

Mr. Speaker: Those  against  will 
kindly say “No”.

Some Hon. Members: No.

Mr. Speaker: The Ayes have it.

Shri Jaipal Sinha: The Noes have

it.

Mr. Speaker: Hon.  Members whi> 
are against will kindly rise in their 
seats, all of them. Î ven,  that 
all.

Shri Jaipal Siagh: May we  have
our names recorded.

Mr. Speaker: Oh, yes. Hon. Mem> 
bers will pass on their chits.

Shri Jaipal Singh: No, no. We are
standing.

Mr, Speaker: All right. Shri Jaipal 
Singh, Shri G. S, Singh, Shri Rajesh- 
war Patel, Shri Deogam, Shri Randa- 
man Singh, Shri Rishang  Keishinĝ 
Shri  Benjamin  Hansda  and  Shri 
R. C. Majhi. Eight “Noes”. Those in 
favour.  A large  number.  By  an 

overwhelming majority  the Bill, as 
amended, is passed.

The motion was adopted.




